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PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
OFFICIAL REPORT

1997
PARLIAMENT OF INDIA
Thursday, 8th March, 1951.

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
PROTECTION TO INDUSTRIES

*1969. Prof S. N. Mishra: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the names of Industries whose
8ases for protection or assistance are
pending with the Tariff Board; and

(b) how many such cases were dis-
posed of during the year 1950?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
and (b). I lay on the Table of-the
House a_ statement giving the re-
quisite information. [See Appendix
XIV, annexure No. 19].

Prof. S. N. Mishra: May I know,
Sir, in how many rases action was
taken and fiscal or non-fiscal assis-
tance given?

Shri Karmarkar: I
have not got that intormativn on
hand. If the hon. Member wishes,
I shall supply him that information.

Prof. 8. N. Mishra: May I know,
Sir, the time-lag that ensued between
the recommendations of the Taril
Board and the action taken by Gov-
ernment in these cases?

Shri Karmarkar: The time-lag is
very little: nothing to complain of.

Prof. S. N. Mishra: What ste?s have
been taken by Government for the
reconstitution of the Tariff Board as
recommended by the Fiscal Com-
mission?

347 P. S. D.
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Shri Karmarkar: I may tell my
hon. friend that a Bill is under consi-
deration and it will be placed before
the House during this session to
implement the recommendations of
the Fiscal Commission.

Shri S. N. Das: How many fresh
applications for protection were Tt~
ceived during the year 1950?

Shri Karmarkar: I can supply that
information to my hon. frierd.

Prof. S. N. Mishra: In how many
cases were costs of vroduction deter-
mined by the Tariff Board?

Shri : 1 shall
notice of that question.

Pandit Munishwar Datt Upadhyay:
What are the conditions in which
such assistance or protection is
granted?

Shri Karmarkar: I suppose it is a
matter of common  knowiedge: I
would not like to take up the time of
the House on that.

require

TRADE WITH TIBET AND NEPAL

*1970. Prof. S. N. Mishra: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether trade with Tibet and
Nepal has suffered during recent
months; and

(b) if so. in what respect?

The Deputy Minister of Commeree
;nllslgdutry (Shri Karmarkar): (a)
o, .

(b) The question does not arise.

Prof. S. N. Mishra: May I take
that there has been no dewnward
trem'l' in trade with these two coune

Shri Kagmarkar: No, Sir. If my
hon. friend wishes, 1 shall give him
ztie!t:imed figures later on: it is a long
able.
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Prof S. N. Mishra: What was the
volume of trade during last year with
these two countries?

Shri Karmarkar: Estimated value in
respect of Indo-Nepalese trade Novem-
ber-December 1948-49° Imports into
India: Rs. 2.92,92,000. Experts from
11’52335 OR.'::I 31.12?.50.000. In regard to

- shall supply the figures to
the hon. Member. P gur

Shri Kamath: Have the peaple of
Himachal Pradesh and the other nd-
joining Himalayan bhorder regions
recenlly made a representation to
Government that in view of deve'op-
ments in Tibet, measures should be
taken by Government to safeguard
the trade between India and Tibet?

Shri Karmarkar: Not that I am
aware of.

Shri Sondhi: How is it that the
hon. Minister has given the figures
for 1948-49 as ‘estimated’. They
must be the actual figures.

Shri Karmarkar: They are actual.

RATIFICATION OF HavaNa CHARTER

*1971. Prof. S. N. Mishra: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government propose to
catify the Havana Charter; and

¢b) if not, why not?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
and (b). The Fiscal Commission
which was asked to advise on the
question of ratification of the Havana
Charter by the Government of India,
has recommended (with one dissent-
ing minute) that Government may
ratify it after other countries of
major economic importance, mcluqing
the United States and United King-
dom, have ratified it. While Govern-
ment have not yet come to a .ﬂngl
decision on the Fiscal Commission's
recommendation, the United States'
Government have, ar:r‘:ounce;imc;l:_ei;
decision to postpone the ra 10!
of the Charter and to strengthen the
General Agreement on Tariffs and
Trade instead. This recent develop-
ment has created a new situation
which is being examined.

Prof. S. N. Mlsllrat: May 1 kna:;
whether Governmen propose
accept the protocol adopted at the
Torquay Conference?

Shri Karmarkar: Yes. Sir.
Prof. S. N. Mishra: How many trade

organisations _in the country support-
ed or opposed the ratification?
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Shri Karmarkar: I should like to
have notice in respect of detailed
number of trade organisaiions. But
our information is that trade crga=-
?ﬁs?txons in general have supported

at.

. Shri R. Velayudhan: May I kncw
with regard to this Agreement and
the Havana Charter, whether there ia
any common policy balween the
United Kingdom, United States of
America ard India?

Shri Karmarkar: I am afraid ray
hon. friend is mixing up two things.
One is the Havana Charter. That is
a Charter about which there was
general consensus. The whole dis-
cussion on that Charter represented
the best possible commoen agreement
as among the countries which parti-
cipated in it. .

The other thing is what we call
General Agreement on Taritfs and
Trade. It is a sort of bilateral agree-
ment developing into 1 multi-lateral
agreement. In respect of that. as my
hon. friend will easily appreciate,
there can be nothing that is part of
that agreement which denotes a diffe-
rence of opinion.

CotrOoN EXPORT

+1972. Shri Sidhva: (a) Will the
Minister of Commeree and Industry be
pleased to state what is the quota fixed
for export of cotton from India._ to
foreign countries for the year 19517

(b) Is there any limit of maximum
quantity for granting licence?

(c) How many applications _for
licence have so far been received?

The Deputy Minister of Commeree
and Industry (Shri EKarmarkar): (a)
1,80,000 bales so far.

(b) Yes.

(c) 285.

Shri Sidhva: May [ have a bresk-
up of these 1,80,000 bales into short
staple, long staple and medium staple?

Shri Karmarkar: The country-wise

quota for my hon. friend's Informa-
tion is as follows:

U. S. and Japan: Bengal Desi, 90,009
and 52.000 bales respectively

Assam Comilla’ for both of them
together: 4,500 bales.

United Kingdom: 20,000 bales Ben-
gal Desi.

Sort currefcy countrles, other tham
U. K. 13,000 bales of Bengal Desi and
500 bales of Assam \(Jomille.

Total: 1,80,000 hales.
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Shri Sidhva: What is the total re-
quirement of cotton in our country?

Shri Karmarkar: My senior collea-
gue will give that information.

The Minister of Commerce and
Industry (Shri Mahtab): Of these
varieties, or, all cotton.

Shri Sidhva: All varieties.

Shri Mahtab: Our reqmtement is
42,00,000 bales.

Shri Sidhva: While adowmg exports,
have Government kept in mind that
sufficient quantity of cotton will be
available for local coasumption.

Mr. Speaker: It should be presumed
Lhdat Government would have examin-
it.

Shri Sidhva: Not aecessarily.

Mr. Speaker: The hon. Member
need not presume that much of ignor-
ance.

_ Shri Sidhva: It is not a matter of
ignorance....

Mr. Speaker: Or indifference. It is
no use taking the time of the House
on such questions.

Shrl Sidhva: Which are the coun-
tries to which this cotton will be
exported?

Shri Karmarkar: USA.,
UK. and other soft currencies.

Shri Sidhva: What is the quantity
of fhe largest single export penmt"

Shri Karmarkar: I shall require
notice of that question.

Dr. Deshmukh: What is the rate at
which this cotton is being scld and
what is the rate fixed by Government
for internal purchase.

Shri Mahtab: For internal purchase
Rs. 650 has been fixed. External
purchase rate is much higher than
the mtemal price.

Deshmukh: Is thera a xport
duty levied? v e

Shri Mahtab: Yes, there is an ex-
port duty.

Japan,

N ewow: w3 aw
w8 & fr frgem i 79 e o
WIREY = @, feom
1 T iy ?

(Shri Shiv Charan Lal Is it a fact
‘that certain Mills in India remained
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closed simply for the reason that
they could not obtain 2nough cotton?]

Shri Mahtab: That is not a fact.

Mr. Speaker: This point_has been

dealt with previously.

Ch. Ranbir Singh: May I know how
many cotton growers’ co-operative
societies have been granted export
licences?

Shri Karmarkar: I think I shall re-
quige notice of that.

~Ch. Ranbir Singh: Do Government
propose to issue export licences to
growers’ co-operative societies?

Shri Karmarkar: Yes, provided cther
conditions are fulfilled.

Pandit Munishwar Datt Upadhyay:
May I know whether there is any
maximum limit in quantity for grant-
ing licences?

Shri Mahtab: There is no limit, I
suppose.

Shri Karmarkar: If I may give the
correct position so that the House
may not be misinformed. it is like
this. With a view to ensuring that as
many exporters _as possible may he
enabled to take part in the export
business in raw cotton, the following
limits were fixed for grant of export

nees:

(1) 5,000 bales, in the case of
25,000 bales of Bengal Deshi
cotton for export to the
US.A

(2) 4,000 bales. in the case of
50,000 bales of Bengal Deshi
cotton announced for export
on the 19th January, 1951.

I think that is what my hon. friend
wanted.

ENTRY OF INDIANS INTO BURMA

*1973. Dr. Ram Subhag Singh: (a)
Will the Prime Minister be pleased to
state the number of Indians who have
entered Burma since August, 1950 with-
out permits?

(b) How many of them have been
prosecuted by the Burmese Govern-
ment and how many have since been
deported?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) 313 Indians
are reported to have eantered Burma
without immigration permits from
1st August, 1850 to 3S1st December.
1950.

(b) 849 persons are veported to
have been prosecuted by the Burina
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Government during the above men-
tioned period for infringement of
Immigration laws including the offen-
ce of staying beyond the perivds of
residence  permitted under their
Immigration documents.

144 persons are reported to have
been deported to India during the
year 1950.

Dr. Ram Subhag Singh: May I
know whether the Government of
India intend to take any steps to
check such migration from lndia to
Burma?

Dr. Keskar: There is no emigration
from Burma to India

Dr. Ram Subhag Sin:h: 1 was ask-
ing from India to Burma.

Dr. Keskar: There is at present,
really speaking, no emigration from
India to Burma. It is some of the old
immigrants who have been staying in
Burma for a pretty long period who
try through many means to go back.

Otherwise there is none.

Dr. Ram Sgbhag Siagh: May 1
know whether any restrictions existed
on our travel to Burma before
August, 19507

Dr. Keskar: There was no restric-
tion before.

Dr. Ram Subbag Singh: Wha_t are
the new restrictions which have been
imposed on our travel there?

Dr. Keskar: That I will not be able
to give offhand. First of all, all
Indiane who want (o go to Bumma
must be in possession of a passpcrt,
but there is an exception in the case
of those Indians who bhave been re-
sident in Burma who can go to Bur-
ma with what they call an entry
permit.

Shri Kamath: From the reports
available, did the Indians who entered
Burma without permit during the
period under reference belong to the
border Provinces of Bengal and
Assam or also to other States of
India?

Dr. Keskar: There are very few I
think from the border ovinces.
Mostly they were coming from South
India. N

ExpPoORT oF MUSTARD SEEDS

*1974. Dr. Ram Subhag Shtll win
the Minister of Commree Indas-
try be pleased to state

(a) the quantity (in tons) of the
export of mustard seeds in

the year
1950; and

8 MARCH 1851
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(b) whether Government propose to
impose controls on the price, sale and
export of mustard seeds?

The Deputy Minister of Commerce
gzﬂtlndnswy (Shri Karmarkar): (a)
ons

(b) The export of mustard seed
outside India is generally banned ex-
cept for small quantities allowed for
export against ad hoc demands from
hard currency countries. At present
there is no proposal for the impusition
of control on the price and sale of
mustard seeds.

Hessian Sacks

*1975. Pandit M. B. Blnruva. wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of mills manufactu-
ring hessian bags and other jute manu-
tactures, their total preduction capa-
city and their annual requirements of
raw jute when worked on maximum
capacity;

(b) the annual output of hessias
sacks and other jute manufactures dur-
ing the years 1948, 1949 and 1950;

(c) the quantity and value of hessian
sacks and other jute manufactures ex-

ported from India to the Dollar and
Sterling regions during the above years
and the quantity and value of these
goods consumed in India;

{d) the quantity and value of raw
jute imported into India from Pakistan
during the above years;

(e) the total quantity of jute export-
ed by Pakistan to foreign countries
through Calcutta and other Indian
ports: and

(f) the price of jute manufacture
prevailing in India and foreign markets
of UK. and U.8.A. during the above
years, and particularly the price of jute
manufacture month by month prevail-
ing in the Indian market and the
foreign market of US.A. and UK.
since the imposition of the export duty
of Rs. 1500 per ton since Septem!
1950 upto date?

Minister Commerce
lndul.ry (Shri Mnhtlb) (a) to (f) I
place on the Table of the House six
statements fumishing the informa-
tion asked for. [See Appendix XIV,
annexure No. 20.]

Pandit M. B. Bhargava: Is it the
intention of the Government to review
%ts Ien;im poljluctyé of got;txt'gl or decoti:
rol of raw and jute e
view of the recent ma?mu
Agreement?
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Shri Mahtab: Government’s decision
will be announced in a day or two—
possibly today or tomorrow.

Shri T. N. Singh: With reference to
part (f) of the question may I know
by how much the prices in U.K. and
America have gone uvp after the last
Tariff Amendment Act recently
passed?

Shri Mahtab: It has been given in
the statement.

Shri T. N. Singh: I want to know
by what proportion the price has gone
up. Today’s price may be given in
the statement, but what has been the
rise in prices?

Shri Mahtab: Comparative prices
have been given in the statement.
For instance in July the U.S.A. price
was 1525 dollars, in October it was
20-75 dollars.

VALUE oF IMPORTED GOODS

*1976. Pandit M. B. Bhargava: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total value of capital goods,
luxury goods and consumers goods
Imported into India separately from
Sterling and Dollar areas during the
Years 1948, 1949 and 1950.

(b) the total value of exports from
India separately to Sterling and Dollar
areas during the above years;

(c) what was the total yardage and
value of the import of e manu-
factured goods into India during the
years 1948, 1949 and 1950; and

(d) what portion of the same was

imported from hard and soft currency
areas?
The Minister Commerce

. A statement is placed or; the
Table of the House. [See Appendix
IV, annexure No. 21.]

Pandit M. B. Bhargava: May 1
know what were the main varieties of
luxury goods imported and what was
the reason to allow their import?

Shri Karmarkar: I think 1 shall
require notice for sunplying a detail-
ed list of the luxury goods. And as
my hon. friend is aware. during the
last eighteen months a definite effort
has been made to cut down the import
of luxury goods as much as possible.

Pandit M. B. Bhargava: ques-
tion is what is the reagpn ﬁ “allow-
kﬁg’the import of any luxury goods at
alt?
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Shri  Karmarkar: Because those
luxury goods are considered as
necessary.

. Shri Dwivedl: May I know if it is
imperative on the Goverament to buy
certain luxury goods from foreign

countries if they want to buy o
goods? - Y other

. Shri Karmarkar: It is not at al
imperative on the Government. Rut
it is a fact that foreign countries with
whom we deal are interested in see.
ing that some of their ronsumer goods
also come in. For instante we want
to get watches from Switzerland, but
they are anxious that a little of their
consumer goods should =lso be taken.
And when the whole balance is one
of advantage we do agree sometimes,
And that is one of the reasons why
we import luxury goods.

Sbri 8. N. Das: May I know whether
the prierities have been arranged as
recommended by the Impecrt Advisory
Committee?

Shri Karmarkar: Yes, we took into
consideration the recommendations
of the Import Advisorr Council and
recently framed our priorities.

Shri 8. N. Das: How does the list
of imports as arranged by the Govern-
ment stand today?

Shri Karmarkar: The priorities are
just as before. comes first;
capital goods and raw materials for
industries come next; consumer goods
l?sTe third; and luxury goods come

Shri Dwivedi: May 1 know |t
Government is awarg that certain
luxury goods come to India even
without permits or licences?

Shri Karmarkar: Government have
no definite information, but if my
hon. friend has any it will be very
useful for us to have it

CoTToN

*1977. Shri Barman: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the quantity of cotton—short,
medium and long staple—that will be
required in the year 1851;

(b) the estimated production within
India in the year 1951: and

‘(c) the estimate of import in the
year 1951? .

and Indusiry (Shri Karmarkar): (a)
to (c). A statement is placed on the
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Table of the House. As the state-
ment is a-short one I shall read it
for the information of the House.

STATEMENT
(d) Short staple 11/16° and
below 3 lakh bales

' Medium staple above
11/13" and below 7/8°. 20 lakh bales

Long etaple 7/8* to 1° 10 lakh bales
Foreign cotton over 17 9 lakh bales
Total 42 lakh bales.
(b) Estimated production. 2,950,000
to- 30 lakh bales.

(c) Estimated imports in
1951, 865,000 bales.

Shri Barman: Does the quantity of
foreign cotton imported include im-
port from Pakistan also?

Shri Karmarkar: No, it does not.

Shri Barman: May I know what
new parts of the counicy have been
explored for the purpose of growing
cotton and whether North Bengal
which once used to grow a large
volume of cotton has been explored
for the purpose?

The Minister of Cominerce and
Industry (Shri Mahtab): The Agricul-
ture Ministry have taken adequate
steps in the matter.

FiscaL COMMISSION'S RECOMMENPATIONS

=1978. Shri Barman: Will the Minis-
ter of Commerce and Industry be
_ pleased fo state:

(a) whether Government have con-
sidered the Fiscal Commission’s Report;
ana

(b) what recommendations if any,
have Government accepted by now?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (2)
The Fiscal Commission’s Report is
still under the consideraticn of Gov-
ernment.

(b) Government have already taken
a decision on the central recommen-
dation of the Fiscal Commisswn that
a permanent and statutory Tariff
Commission should be set up
diately. It is proposed to introduce a
Bill on the subject in the current
session of Parliament.
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Shri Barman: May I ask whether
the recommendations of the Fiscal
Commission about special measures
for the development of cottage indus-
tries and small scale industries on
co-operative or individual lines have
been attended to by the Government?

Shri Karmarkar: They are under
our very close consideration and 1
might inform my hon. friend the gues-
tion of cottage and small scale
industries especially is receivinz the
very close attention at the moment.

= weg @ wAAg wR R
ot fr ag foere  ofver A
foile TRz R T FR qugE @ ?

[Shri Bhatt: Will the hon. Minister
be pleased to state when the report
of the Fiscal Commission was pre-
sented to the Government?] .

oY woTee : TR 3T @ F
qR & FEeET, Sfet TR AR &
o @ arEg T DT =S |

{Shri Karmarkar: I will mention
the exact date afterwards, but sc far

as 1 remember it was presented
some four months back.]}

Shri T. N. Singh: May I ask if Gov-
ernment will give the House an
opportunity to  discuss this Fiscal
Commission’s Report?

Shri Karmarkar: We shall consider
that point. Surely at some stage or
other when the legislation 1s on the
floor of the House we spall huve an
occasion to discuss the Fiscal Com-
mission’s Report also.

SuppLY oF FILTERED WATER IN Cor-
LIERIES IN HAZARIBAGH

+1931, Shri Jnani Ram: Wil the
Minister of Labour be pleased to state:

(a) the names of collieries, state-
owned and private, in the district of
Hazaribagh where filtered water is sup-
plied; and

(b) the names of collierles .where
{here is no such arrangement?

The Minister of Labour (Shri Jag-
jivan Ram): (a) and (o). A state-
ment giving the requisite informnation
is placed on the Table of the House.
[See Appendix XIV, annexure No.
221

Shri Jnani Ram: In the statement
it has been stated that Kurhurbaree
and Serampore are partly supplied
with filtered and partly from the
disused shafts. May I know when the
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Government is expected to supply
filtered water entirely?

Shri Jagjivan Ram: There are
obvious difficulties in supplying filter-
ed water to all the coal-fields or even
in those coal fields, because there is
no arrangemeni for water in these
areas and the possibility of having
water works in the near future seems
to be remote.

Shri Jnani Ram: May I know the
steps which the Government is taking
to enforce the supply of filtered water
in other private collieries?

Shri Jagjivan Ram: We had been
insisting upon the various Mines
Boards of Health to have a scheme nof
filtered water in those areas but the
State Governments concerned as well
as the Mines Boards indicate their
inability to have the water woirks for
want of finances and also on account
of suitable water sites.

Shri Jnani Ram: May I know the
time by which all the collieries are
expected to supply filtered water?

Shri Jagjivan Ram: It is very diffi-
cult to indicate any time limit for
that.

Shri Jnani Ram: Is it a fact that
very often water from the mines is
diverted for drinking purposes eyen
in Government collieries?

Shri Jagjivan Ram: As it is clear
from the statement, it is only in two
Government collieries that this is
done.

Shri Jnani Ram: May I kaow if
complaints were filed by Bhurkunda
and Pipparodi collieries about the
supply of mine water as drinking
water?

Shri Jagjivan Ram: I do not exactly
remember about the compiaints, but
in some cases where the waier supply
from the filtered water heads is not
sufficient, water from the Mines is
also utilized. .

Shri R. Velayudhan: May I know
whether there is any specific scheme
for the Government to supply filter-
ed water to those colliery workers
within a specific period?

Shri Jagjivan Ram: I have already
answered that question. We have
got schemes to supply filtered water
in certain areas of the coal-fields but
in the very nature of the works there,
it is not possible to supply filtered

water in all the collieries in the near:

tuture.
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CINEMAS

*1982. Shri B. R. Bhagat: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) whether construction of more
Cinema houses in New Delhi is being
lc)oenus;iiclered in the development plans for

(b) if so, what are the sites for
these new cinemas; and

{c) whether construction of a nur-
sing home and a fish market are also
under consideration?

The Deputy Minister of Works,
Production and Supply (Shri Bura-
gohain): (a) Yes.

(b) The selection of sites for new
Cinema Houses is under copsideration.

(c) The construction of nursing
homes is under consideration but the
question of construction of a fish
market in New Delhi cas not so far
been considered. A suitable site for
a fish and other market near Jama
Masjid in Old Delhi is however under
consideration.

Shri B. R. Bhagat: May I know
whether the scheme for constructing
cinema houses has been drawn up by
the Town Planning Sub-Committee?

Shri Buragohain: Yes, Sir. The
Delhi Development Sub-Committee
with the Chief Commissioner &s the
Chairman had considered certain
sites in the city, namely, in the Upper
Ridge Road, Vinay Nagar and Lodi
Road. They have not yet come to
any final conclusions.

Shri B. R. Bhagat: May I know
whether this fish market and the
nursing home are private-owned or
public-owned?

Shri Buragohain: I do not think the
Delhi Administration holds any mar-
ket but certainly this will be in charge
of the Municipal Committee.

Shri Kamath: Does the Prime
Minister's assurance to this House
and the directive issued by him to
State Governments some months ago
that valuable building material should
not be wasted on cinema hcuses and
luxury buildings. still operate?

The Prime Minister (Shri Jawahar-
Ial Nehru): T hope it does, Sir. But
it was pointed out to me by one or
two States that certain difficulties
have arisen. that is to say, nune cf
the States wanted to spend building
materials in cinema projects, but some
of -them were half built and guarter
built and they said: these Luildings
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are completely useless ior other pur-
poses and so on and sc forth. I gave
permission to finish these buildings,
of course, at the requesis made by
State Governments. But they have
to decide for themselves if auy other
difficulties arise.

Shri Kamath: The juestion here is
whether the construction of new cine-
ma houses in New Dethi is under
consideration.

Mr. Speaker: They have not yet
constructed the cinema houses; they
have schemes for that.

Pandit M. B. Bhargava: May I know
what is the present number of cinemas
in Delhi and whether that number is
regarded as insufficient for the re-
quirements of the pubhc"

Shri Buragohain: As the question
specifically related only to new cons-
truction of cinemas and others, 1
should like to have notice of tkis
question. I have not got that infor-
mation with me.

Dr. Dcshmukh: May I know if sry
sites have been reserved for educa-
tional institutions in this develop-
ment plan?

Shri Buragehain: That is another
question. I would like to have notice
af that question.

Coar DEmanp

#1983, Pandit Munishwar Datt
glmnmny. (a) Will the Minister of
Prodaction and Supply be
pleased to state what is the estimate of
the increased demand of coal necessita-
ted by the various development pro-
jects undertaken by the Government of
India and States Governments?
(b) Will our production of coal ade-
quately meet the increased demand?
(c) If the answer to part (b) above
be in the negative, what steps are be-

lng taken to augment the production of
coal

Production
gohain): (a) It
demand for coa.l will increase at the
rate of 0-6 million tons per year,
during the next five years.

(b) Yes, Sir.

(c) Does not arise.

Pandit Munishwar Datt Updhny'
What quantity of coal will mostly be
required for those projecf.s?
Shri Buragohain: That is a question
otaefaﬂmalhavenotgotﬂaem
with me at the momen!
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Shri T. N. Singh: Will the hon.
Minister inform us as to what new
collieries are planned to be opened up
during the next five years so that the
progressive demand may be met?

Shri Buragohain: Recently, Sir, the
whole question was gone into by the
Planning Commission on the basis of
certain reports received from the
Coal Commissioner and certain recom-
mendations have been made by the

Planning Commission and they are
now under the consideration of the
Government.

Shri Sondhi: Is it not a fact that
there is already a surplus of about
ﬁdlmlluon tons of coal production in

a?

Shri Buragohain: The production
has to be stepped up according to the
demand. Certainly in the next few
years, in view of the recent pact with
Pakistan, that demand will go up and
therefore, we will have to step up
production accordingly.

PropucTiON OF LIVER EXTRACTS

*1984. Shri 8. C. Samanta: (a) Wil
the Minister of Commerce and Indus-
try be pleased to state how many firms
are there in India which produce liver
extracts both for injection and to he
taken by mouth?

(b) Does this industry enjoy any
protection?

(c) How much liver extracts of both
kinds were imported during 1949-50?
F]

The Minister of Commerce
Industry (Shri Mahtab): (a) 21.
(b) The answer is in the negative.

(¢) Accurate information is not
available, as imports of liver extracts
are not separately recorded in the
Import Trade Returns.

It is, however, es'umated that during
1949, 40 lakh c.c.’s of injectable Liver
Extracts 2:20 lakh lbs. of Orally
Usable Liver Extracts and 4-80 million
capsules of Liver Extracts were im-
ported from the US.A. and the UK.

Shri 8. C. Samanta: Sir, in answer
to part (b) of the guestion, the hon.
Mllxn?hwr th'lasidi'nd try ey Ienjb;ﬁxw
whether us was 0;
any protection before? o

Shri m This matter was refer-
e ldto th%li uiry an:lna%g::tam
eld a public enq

all aspects in consideration, they
did not recommend protection.
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Shri 8. C. Samanta: What is the
annual aggregate capacity of produc-
tion of liver extracts of these 21 firms
for oral and injection purposes?

Shri Mahtab: From the statement
which was prepared for the Tariff
Board, it is seen that the production
in 1948 was 115, and in 1949, 132. The
figure for 1950 is not avmlable This
is in relation to the injectable extracts.
‘So far as the orally usable extracts
are concerned, it was 4-46 lakh lbs.
in 1948, 4-69 lakhs lbs. in 1949 and in
‘the four months of 1950, 1-06 lakh lbs.

Shri S. C. Samanta: May I know the
reasons put forward by the Tariff
Board for not giving protection to the
industry?

Bhri Mahtab: According to the Tariff
Board, the fair selling price of the
mdlgenous products was appreciably
below the landed cost ex-duty of
comparable imports. They have made
certain other recommendations whicl
have been accepted by the Government
in toto.

Pandit Munishwar Datt Upadhyay:
Could we know the location of these
industries State-wise?

Shri Mahtab: I have got the list;
some are in Bombay, some in Calcutta
some elsewhere. I can lay this list on
the Table. [See Appendix XVIII,
annexure No. 36.] There are 21 firms.

Dr. M. M. Das: May I know whether
any import duty has been imposed
upon the import of liver extracts and
whether any restriction has been im-
posed upon the import of liver
extracts?

Shri Mahtab: There is no restric-
tion at present.

Dr. M. M. Das: Any import duty?

Bhri Mahtab: I do not think there
is any import duty.

Dr. V. Subramaniam: Is there any
scarcity of raw liver to extract liver

Slll:l lhhhb‘ I am not aware; but
it appears from the recommendations
of the Tariff Board that they have
been insisting upon some clinical
arrangements for the firms where these
extracts are manufactured. We have
advised the State Governments to set
up cold storage plants to keep the
lvers in proper condition before they
are taken to the manufacturing firm.

VIOLATION OF IMPORT AND EXPORT.
REGULATIONS )
Ml'li:stgr Dt' M M Da:.d Will the
n! of Commerce m
be pleased to state:

(a) the total number of firms
Government for violation dog
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port and Expgf} Regulations during
the years 1948-49 and 1949-50;

(b) the exact nature of the offences
committed;

(c) whether any steps have been
taken by Government against the
offenders; and

{d) if so, what are they?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
The number of firms detected for
violation of Import and Export Regu-
lations during the years 194849 and
1949-50 was 141 and 234 respectively.

(b) The offences committed fall
under one or other of the following
categories:

(1) Trafficking in import and export
licences.

(2) Production of forged or tam-
pered documents.

(3) Transfer or sale of goods im-
ported against a licence in contraven-
tion of the conditions.

(4) Continuous breach of import
trade regulations by importing goods
without licences.

(5) Obtaining licences fraudulently

by making applications to the same
or two different licensing authorities
during the same period and for the
same items.

(6) Obtaining licences by fraudulent
means other than those specified in
item (5) above.

(7) Making different applications
in different capacities such “as

?éabhshed importers, newcomers

(8) Contravention of Rules and
Regulations under Foreign Exchange
Control Act.

(9) Offering bribes to the staff.

(10) Contravention of Export Trade
Control Regulations.

(c) Yes, Sir.

(d) The offenders bave been
debarred from receiving import and
export licences permanently or for a
fixed period depending on the nature
of the offence in such cases.

Dr. M. M. Das: May I know whether
the maintenance of a certain required
standard in our exported goods is also
included in the hst of cond).tions’

Shri Karmarkar: No, Sir, to my
knowledge

M. M. Das: May I know the
number of violation of the regulations
during the current year?
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Shri Karmarkar: Current year, 1951
January and February?

Dr. M. M. Das: 1950-51.

Shri Karmarkar: I shall compile
the information and pass it on topti:le
hon. Member.

Dr. M. M. Das; May I know whether
the hon. Minister will inform the House

the names of the firms who have been
convicted?

Shri Karmarkar: I am not in a
position now; but there is nothing to

prevent us from doi that if the
hon. Member wants, e

Mr. Speaker: Does the hon. Member
wants the names of the firms?

Shri Karmarkar: The names of all
the 300 and odd . firms.

Mr. Speaker: 1 doubt
should be done.

Shri Karmarkar: Then,
corrected, Sir.

Shri Barmian: When a firm is con-
victed or is removed from the list,
what is the procedure for bringing
them back on the list? Is it the pro-
cedure that after a certain time, the
firm is exonerated from the fault?

Shri Karmarkar: There is no ques-
tion of exoneration. Either the bar is
for a certain period or permanent. If
it is for a certain period, after that
period of time, the firm comes in
automatically in the list of eligible
firms.

whether it

I stand

Shri T. N. Singh: Is it a fact that
several firms are able to get these
licences irregularly due to the conniv-
ance of officials? May I know whether
any cases of such connivance have
come to the notice of Government
and the action thereon?

Shri Karmarkar: Does my hon.
friend mean by irregularity, a person
getting a licence to which he is not
entitled?

Shri T. N. Singh: As well as with-
out any proper application.

Shri Karmarkar: Yes; a few cases

like that have been brought to our
notice.

Shri T. N. Singh: Is it a fact that
some party got a licence without
having made any application, and did
this matter come to the notice of the
Government?

Shri Karmarkar: 1 am not aware of
any single instance where a party
goa:n licence without making an appli-
cation.
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Pandit M. B. Bhargava: May I know
the number of officials who were found
gmltx of assisting or abetting the
commission of any of these offences?

Shri Karmarkar: I have not got the
figures with me. The number of cases
in which action was taken against
officials is very small.

Shri A. C. Guha: Has the Govern-
ment any information that the firms
black-listed have got import licences
through some other subsidiary firms
or associate firms?

Shri Karmarkar: No, Sir.
Shri A. C. Guba: Has any such case
come to thre notice of Government?

Shri Karmarkar: We have no in-
formation.

SITE POR THE D1PLOMATIC ENCLAVE

*1986. Dr. M. M. Das: Will the Minis-
ter of Works, Production and Supply
be pleased to state:

(a) the total expenditure incurred
up till now for developing the site for
the Diplomatic Enclave in New Delhi;

(b) the number of plots developed
for the construction of buildings so

(c) the area of each plot and its
sale-price; and

(d) the number of plots which have
been’ sold to foreign embassies up till
now?

The Deputy Minister of Works,
Production and Supply (Shri Bura-
gohain): (a) Rs. 46,58,027.

(b) 332.

(c) The area of the plots varies
from } acre to 12 acres; as regards
sale price, the plots will be sold to
Foreign Missions at the rates ranging
from Rs. 40,000 to 50,000 per acre,
(depending upon the locality and size
of the plot) plus 24 per cent. annual
ground rent thereon. In- the case of
those, who desire to commute the
ground rent, Rs. 40,000 per acre will
be recovered in addition to the pre-
mium amount mentioned above. No
rates of premium have yet been fixed
for the land which will be sold to
private parties.

(d) No plot has been actually sold
so far, but some of the Missions have
provisionallyh selected certainto plots,
for which they are expected com-
municate their final decision by 15th
July, 1951. -

Dr. M. M. Das: May I know whether
some plots have been reserved for
private individuals for building resi-
dential houses?
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Shri Buragohain: Except in the case
of the Modern Hotel for which 17
acres have been ear-marked, no such
reservation has been made for private
parties.

Dr. M. M. Das: May I know whether
the Government contemplates to
reserve some of the plots for resi-
dential houses for private persons?

Shri Buragohain: The whole matter
is under consideration. But, that
would come only after the demands
of the foreign Missions are met.

Dr. M. M. Das: May I know whether
the Government contemplates to fix
different rates of sale price for plots
sold to the foreign Embassies and
private individuals?

Shri Buragobain: For the private
parties, they will be sald by well
advertised public auction.

Shri Brajeshwar Prasad: Is it a fact
that the policy of prohibition is stand-
thgtei!'l the way of construction of this

otel?

Mr. Speaker: Order, or&a.

Prof. S. N. Mishra: May I know
whether negotiations were held with
any foreign country for the exchange
of land for embassy purposes?

Shri Buragohain: That is I think
more than what I can say, with regard
to exchange. But, as I lrave already
said, certain foreign Missions have
made provisional selections.

Shri Raj Bahadur: Sir, may I know
the names of the countries which
ltnhave’ear-marked the land meant for

em?

Shri Buragohbain: They are:

The Embassy of Belgium and the
land ear-marked is 8 acres.

The Embassy of the US.A. has
33-7 acres. :

The U.K. High Commissioner has
24 acres.

The Pakistan High Commissioner has
12-6 acres; and

Australia has about the
ie., 12-6 acres. same ares,

Rev. D'Souza: Sir, are Governme
satisfled that the response from son;l;
of the Embassies is sufficiently large
and if the expectations are not ful-
filled, cannot some of the conditions
attached to the allotting of these plots
be chranged so as to provoke a larger
measure of response?
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Shri Buragohain: Sir, that appears.
to be a hypothetical question at this:

Shri Kamath: Sir, with regard to
the countries or embassies who have
been granted land in India, has India
got or acquired any land in those
countries on a reciprocal basis?

Shri Buragohain: Sir, I think I lrave
already said that that is more than
what I can say.

Mr. Speaker: Yes, this question is.
covered by the previous one.

Dr. M. M. Das: Sir, may I know
whether arrangements for supply of
drainage, adequate filtered water and
electricity have already been made in.
these plots?

Shri Buracohain: Sig, only the first
stage of development is_ being now
worked out. There is still a second
stage which has to be gone through!
for the development of these plots.

Corree Houses

+1987. Shri R. Velayudhan: (a) Will'
the Minister of Commerce and Indus-
try be pleased to state how many Coffee
Houses are run under the Coffee rd

(b) What was the income from the
Indian Coffee Houses and their expen-
diture in the year 1950? \

(¢) How many of them are self-
sufficient?

The Minister of Commerce and
Industry (Shri Mahtab): (a) 42

(b) These accounts are maintained
not for the ralendar vear but for the
crop year. For the crop year 1949-50,
ie. 1st July 1949 to the 30th June 1950,
the income and expenditure were as.
foliows:

Income—Rs. 75.51,836. -

Expenditure—Rs. 76.34,753.

(c) 28.

Shri R. Velayudhan: Sir, may I
know whether any Coffee Houses were
closed because of the insufficiency of
the income at those Coffee Houses?

Shri Mahtab: I have already said
that only 28 are paying and the others
are therefore not paying. Some time
back one of the officers of the Finance
Ministry went into the accounts of
some of the Houses. Of course these-
Coffee Houses are meant for propa-
ganda purposes. But he has recom-
mended that the Coffee Houses which
are not paying should be closed and
Government have accepted it.

Shri Lakshmanan: Sir. may I know-
what is the meaning of the term “self-
sufficient” or “insufficient” in respeckt
of a Coffee House?
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mghri Sondhi: It means self-support-

Mr. Speaker: Yes, that is what is
‘meant. It is very clear.

., Shri’ Brajeshwar Prasad: May I
know if adequate steps are being taken

‘to maintain sanitary conditions in
these Coffee Houses?

Mr. Speaker: The hon. Minister can
reply to this question if he likes.

Shri Mahtab: The Coffee Houses
-are run by a statutory body and I
ts::uld think such steps are being
“taken.

Shri 8. C. Samanta: Sir, does the
Coffee Board run coffee houses at
-different places in India where exhibi-
‘tions are being held?

Shri Mahtab:,I think they do.
TRADE BALANCES

*1988. Shri T. N. Singh: (a) Wil
‘the Minister of Commerce and Indus-
try be pleased to state the Trade
‘Balances with respect to imports and
-exports for the year 1950 between
India and Sterling and Dollar Areas
sseparately?

(b) Do Government propose to give
-similar figures relating to invisible
Trade Balances?

The Deputy Minister of Commerce
and Indostry (Shri Karmarkar): (a)
-and (b). A statement is placed on the
Table of the House. [See Appendix
X1V, annexure No. 23.]

Shri T. N. Singh: With reference to
-ghart (a), mr«gtf) mowﬂgﬁgwhat are
“the re-expo area as
stated in the statement given by the
‘hon. Minister?

Shri Karmarkar: They come under
‘two heads; for separate figures under
‘this head, I would require notice, Sir.

Shri T. N. Singh: May I know, Sir,
what are the services for which
Teceipts have been received under the
heading—*“Invisible export and im-
‘part” from the dollar area?

Shri Karmarkar: There is invisible
‘trade both with the dollar and the
‘soft currency areas; for instance ship-
‘ping charges, ins&;anoe, tourlts‘t etx-
-penditure, reparation payments etc.
“they come under this head. The break-
‘up for the dollar area and the soft
clrrency area will be done in due
«course.

Shri T. N. Singh: Sir, under the
‘receipts from the sterling as well as
‘the dollar areas, is there any amount
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which relates to the shipping-freight
earning by our shipping companies?

Shri Karmarkar: Sir, I would require
notice.

CoaL Prices

*1989. Shri R. L. Malviya: (a) Will
the Minister of Works. Production and
Supply be pleased to state the basis on
which the existing prices of coal of
different classes were fixed in different
coal-fields in the country and-what are
those prices?

(b) What was the amount per ton
added to the sale prices of coal to meet
the cost of food grain concessions,
provident fund and bonus to colliery
labour and how was it arrived at?

(c) Have Government carried out
any investigation or do they propose
to investigate as to whether the addi-
tional increase in the price of coal was
fullv spent by the colliery owners in
the concessions allowed to them as in
part (b) above?

The Deputy Minister of Works,
Production and Supply (Shri Bura-
gohain): (a) The existing prices of coal
have been fixed on the basis of pro-
duction cost as disclosed by cost
investigation.

A statement showing the current
prices of coal is placed on the Table
of the House. [See Appendix XIV,
annexure No. 24.]

(b) The increase in price sanctioned
e conces-
sions granted under the Conciliation
Board Award and also taking into
account the production cost prevailing
at that time. The over-all increase
sanctioned in the various flelds was
as follows:

Bengal/Bihar...... Rs. 3/8/-.

Madhya Pradeslr...... Rs. 2/13/- to
Rs. 3/1/-.

Assam...... Re. 1/- to Rs. 3/8/-.

Rewa...... Rs. 3/8/-
Talcher...... Rs. 1/8/-.
Korea...... Rs. 1/2/-.

(c) No investigations have been
carried out, but Government are satis-
tirat the recommendations of the
Conciliation Board Award and Fact
Findi Committees have been
generally implemented by the colliery
owners.

Shri R. L. Malviya: Sir, are the
Government aware that the coal is
being sold in the market at a much
lower price than the controlled price
fixed by the Government?

Buzagobhain: Sir, I not
aw;remotinymehthh& -
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Shri R. L. Malviya. Are the Govern-
ment aware that this is due to the
savings resulting from the concessions
which have been made to labour and
if so, il Government make an
enquiry into this matter?

Shri Buragohain: As I have already
said, Government have no reasons to
think that the concessions have not
been implemented and the benefits
have not been transmitted to the
workers.

Shri R. L. Malviya: These conces-
sions having been granted some three
years back and conditions having
changed a lot during these two years
and more, will Government investi-
gate the present conditions and find
out why the coal is being under-sold?

Mr. Speaker: Order, it is
making a suggestion.

order,

REQUIREMENTS OF IRON AND .STEEL

*1990. Shri R. L. Malviya: Will the
Minister of Commeree and Industry
be pleased to state:

(a) the quantity of iron and steel
which falls short of requirement in
the country;

(b) the quantity imported, the price
per ton, and the names of the countries
tn:im which they have been imported;
an

(c) when Govermment propose

undertake the two projects in Madhya
Pradesh and Orissa

The Minister Commerce and
Industry (Shri Mx.htnb): (a) About 1
to 1§ million tons.

(b) A statement is laid on the Table
of the House. [See Appendix XIV,
annexugre No. 25.]

(¢) As soon as funds permit.
Shri R. L. Malviya: Sir, what is the

. totaal quantity of the unported iron

" and 50,789 tons, U.SA. 15,581
7 and 3900 tons, Japan 12, 874 tons.

|

and steel?

Shrl Mahtab: The figures are there
though they have not been totalled up.

It is _a short list and I can read it

out. They are as follows:

In 1949, from the U.K. 84,008 tons
and 143,402 tons, U.S.A. 53,434 tons

> and 1,14,908 tons. Japan 795 tons.

In 1850 from the U.K. 1,83,862 tons
tons

Shri R. L. Malviya: Sir, what is the

difference between the price of Indian

steel and the price of imported steel?

Shrl Mahtab: The prices of steel
imported from abroad have been given
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in the statement here. The price of
Indian steel is lower, but I do not
have the figures here with me.

Shri Sidhva: Sir, what is the policy’
of the Government for the year 1951
regarding thre import of steel? Do they"
want to purchase on their own account.
as they did last year or will they issue
licences for the import?

Shri Mahtab: The same procedure.
will be followed. But the import.
depends upon the availability of the.
goods. Government do not propodse to.
purchase all the steel on their own.
account.

Shri Sidhva: But last year they
boughbt on their own account and then.
sold it to the people. Do they want to. -

follow the same procedure this year-
also?

Shri Mahtab: Government do not
propose to purchase all on their own
account. But last year some licences
were granted apart from their own.
purchases.

Shri Jmani Ram: How much of these:
are diverted for agricultural purposes?

Shri Mahtab: I have given figures.
in the statement to show what the
Government requirements are and
what the civil requirements are other
than Government requirement. The
quota allotted for agricultural pur-
poses is given to the Ministry of Agri-
gte}lture but I have not got the figures.

re.

Dr. Deshmukh: With regard to reply
to part (c) of the question may I know
it there is any possibility of any funds.
being available during the current
ﬂnancml year for these two projects

in Madhya Pradestr and Orissa?

Shri Mahtab: With regard to part
(¢) I can assure the hon. Member
that all efforts are being made by
Government either to import capital
for this purpose or secure funds here.

Dr. Deshmukh: What is the likeli--
hkood of success?

Mr. Speaker: Mr. Guha.

Shri A. C. Guha: What is the in-
stalled capacity of the steel factory
and how far steel production {falls
short of that capacity?

Shri Mahtab: The capacity of the
exxstmg factory is about one million.
tons. The shortage is 1 to 1} million
tons.
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YARN REQUIREMENTS

*1991. Shri Alexander: Will the
Minister of Commerce and Industry
be pleased to state:
~ (a) the average quantity of yarn
per day required by a handloom to
keep it completely engaged;

(b) the average quantity received
by a handloom in the year 1950 in
Travancore-Cochin and Madras States
Tespectively;

(¢) the quantity of yarn of lower
and higher counts applied for by
‘Travancore-Cochin State in the years
1950 and 1951; and

(d) the quantity of handloom cloth
purchased by the Government of India
from Travancore-Cochin State Govern-
ment in the year 1950 and what was
the quantity promised to be p

The Minister of Commerce and
Industry (Shri Mahtab): (a) On an
average about 20 lbs. per monthkr will
11:»e the normal requirements of a hand-
oom.

(b) The average quantity received
by a handloom in Travancore-Cochin
and Madras per month during the year
1950 works out to 7 and 9-7 lbs.
respectively.

«(c) The Travancore-Cochin Govern-
ment applied for the following counts
‘and quantities of yarn during 1950
in addition to their usual quota of
yarn:

(d) No purchases were made from

the Travancore-Cochin  Government
as the samples submitted were not
upto the specification, and no promise
to;d the purchase appears to have been
made.

Shri Alexander: Is it a fact that the
quota of yarn alletted to Travancore-
Cochin State was diverted to Madras
thus causing a serious shortage of yarm
in the former State?

Shri Mahtab: There are some Short

Notice Questions coming up for answer

. today. All these questions can be
dealt with then.

yay: What is the

Shri Chattopadhy
lowest quota received by any State
during the current year?

Shri Mahtab: I will give all that
information in my reply to the Short
Notice Questions.

‘Shri s In  view of the
serious yarn shortage do Government
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propose to install some yarn-manu-
facturing Japanese machinery in the
handloom areas?

Shri Mahtab: I can say that all
steps are being taken to increase the
production of yarn. There is also a
very definite proposal to increase pro-
duction of yarn by means of the
charka. All these proposals are under
the consideration of the Government.

LemoN Grass OIL

+1992, Shri Alexander: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the average price of Lemon
Grass Oil in the respective years 1949
and 1950, the total quantity exported
and the countries to which they are
exported; .

(b) whether any attempt is made to
maintain the quality of the oil and if
s0. what are the steps; and

(¢) whether any encouragement is
given to the cultivation and production
of the oil and if so, what is the nature
and extent of the same?

The Minister of Commerce and
Industry (Shri Mahtab): (a) (i)
Average price

1949 (January to December)—Rs. 49
per gallon.

1950 (January to October)—Rs. 78
per gallon.

(li) Total quantity exported

1049-50—7,88,199 Ibs.

1950-51 (April to December, 1950)—
8,81,880 Ibs.

(iif) 1t was exported to the follow-
ing countries during these two years:—

United Kingdom, U.S.A., Netherlands
France, Italy, Switzerland, Western
Germany, Belgium, Australia, Canada,
Japan, Ceylon, Egypt, Palestine, Kenya
Colony, China, Zanzibar and Pemba.

(b) The Indian Standards Institu-
tion are drawing up a Standard
fication for lemon grass oil.

(¢) In the States where this parl-
cular grass grows, the Forest Depart-
ment sells the grass coupes at reason-
able rates and brings new areas to
the notice of the prospective distillers.

The villages are provided with a
better type of still with a view to
obtaining a better quality of the oil.

Steps are taken to eliminate the
admixture of white grass with true
lemon grass.

Shri Alexander: Is it a fact that the
export of this product is controlled
by a few merchants and the poor
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growers are not getting any benefit
out of that? If so, what steps do Gov-
ernment propose to take in the matter?

Shri Mahtab: This commodity is
mnot under any contro! and according
to our present reports it is a special
concern of Travancore. If the State
Government takes it up they can
protect the grower.

Shri R. Velayudhan: May I know
whether there is any standard required
for this oil for purposes of export?

Shri Mahtab: I have already stated
that the Indian Standards Institute
frave taken it up and are trying to
specify some standards.

SHIFTING OF OFFICES FROM DerEi

*1993. Shri R. L. Malviya: (a) Will
the Minister of Works. Production and
Supply be pleased to state whether
Government have completed their
plans to transfer some of the offices of
the Government of India from Delhi
and other places and if so. what are
they?

(b) How many offices have so far
been shifted and to which places?

(c) How many cities have been
selected by Government in the State
of Madhya Pradesh for the transfer of

offices and which are the offices to be
shifted?

(d) Are Saugor. Jubbulpore, Itarsi
and Baitul, the places so selected, if
80, what offices are likely to be trans-
terred there and when? :

The Deputy Minister of Works,

Production and Supply (Shri Bura-

gohain): (a) The matter is being

examined in the light of the changed

financial position and the prospective

retrenchment of staff in some Minis-
ies as a result of re-organisation.

(b) Three, namely:

(i) Office of the Surveyor-General
to Mussorie.

(ii) Directorate of Seamen’s Welfare
to Bombay. i

(iil) Development Branch of D.G.P.
and T. to Jubbulpore, and the fourth
viz. D.A.GP. & T(EP. Circle) are in
the course of moving to Kapurthala
to which a section of the office has
moved.

(c) and (d). Only Jubbulpore where
the Development Branch of D.GP. &
T. have already moved as stated in
Part (b) above.

Shri R. L. Malviya: What offices are
going to be transferred, if any, in the
Yyear 1951-52,

Shri Buragohain: The whole matter
is under reconsideration.
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Shri Kishorimohan Tripathi: M.
know if the office of the Opallseeds éigmE

mittee is going to continue to remai
in Delhi? main

Mr. Speaker: 1 suppose it is incl
in the offices which are unde: uc?:
sideration.

Skri Sidhva: May 1 know
the decision taken by Govenuvgggthg
1950 will be revoked when the matter
1s reconsidered by the Government?
Shri B in:

uragohain: As I giat

whole matter is again being e:da;nintel:f
Shri Syamnandan :

ernment propose mS:ht:Jn N

thl?i gxg Palaces in the Indian Stateg

Mr.  Speaker: Orger, i
question has been an;wergfid e;évgﬁ

to Kasauli ang Dharamsala?be shifted

tom Bulll:ltahh. No office is going

Mr. Speaker: T ' .
hypothetical at this stane JUestion is

MIGRANTS rRoM East BENnGar

*1994. Pangdit Munishwar Datt
ghmmdhyty: (@) Wil the Prime
) Dleased to state what
is the number of Muslims. returnj;
every week from East to West o
since 1st January, 1951 up to date?

(b) What was the
Hindus who . Mmigrat,

(c) What is the tota)
Muslims who came to Indi;l l}?obr:r&g
Bengal during the same period?
The Deputy Minister of
Affairs (Dr. Keskar):
is laid on the Tabl)e z()g)tl?esg raent

ouse,
(b) Approximately 32-79 1 i
gafneéli:ddl?rx &?hlz from E:?ggiu:l
4 )
mately 1788 lakh" B 2pproxi-

Hi .
ndia to East Begg:ls ;t:;“g.lg:'
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resulting in net influx into India of
about 14-91 lakh Hindus. These travel-
lers included migrants and others.

(c) Approximately 11-35 lakh Mus-
lims came to India from East Bengal
upto the 25th February, 1951

STATEMENT

The number of Muslims who have
travelled from East Bengal to West
Bengal by train since January, 1951.

Week ending No.
7-1-51 ... 15,229
14151 e 15,126
21-1-51 ... 15,069
28-1-51 ... 15,470
4-2-51 ... 16,384
11-2-51 ... 17,036
18-2-51 ... 16,931
25-2-51 ... 15,371

Total ... 126,616

Pandit Munishwar Datt Upadhyay:
How many of the Hindus who came
over here have and have
not gone back to East Bengal?

Dr. Keskar: It is very dificult to
that quesﬁmti. as there is a

time ore Government is able to
state the number of those who pro-
pose to Yemain. here as migrants.

Pandit Munishwar Datt Upadhyay:
May 1 know if quite a good number
is still here? ¢

Dr. Keskar: 1 said in my reply that
the number is more than a million.

Minister 1
ct of yarn an [ §

. ﬁg\ebers hgve given notice of Short
Notice Questions. I have got answers
for all of them but befors taking
them up may I make a sta.tement with
regard to the general position?

Mt. Speaker: I think he could make

Shrl Sidhva: Let tbhe guestions be
put and then he can make a statement.

Mr. Speaker; Order, order Let 1t
be left to him to make a suggestion to
the Chalr and Jet it be open to the
“hair to consider it.
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Does the hon. Minister want to make
a general statement.

Shri Mahtab: Yes, Sir. After that I
will reply to all these questions.

Mr. Speaker: The statement is with

reference to the points mentioned in

the questions?
Shri Mahtab: Yes.
Mr. Speaker: Then the procedure
which I shall foliow will be to nsk
each hon. Member to put his question.
and then all the questions can be an-
swered together.

Shri Mahtab: Beginning with the
statement.

Mr. Speaker: Yes. The hon. Minis-
ter may make his statement efler the
questions are put. Now. hon. Mem-
bers can put their questions.

Shri Mahtab: There was a Short
Notice Question tabled by Dr.
Deshmukh also.

Mr. Speaker: Is it admitted for to-
day?

Shri Mahtab: Yes, Sir.

Mr. Speaker: It is not included in
my agenda. ,Anway I have no ob-
jection to its being put.

Shri Mahtab: 1 am making a gene-
ral statement before replying to the
questions separately.

For the purpose of assessment of
the present cloth and yarn position in
the country, the year of 1948 may bhe
considered as the peak period with
regard to production of cloth and yarn.
Production was the highest because
of the price incentive which decontral
gave to the manufacturers, adequate
supplies of cotton and absence of
strikes. The average monthly nroduc-
tion of cloth was—

(in thousands)
1046 325,714 yds.
1047 313408 ,,
1048 359,954 ,,
1949 326,350 ,,
1950 305,812 ,,

The average monthly production of
yarn was—

(in thousands)
1048 113,928 Ibe.
1047 107,978 ,,
1948 120,428 ,,
1949 113,289 ,,
1980 97,758 ,,

The above figures will show that the

production was the highest in 1948 and
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it was the lowest in the year 1950 due
to the following reasons:

(1) Shortage of cotton;

(2) Closure of several mills due
‘to  uneconomic  conditions:
The ﬂprices fixed under the
Tariff Board formula were

unremunerative to these un-

economic units;

(3) Strikes in the textile mills.

With regard to yarn, ‘here were
some additional reasons also—namely
cut in electric power, resorted to by
the Madras and Mysore Governments.
which reduced the working hours in
the spinning mills in Southern India.
Ancther reason was that the compo-
site mills did not manufacture free
yarn. for handlooms, becsuse of the
price formula of the Tariff
which allowed a low margin of profit
on spinning head.

Although the production was the
Iowest, a large export market opened
up for the textile goods. In the begin-
ning there was no idea as to the
proportion the export of Indian tex-
tile goods would assume. Therefore
there was no restriction on export
till April 1950. Then it was found
necessary that heavy exports were to
be restricted. Accordingly a quota of
cloth at one thousand million yards
were fixed for the period September.
1949 to December 1950 with free ex-
ports of fine and superfine cloth, The
idea at that time was to restrict the
export of medium and coarse cioth
which is manufactured out of ludian
cotton, and which is reguired for ip-
ternal consumption and to encourage
export of fine and superflne cloth
which is usually manufactured out of
the imported  cotton. larly, the
export of yarn also was allowed 1o a
cansiderable extent.

On account of low production and
heavy exports, the cloth and yarn
position became very difficult in the
year 1950. Durinz this year. Novem-
ber-December were the leanest months
in which cloth and yarn supply to the
States was the lowest. To have an
idea of the exact position, I would
take the case of Bihar, for examina-
tion of the supply position of claoth,
and the case of Madras for that yarn.

Quarterly cuota due tn Bihar on the
basis of 1948 production was 68100
bales. But in view of large produc-
tion, the quarterly allotment for the
first ouarter 1949 was 77.834 bales.
For the second quarter, 72,889 bales
were allotted. For the third quarter
1948, 73,687 bales were allotted. These
allotments apparently were not mov-
ing the - States each  quarter.
ZEvidently on the State’s account, thece

347 P.S.
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were large accumulations. This is the
reason why the cut in zllotments.
which was gradually made since the
last quarter of 1949 was not felt by the
State. The allotment for the last
quarter of 1949 was 52,559.

The allotment in the seeond quarter
of 1950 was 42480 and in the third

quarter, 40,656 bales.

In the last quarter of 1950, the allot-
ment was 25,665 bales. The despatches
during December 1950 were the lowest
viz. 6,280} bales, the lowest figure on
record.

With regard to yarm. the monthly
quota of allotments to Madras in
December 1948 was 22,500 bales per
month. Since the yarn rroduction
came down considerably by about
48 per cent. in subsequent years, the
equitable share for Madras became
11,700 bales per month. But Madras
continued to receive much higher
quotas than her equitable share, till
November 1950. The average deli-
veries during January-August 1950 to
Madras were 21,231 bales per month.
In September, Madras got 18.617
bales. In October she got 13,825
bales. But in November Madras re-
ceived 9,832 bales and in December,
only 11,848 bales.

From these figures it will be seen
that supply to Madras had been suks-
tantially reduced -only from October
1850 and that too. for three months. In
October last, when it was found that
the supply position gf cloth and yarn
was difficult. effective stgps were taken
to make more cloth and sarn avail-
able for internal consumption. Accord-
ingly restrictions on export of cicth
was imposed and the export of yarn
was totally banned. Further, more in-
centive was given for i pro-
duction of free yarn for handlcoms.
The increased price of raw cotton
which was recognised by about middle
of 1950 was taken into account with
effect from January 1951.

As a result of all these steps. the
production of both cloth and yarn has
considerably increased- since January.
The production of cloth in Jamuary
1951 was 339415 yds. and that of
yarn 106,793 lbs. Accordingly allot<
ment to the States have been consi-
derably increased since January 1031,
Bihar hag got in January 14,634 bales
of cloth as azainst only A.280 bales
in December 1450. Similarly Madras
has got 15407 bales of yarn as against
11,848 bales of yarn in December 1950.
According 1o the present calculation.
everything remaining normal, - the
States are likely to receive their quotas
g {:;'n and ec;gthtby, 3:: end of April

same extent as thev used
before 1950. - to gt

.
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Because of the tempo, of export the
mills did not manufacture sufficient
quantity of dhoties and saries for inter-
nal consumption. Therefore the mills
have been directed in the beginning of
February 1951, under the Iextile Con-
trol Order, to employ a minimum of”
50 per cent. to all looms of reed space
between 48” and 58" for the produc-
tion of dhoties and saries and to use
60 per cent. of this for production of
dhoties only. This is sure to give an
increased supply of dhoties and saries
for internal consumption.

As regards the distribution of yarn
to handlooms in the States there was
a snag that the powerlooms remained
uncontrolled. In order to make dis-
tribution of yarn smooth in the States.
control has been extended to power-
looms also disabling them from re-
maining in a position to purchase yarn
illicitly at any price they choose from
the shares of handloom weavers. Free
sale of one-third of production of varn
which was with the mills, has now
been withdrawn. The withdrawal of
the same concession with regard to
:‘koth is now under active :Insidera-

on

From the above report, the House
will see that the mast dificult perioc
has been over about two months ago.
and the supply position of cloth and
yarn has steadily improved since
January. It is possible that distribution
of the increased production is defective
in some places. Both the Central Gov-
ernment and the State Governments
are taking vigorous steps to tighten up
the administration so that the benefit
of the increased production may go
to the people unhampered by adven-
tures and speculators in the middle.

SHORTAGE OF YARN AND CLOTH IN
MANIPUR AND ASSAM

Shri J. N. Hazarika: Will the Minis-
ter of Commerce and Induslry be
pleased to state:

(a) whether Government are aware
that Assam and Manipur have at pre-
sent been passing through an acute
shortage of cloth and yarn and the
people are undergoing uniold hard-
ships so much so that no mill made
cloth is available in the market, while
w resiricted supply is available in the
black-market at a price between 60
anld 100 per cent. higher than the fixed
price:

(b) if so. whether Government are
going to supply the full normal munth-
tv quotas of three thousand boies of
cloth and two thousand baiee of varr
:-d the State with retrospective effect;
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(¢c) what were the monthly quotas
of cloth and yarn supplied to the
State from July 1950 to February 18512

The Minister of Commerce and Ia-
dustry (Shri Mahtab): (a) We have

not received any communication
from either the Assam Govern-
ment or the Manipur Govern-

ment reporting shortage of cloth in
their zones. We have alsu no infor-
mation that the people in those zomes
are undergoing untold hardships and
that mill made cloth is available in
the blackmarket at prices ranging bet-
ween 60 to 100 per cent. over the ccn-
trolled rates.

It may be stated for information
that when Government permitted mills
in the Union to sell one third of their
production for civil consumption to
buyers of their choice with effect from
September 1949 onwards, we prohibit-
ed movements of such cloth to Assam
through free trade channels. The rea-
son for this was that Assam had com-
plained of accumulations of cloth in
that zone and did not want free sale
of cloth to come into the zone. This
prohibition operated tilt 3lst March
1950. Likewise, Manipur had also
complained of accumulations of cloth
and did not procure its quota of cloth
from October 1949 to September 1950.

The Government is aware that there
is a general shortage of yarn in the
country and that all States have been
getu‘z;x far less than their require-
ments.

(b) The mill cloth quotas of Aszsam
and Manipur as fixed by Government
in December 1948 were 4,700 bales and
280 bales per month respectively.
however. Government are atr present
distributing through controlied chan-
nels only two-thirds of mill produc-
tion for civil consumption, on{y two-
thirds of the mill cloth- quotas are
allotted in each month, i.e. 3133 bales
and 187 bales. respectively. These
two-third quotas have been subjected
to the general cuts applied on the
c¢loth quotas of all zones during the
months June, July, September, Octo-
ber, November and December, 1950.
The cuts ranged between 10 and 33-1/3
per cent. of the two-thirds quotas.
The present system of allotting the
two-third quota will continiie g0 long
as the existing distribution policy of
Government remained in force

The position in respect of yarn

supplies to the two States is given
below:
The quotas fixed for Assam and

Manipur in December, 1948 were 1,353
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bales and 125 bales respectively. On
an average Assam and Manipur had
received 811 bales and 45 bales per
month respectively during July to
December, 1950 whereas their equit-
able share based on the total avail-
ability of yarn during that period
would work out to 664 and 61 bales
respectively. The deliveries to Mani-
‘pur State had been less than their
sequitable share in view of the fact
that Manipur State authorities had
not made satisfactary arrangements to
1lift the yarn allotted to them in July
and August. We have made an ad hoc
allotment of 50 bales in January and
200 bales in February 1951 to Mani-
pur on a request for additional supplies
from the State authorities. It is not
proposed to allot any further yarn
with retrospective effect.

(¢) The monthly quotas of cloth
allotted to Assam and Manipur from
July 1950 to February, 1951 are given
‘below. These figures represent the net
allotments, i.e., after the application of
the cuts which were imposed
month tc month:

Month of allot- Quantity of n:ill-cloth
ment allottcd in bales
Asa.m Manipur
July, 1950 3733 ..
August, 1950 3128 ..
‘Beptember, 1950 2333 .
October, 1950 2510 108
November, 1950 2132 122
‘December, 1950 2333 135
January, 1851 2523 148
February, 19561 1403 €3

The movements of cloth to Assam
through controlled and normal trade
<hannels during the period July 1850 to
January 1951 are also_ given below.
Figures for February have not yet
become available. It may also
stated that separate figures of move-
ments of cloth for Manipur are not
available as under the Cotton Textiles
(Control of Movement) Order, Assam
and Manipur are not separate zones.

Quantity of Quantity
oloth moved moved through
Month  into the zone norrmal trads
through con-  channels .
trollad
channels.
July, ‘50 2284} 198
August, 50 22324 63§
September, *50 25204 a9
¢, ‘B0 2400 7%
‘November, *50 2223 1
December, '50 935 2
January, ‘81 2574} és
February, 'S1 Not available
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The deliveries of yarn to the two
States from July to December, 1950
is shown below:

Deliverios Deliveries

Month to Assam to Manipur
(Bales) (Bales)
July, 1950 815 ..
August, 1950 " 609 .
Beptember, 1950 838 52
October, 1950 265 35
November, 1950 741 127
December, 1950 1099 54
4887 268

During January, 1951, Assam had re-
ceived offers for 744 bales and Manipur
had received offers for 25 bales against
their equitable share of 610 bales and
56 bales respectively. The position in
respect of offers during the month of
February would be clear at the end of

this month.

SHORTAGE OF YARN IN MADRAS

pleased to state is a fact
that about 50 per cent. of the surplus
yarn of India is produced in the Mills
situated in the Madras State?

(b) If so, what is the reason for the
gax::? shortage of yarn in the Madras

(c) Has production of yarn been
affected in any way by the frequent cut
of electricity to the Mills by the Gov-
ernment Power Supply?

(d) Has Government's attention been
drawn to the statement of the South
Indian Millowners vide page 8 of the
“Hindu” dated the 20th February 1951
and the editorial in the “Hindu” dated
the 21st February mentioning cases of
suicides on account of unemployment
due to the shortage of yarn?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) Yes.

(b) The reasons for the acute short-

of yarn in general which are ap-

plicable in the case of Madras State
also are: 7

to(l)l“u in gmdurcgti:‘: of yarn due
closure of ce unecon
spinning mills- and omie
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yngx) Mhunptaking lace duri
which were place during
the first few months of the year;

(3) Strike in mills in Bombay;
(4) .Sal:gtage of requisite types of

+

(5) Cut in electric power resorted to
by the Madras and Mysore Govern-
ments which reduced the working hours
in the mills.

(c) Yes.

(d) Yes. But the reports require
wverification for unemployment is not
confined only to Madras and also
Madras have got more supplies of yarn
in J:;xsuary than they had in previous
months.

HOARDING OF IMPOSTED ART SILK YARN

Shri Kamath: Wil the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that import-
ed art silk yarn is being hoarded,
cornered and profiteered in by specu-
lators in Bombay and Calcutta;

(b) the price per Ib. of the imported
silk yarn in December, 1950, January
and February 1951; and

(¢) whether it is a fact that it is not
available to consumers at a fair price?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) Govern-
ment have received some complaints to
this effect;

(b) The Bombay Market prices as
supplied by the Yarn Merchants Asso-
ciation, Bombay are:

(1) December, 1950—Rs. 8/4/- to
Rs. 9/6/- per 1b.

(2) January, 1951—Rs. 8/2/- to
Rs. 8/12/- per 1b.

(3) February, 1951—Not available. -

(¢) All organised consumers includ-
ing Associations, of handloom weavers
are allowed to obtain their require-
ments by direct import. To meet the
requirements of other  handloom
weavers and Mills which are not
members of recognised Associations
licences are issued to Established Im-
porters on condition that they will sell
the goods to actual users only. It has
been found that this scheme has not
worked satisfactorily as the Establish-
“ed Importers are demanding very high
price for art silk yarn. Government
are now considering ways and means
to make art silk yarn available to
weavers at Tair price.
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_ ImpoRT OF COTTON AND ART SILK Yamw

Shri Kamath: Will tne Minis
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that the
Minister of Commerce and Industry,
during his recent visit to Madras,
announced that import of cotton and
art silk yarn would be allowed freely,
with a view to relieving the acute
shortage in the country;

(b) whether that announcement has.
been translated into action; and

(c) it not, why not?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) Yes.

(b) Yes.
(c) Does not arise.

COTTON YARN FOR MADRAS STATE

Shri Kamath: Will the Minister of
mmme and Industry be pleased to

(a) whether the  attention of
Government has been drawn to the
speech made by the Madras Industries
Minister in the Madras Legislative
Assembly on the 14th February 1951
regarding the announcement of the
Minister of Commerce and Industry
made in Madras about the quantities of
cotton yarn to be made available to-
Madras State in January, February,
March and April, 1951;

(b) if so, whether the Madras:
Minister’s statement is correct, and
whether the promised yarn has been
released; :

(¢) whether reports of wide-spread
unemployment and deaths from starva-
tion among handloom weavers in
Madras State have reached Govern-
ment; and

(d) it so, what steps Government
propose to take in the matter?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) Yes.

(b) It was stated that Madras wilk
receive the following quotas of yarm
during January to March 1951:

January 1051 17,000 bales
February ,, .. 18,801 bules
March " 19,037 bales
April ” 22,500 bales

Actusl receipts by Madras during these
months werc: .

January 15,407 bales
February 18,800 bales.
(Astual allo-

cations mede)

It is expected that allocations during
March and April also will be to the
extent promised.
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(c) Yes. But it is not understood
how the situation would so much de-
teriorate when the supply of yarn in
January is larger than what it was in
December by about 4,000 bales,

(d) Following steps have been taken
to improve the supply position of
yarn:

(i) Ban has been placed on the
export of all counts of yarn.

(ii) 66,000 bales of USA cotton
have been distributed to various
spinning mills for manufacturing
yarn for the handloom industry.

(iii) Mills have been directed to
pack at least 873 per cent. of their
free yarn production during a
month,

The four per cent. cut has been
restored with regard to manufacture
©of yarn.

Yarn position has already shown
definite improvement after these steps
have been taken, and the availability
of free yarn during the month of
January 1951 has increased to 48,000
bales as compared to 39,000 bales
during the month of December 1950.
During the month of February it is ex-
pected to be 50,777 bales and during
the month of March, 51,000 bales. In
April 1951 further improvement is
expected.

Scamcrry oF Dhotis aND Saris

‘Dr. Deshmukh: (a) Will the Mimister
of Commerce and Industry be pleased
to state whether the scarcity of cloth
and especially dhptis and saris has
been brought to his notice?

(b) Is it a fact that most of the cloth
and dhotis have gone underground and
are available only in the blackmarket?

(c) Is it a fact that a pair of dhotis
is not available for less than Rs. 23
per pair and that in some cases upto
Rs. 30 are charged for the same?

(d) Is it a fact that the scarcity is
‘being most acutely felt?

(e) Since a large percentage of our
people wears only one garment, what
steps do Government propose to take
to meet the situation? )

(f) Will Government be pleased to
make a statement?

The Minister of Commerce and In-
dustry (Shri Mabtab): (a) to (). Dr.
Deshmukh’s questions have been
covered by my statement.

Shri J. N. Havarlka: In view of the
shortage of yarn in the States of Assam
and Manipur, in spite of what is stated
by the Government of India or by the
Government of Assam, will the
present quota of cloth and yarn allot~
ted tc Assam be increased?
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Shri Mahtab: As I have already
explained, it has been increased since
January and the Stale is expected to
receive the same quota as they got in
1948 by the end of April.

Dr. V. Subramaniam: Is it a fact
that though a certain quota has been
allotted to the Madras State, the mills
are not supplying them properly and
if so, what is the action taken by
Government? Will they see that the
an;)ltst"ed quota is supplied by the
mills?

Shri Mahtab: That was the com-
plaint made by the Madras Minister
and effective steps have been taken to
see that the allocation made upon
mills are respected by the mills and
that the allottees get their quota
according to the direction:

Dr. V. Subramaniam: What are the
measures proposed to be taken
Government. because so many methods
have already failed? What is the
‘eﬁeg'ﬁve' steps proposed to be taken
now?

Shri Mahtab: 'Effective’ steps are
vigorous steps by the Government of
India and the Government of Madras

Shri Kamath: Is it not a fact, Sir,
that under the existing art silk yam
import restrictions. the goods (that is
the yarn) can be sold only 1o con-
sumers, and has it been reported to
Government that this yarn is sold in
the open market?

Shri Mahtab: There is no confrol
over art silk yarn. Only import:
licences are given and anybody is free
to sell to anybody. That is not a
commodity under control. Now we-.
are considering whether control
should not be extended to that com-
modity. :

Shri Kamath: Is it nct a fact, Sir,
that the Bombay Yarn Merchants
Association has fixed the maximum
price at Rs. 8-6-0 per lb, while the
ac}g;’ul import price is only Rs. 5-8-0
a 1b?

Shri Mahtab: It is even less  tham
Rs. 5-8-0: I think it is Rs. 4-4-0, or
something like that. That is a faet;
they are doing that, because the
article is not a controlled commodity.

Shri Kamath: How much of the
imported yarn has been sold to com-
sumers and how much in the open
market?

Shri Mahtab: That I cannot say. 1
can only say to whom licences
been given. I cannot siy to whom
the licensees have sold the article. )
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Shri Kamath: Has the hon.
Minister’s attention been drawn to the
Madras Minister's statement in the
Madras Assembly that for the month
of January the number of bales
received by the Madras State was
anly 15.164 bales, while the hon
Minister here says that the number of
bales received was 15,407 bales. What
is this discrepancy due to?

Shri Mahtab: There is no discrep-
ancy.

Mr. Spesaker: He is pointing cut a
_discrepancy of a few hundred bales.

Shri Kamath: It is abcut 300 bales.

Shri Mahtab: That is now being
enquired into. Three hundred bales
will not make that much of difference
as the hon. Member wants to suggest.

Shri Kamath: The answer given by
the hon. Minister to my guestion .
free import of art silk yarn was in the
affirmative. Am I to understand that
free irnports are being allowed now,
and if so, what are the steps that have
been taken to so liberalise the import
of ar silk varn and cotton yarn?

Shri Mahtab: 1 am really surprised
at this question. It has been sai
that there is free import and I do not
know how it can be further liberalised.

Shri Kamath: But has it been put
on the O.GL.?

Shri Mabtab: Sir, “free licensing”
is a term which is understood by every-
body. If my hon. friend has
influence with the traders I think he
should persuade them to come and get
licences.

g

§

Shri Kamath: My point has not
been answered. Has it been put om
the O.G.L. or is it meant that licences
are issued freely?

Shri Mahtab: Licences are freely
issued.

Shri Kamath: To
applies?

Shri Mahtab: Yes, according to the

anybody who

Dr. Deshmukh: Since it was known
to the hon. Minister or his Ministry
that sufficient dhotis and saris were
not being manufactured, may I know
what steps were taken to see
that the situation that arose would not
arise again?

Shri Mahtab: As I have already
stated, I have got the figures of Dhotis
and Saris. It will take much time of
the House if I were to give them. But
1 have got the full figures to show the
quantity of dhotis and saris manu-
factured in the course of the last four
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or five years. Now the production in
January is really much higher than
what it was in December or November.
The step which has been taken will.
give the hon. Member and all his
friends enough dhotis and saris. There
is no doubt about it.

Dr. Deshmukh: May I know whether
the hon. Minister is sorry for the state:
of affairs that existed and what sleps
he is going to take so that a similar
situation may not recur?

Mr. Speaker: He is repeating the-
same question.

Shri Mahtab: This is a question of
calculation. In 1950 a new situation:
arose because of the export position
about which nobody had got any idea.
Here in India nobody thought that the
export market would develop to such
an extent. It was a question of
calculation, and nobody can give 2
guarantee that all calculations at ail
times will be correct.

Shrimati Durgabal: May I know
whether it is a fact that the questionr
of the manufacturing cost and the
remunerative prices of mill-made
saris and dhotis has heen referred
to the Tariff Board and, it so, what
are the terms of reference and when
is the report awaited?

&
Shri Mahtab: No, it has not been
referred to the Tariff Board.

Prof. K. K. Bhattacharya: In view
of the acute shortage of cloth—dhotis'
and saris—in the State of Uttar
Pradesh, is the hon. Minister in =
position to state whether the situation
has improved since February?

Shri Mahtab: A few days ago I had
a personal discussion with the hon.
Mr. C. V. Gupta, the Supply Minister
of U. P. and the position is improving.

Several Hon. Members rose—

Mr. Speaker: I think I must cither
stop the discussion or allow each
Member to put one gquestion.

8hri Syamnandan Sahaya: The hon.
Minister has stated that the allocation
to Bilhar had gone down from 68,000
bales to 6,000 bales. May I enquire
if this was the proportionate reduction
in all the States in the Union or was
Bihar specially selected for this reduc-
tion?

Shri Mahtab: It the hon. Member
gives_some time to this he will find,
and I will show him the figures how
there was considerable accumulation
in Bihar till about the middle of 1950.
Then the supply was reduced accord-
ingly, and the lowest point was reached
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in December 1950. And now, in
January 1951, Bihar has more than
double~that quantity, namely, fourteen
thousand and odd bales.

Dr. Ram Subhag Singh: May I know
whether it is a fact that the Govern-
ment of Bihar has reported to the
Government of India, despite this
steadily improved supply of cloth allo-
cated to that State as reported just
now by the hon. Minister, that the
prices of cloth especially of saris and
dhotis over there have gone up hy
about 300 per cent.?

Shri Mahtab: Even with regard to
Bihar 1 had a personal discussion with
the hon. Mr. Anugrahanarayan Sinha,
the Supply Minister there and he is
taking steps to see that the cloth
which has been despatched to Bihar is
distributed properly.

Several Hon. Members rose—

Mr. Speaker: Order, order. As I
see, more than a dozen and a half
Members are anxious to put
questions. I should have no objection
to that, and time is not really the
consideration. But what I feel is
that the hon. Minister has read a long
statement and has given answers
collectively to six questions. It
would better to my mind, if the time
of the House is not to be spent away.
to study these and then table further
questions and further in the near
future, hon. Members will get an oppor-
tunity during the course of the Budget
discussions. From the few questions
put in I was inclined to think that
questions are put without either
having properly grasped the informa-
tion he has given—it is too much
information to be digested......

An Hon. Member: We have grasped
it very well

Mr. Speaker: That is the opinion cf
the hon. Member. But mine is not an
interested opinion, mine is an absolute-
1y detached opinion about it. If it is
the idea of hon. Members to put in
questions I will have no objection...

Shri Sondhi: Will the statement be
circulated to all Members?

Shri Mahtab: I have laid it on the
Table.

Mr. Speaker: Well, if the hon.
Members so like, the questions along

with the answers can be circulated to

Members. That will be a better way "

of putting questions after studying the
whole thing than putting questions at
this stage.

Shri Kamath: Aloag with the

supplementary questions put and
answered.
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Mr. Speaker: Yes, the whole thing,
with whatever supplementaries have
been put in along with the answers to
them might be circulated. Then, if
they think that there is anything
urgent on which further information is
required they may table questions.
And if they think that any further
discussion is necessary, there is the
Budget discussion coming on.

An Hon. Member: Trere is also the
half an hour time.

Mr. Speaker: I do not know whether,
within half an hour, this can be done.
I think I must close it now.

Shri Ramalingam  Chettiar: Tn
respect of some of the matters stated
by the hon. Minister, if an opportunity
is given to me I will put two or three
guestions. Otherwise 1 am not very

een.

Mr. Speaker: I think the best course
will be that these may be circulated
and hon. Members may table any
further questions they want to.

Dr. Deshmukh: There should be an
extra day for this during the General
Discussion of the Budget.

Mr. Speaker: It depends upon the
agreement and wish of the hon. Mem-
bers. If they want an extra day, which
means not an additional day but
one more day from those allosted for
the general discussion, it is for them to
decide. I should have no objection to
that. But perhaps after going through
the statement and other things they
might change their mind!

WRITTEN ANSWERS TO QUESTIONS
EvVACUEE PROPERTY IN DELHI

*1979. Shri Deshbandhu Gupta: Will
the Minister of Rehabilitation be pleas-
ed to state:

(a) the number of houses and shops
registered as evacuee property in the
State of Delhi so far:

(b) how many of these have been
taken possession of by Government and
allotted to displaced persons;

(c) the number of displaced families
which have been accommodated in
these houses: and

(d) the amount of rent collected so
far and the amount of arrears?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) The num-
ber of houses and shops registered as
evacuee property in the State of Delhi
so far is 33,526 (31,483 in urban and
2,033 in rural areas).

(b) All properties mentioned at (a)
vest in the Custodian and are d
to be in constructive possession of the
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Custodian. The majority of them are
in possession of displaced persons.

(¢) The number of displaced fami-
lies accommodated in these premises
is 31,434—29,784 in urban and 1,650
in rural areas.

(d) The amount of rent collected is
Rs. 51,89.913. Although the exact
amount of arrears cannot be accurately
determined, it may be stated that the
approximate assessment of evacuee
property rent is now about Rs. 4 lakhs
per month. The total amount of assess-
ment should therefore be about a crore
ar.u:}i a half, if all recoveries could be
made.

ALLOTMENT OF EVACUEE'S PLOTS IN
DEeLHI

+1980. Shri Deshbandhu Gupta: Will
the Minister of Rehabilitation be pleas-
ed to state:

= (a) the number of plots of land
wmeant for residential and business pur-
poses left behind by evacuees in the
State of Delhi:

(b) how many of them have been
allotted to displaced persons and how
many are lying vacant: and

(c) whether Government propose to
build on same?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) The num-
ber of ewacuee residential and busi-
pess plots of land in Delhi (including
‘Shahdara) are as under:

Residentinl .. 405
Business 69
Total 474

(b) Allotted. . 69

Occupi=d by displac:d
porsinsbut not regularisad

by alletm>ns. 212
Still subjret of enguiry .. 24
Vacant .. 189

(c) Yes, except- those which are con-
sidered unsuitable.
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HaND-MADE PAPER

[*1995. Shri Jangde: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the quantity of hand-made pa|
produced by the cottage industr
that was purchased by Gover for
Government work during the year
1950; and

(b) whether this hand-made paper
is exhibited in foreign countries also?]

Minister of Commerce aad
lmlnstry (Sbri Mahtab): (a) The in-
formation is being collected and will
be laid on the Table of the House in
due course.

(b) The answer is in the negative.
FIHFIT I AIET FT Y
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PURCHASE OF Khadi CrotH sy Gov-
ERNMENT

[*1996. Shri Jangde: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the sale of Khadi cloth
has been going down for the last three
years and cloth is lying wunsold in
many Khadi Bhandars; and

(b) whether the Govermment are
themselves purchasing Khadi to en-
courage the industry’]

Minister Commerce and
l.mlutry (Shri mhuh) (a) Govern-
ment have no information as there is
no control on distribution of Khadi.

(b) Yes. The Government of India
decided in 1949 to chase 1/3rd of
their requirements in the of
handloom cloth includlnz K
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ImPorT OF PETROMAX, PINS

[*1997. Shri Jangde: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(2) from what countries the Gov-
ernment of India have imported petro-
max. pins. sewing wmachines and
needles:

(b) their total cost; and

(¢) whether these articles are being
manufartured in India and if so.
where?]

The Minister of Commerce and
Industry (Shri Mahtab): (a) Informa-
tion regardmg the.countnes from where
petromax, pins, and needles are im-

rted is not readily available. Sew-

machines are mainly imported from
U.K., Sweden, Western Germany,
<Czechoslovakia, Japan and U.S.A.

(b) The cost of sewing machines
imported in the years 1948-49, 1949-50
- and the nine months April to Decem-
ber. 1950 was Rs. 1,09.80.599, Rs.
:;03.04.396 and Rs. 42,46,837 respec-
vely.

(c) Petromax lamps., pins. sewing
machines and gramophone needles are
manufactured in India. Hang _sewing
needles are not manufactured in the
country but machinery for the manu-

facture thereof is being imported and -

production is likely to start early in
1952. Petromax lamps are manufac-
tured in Bombay and Calcutta; pins in
Jamnagar and Bombay: sewing
machines in Calcutta and gramaphone
needles in Kotagiri in Nilgiris.

AGRICULTURAL WAGES

*1998, Shri Balmiki: Will the Minis-
ter of Labeur be pleased to state how
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far ﬂle agricultural wages vary from
State to State for ploughing, sowing
and weeding wheat, paddy, sugar-cane
and oil-seeds?

The Minister of Labour (Shri
Jagjivan Ram): A statement showing
the prevailing average rates of wages
for ploughing, sowing and weeding
separately or men, women and
children, in the various States, as
gathered from the General Village
Survey, which is the first stage of the
All-India Agricultural Labour Enquiry.
which is being conducted in about 8i3
villages selected on the basis of strati-
fled random sampling, is placed on the
Table of the House. [See Appendix
XIV, annexure No. 26.]

In the General Village Survey infor-
mation was collected on the prevalent
rates of wages for each agricultural
operation in every village. Where
wages were paid 1n kind, these were
evaluated in cash at prevalent prices.
Perquisites allowed, if any, were also
evaluated and included. The average

wage rates were obtained by “weight-
ing” the wage rates by the numbet of
wage "quotations for each type of wage
payment viz, cash with perquisites,
cash without perquisites, kind with
perquisites and kind without perquisi-
tes. It is not possible at present to
furnish wage rates for the three opera-
tions specified by the hon. Member
according to different crops.

Macsine TooL FaCTORY

*1999. Shri Kishorimohan Tripathi:
Will the Minister of Works, Produc-
tion and Supply be pleased to state
what has been the total expenditure
incurred so far in connection with the
installation of the Government owned .
Machine Tool Factory?

The Deputy Minister of Works, Pro-
duction and Supply (Shri Buragohain):
Rs. 2,000-1-0.

INTERNATIONAL CoMMODITY GROUP

*2000. Shri Rathmaswamy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that India
has been invited to join the Interna-
tional Commodity Group to tackle the’
problem of scarcity materials:

(b) if so. whether Government would
accept the invitation:

(c) what are the principal objects of
this Group and in what way Govern-
ment feel that it would be to their
benefit, by joining this Group; and

(d) what are the various artldes of
::alisity with which this' Board is to
ea.

The Minister of Commerce and
Industry (Shri Mahtadb): (a) Yes, Sir.
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(b) India has accepted invitation to
join two groups, viz, Group ‘C'—
Manganese/Nickel/Cobalt and Group
‘E'—Cotton and Cotton Linters.

(c) The functions of these Commo-
dity Groups are to examine availabili-
ties in the International field and to
recommend to Governments the specific
action which should be taken to expand
production of the commodities, increase
availabilities, conserve supplies and en-
sure their most effective distribution
and utilisation among the consuming

. As India has to import
most of the items covered by the Com-
modity Groups and as allocations will
‘be made on the basis of production and
consumption. the jaining of these
Groups would be to her advantage.

(d) The Groups will deal with

(A) Copper/Zinc/Lead,

(B) Tungsten/Molybdenum.

(C) Manganese/Nickel/Cobalt,
(D) Wool,

(E) Cotton and Cotton Linters, and
(F) Sulphur.

Visit or FRENCH EcoNnomic MISsIoN
: Will  the
Industry be

(a) whether it is a fact that the
French Economic Mission has recently
visited Delhi headed by M. De Saithy:

(b) it so. what are the subjects to
be discus with this mission;
{c) whether there is a programme

tordthis Mission to visit different places;
an

(d) who are the personnel of this
Mission?

Minister of Commeree and
hdustry (Shri Mahtab): (a) Yes, Sir.
The Mission is headed by Monsieur
De Sailly.

(b) Development of trade and indus-
trial collaboration between India and
France.

(¢) Yes, Sir.

(d) A list of members of the Mis-

sion is laid on the Table of the House.
[See Appendix XIV, annexure No. 27.]

RELIEF AND REHABILITATION

*2062. Shri Biyani: Will the Minis-
z of Rehabilitation be pleased to

(a) the amount so far .n?ent on
housing displaced persons;
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(b) the amount so far spent on
supply of free rations to such persons?

The Minister of State for Rehabili-
fation (Shri A. P. Jain): (a) Housing.
of displaced persons proceeded in many
stages, first in tents and barracks, then
in mud huts and finally in pucca con-
structions. It is not possible to sepa-
rate the expenditure under various
heads without spending considerable-
time and labour but expenditure on
pucca houses alone is Rs. 18-87 crores..

(b) The expenditure on the supply
of rations is inseparably mixed up
with the relief expenditure. It will
not be possible to give this figure with-
out spending considerable e and
labour which will not be commensu-
rate with the results obtained

ParnT FACTORY NEAR CALCUTTA

*2003. Shri Himatsingka: Will the-
Minister of Commerce aand Industry
be pleased to state:

(a) whether the Imperial Chemical
Industries (India) Ltd., have been per-
mitted to establish a pmt factory in
the vicinity of Calcutta

(b) if so, whether xt is a fact that
this has been done against the wishes
of the Industry; and

(c) what were the considerations.
which weighed with Government for
not accepting the recommendations of’
the Industry?

The Minister of Com
(Shri Mabtab): (a) M/s.
Alkali and Chemical Corpora of

India Ltd.. which is a subsidiary con-
cern of the Imperial Chemical Indus-

tries (India) Ltd., wanted to establish
production of Nitro Cellulose Lacquers:
and synthetic finishes. Government
agreed to this extension of their manu-
facturing activities.

(b) and (c). The Indien Paint |
Manufacturers Association represent-
ed to Government that as Indian pro-
duction was adequate to meet internal
demand, no foreign firm should be
allowed to establish new paint fac-
tories. Nitro Cellulose Lacquers and
synthetic finishes of specialised nature-
are, however, not manufactured
India in sufficient quantity and of the
quality required by the consuming
industries, and important and growing
industries like automobiles, bicycles,
coach buildmg and aircnft construc-
tion have to depend to a large extent
on imports for their requirements. It
was accordingly decided to encourage
l\tdh; establishment olf this it

reover, as general purposes paint
materi&l: will aot bef produced byu tlhlc
firm, question of any competition
with the Indian manufacturers doss
not arise.
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Crota EXPORT QUOTA
*2004. Shri Himatsingka: (a) Will

the Minister of Commerce and Indus-

try be pleased to state whether it is
a fact that an export quota of only
400 million yards of cloth has been
fixed for the January-June 1951
period?

(b) Does the above quota include
exports of coarse and medium cloth
also?

(c) Is it a fact that before announc-
ing the quota, Government allowed
business to be done and applications

were entertained in the Office of the.

Deputy Chief Controller of Exports,
Bombay, to the extent of about 1000
million yards of cloth?

(d) If the answer to pu-t (c) above
be in the affirmative, will the curtail-
ment of the quota now result in the
cancellation of foreign business?

Minister of Commerce and

(Shri Mahtab): (a) Govern-

ment are tak steps to restrict ex-

port to 400 million yards of cloth only
for the period January—June 1951.

(b) Yes, Sir.

(¢) Yes, Sir. But it was found in
December that mills and exporters
were abusing the pre-licensing conces-
sions in regard to fine and superfine
cloth by exporting a hybrid type of
cloth the weft of which was really of
coarse and medium counts.

(d) The question of accommodating
the licences issued in the best manner
possible is under examination.

CoTroN TEXTILES AND YARN (PRICES)

*2005. Shri mnubhdl. Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether Government

assured the Cotton Textiles Industry
that the Frices of cotton textiles and
yarn would be revised on 1st January.

(b) whether such a revision was
made on the 1st January gnd if not,
why not;

(c) whether the prices of cotton
textiles and yarn were revised on the
20th January, 1951;

(d) whether the Tariff Board had
laid down a formula in respect of revi-
sion of prices, if so, whether the
formula was followed while fixing the
prices of coarse and medium cloth and
if not, why not;

(e) whether Government have
subsequently effected a further revision
of prices with effect from 1st Febru-
ary, 1951;
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(f) whether the prices fixed cover
the increased cost of raw materials and
manufacturing charges;

(g) whether the Industry has made-
any representation to Government in
respect of the prices fixed; and

(h) what action Government pro--
pose to take on the representation of
the Industry?

The Minister of Commerce and
Industry (Shri Mahtab): (a) No such:
assurance was given.

(b) and (c). The prices of cloth and
yarn were revised with effect from.
the ist January, 1951. The revision

of prices, however, was announced on
the 20th January, 1951.

(d) The Tariff Board have laid down:

in respect of prices of cloth

and yarn and this formula was follow--

:Jdti:ﬂxingthepﬁcesotallvpesq
oth.

(e) and (f). Yes, Sir.
(g) No representation - has so far-
been received.

(h) Does not arise.

RESIDENTIAL ACCOMMODATION FOR M.Ps.

*2006. Shri M. P. Mishra: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) at what stage the construction
of M.Ps flats is at present;

(b) whether any flats are ready by
now; and

(c) whether they will be allotted to
. Ps. for accommodation during the-
current session?

d 1%'5 d% ply (Sh:l'Bwnmohahl)
uction and Sup) :
(a) Construction work on the first 1
flats has already been started and 4:
flats have been structurally completed,
but the finishing work remains to be
done. The remaining flats have been
completed up to plinth level. Work on
further 150 flats has just heen taken
in hand and foundations are being
excavated.

(b) No; not ready for occupation.

(c) No. The flats are not expected
to be ready. available for allotment.
during the current session.

Di1SPLACED PERSONS IN BIHAR

+2007. Shri M. P. Mishra: Will the-
gh;i:;tter of Rehabilitation be pleased.
el

(a) the number of displaced persons.

both from the West and East Pakistan.
who have gone to the State of Bihar;



2051 initzen Arswers

(b) hew many of them have been
rehabilitated so far;

(c) what part of expenditure is met
from the Central Exchequer; and

(d) whether any more displaced
persons are to be sent to that State?

The Minister of State for Rehabili-
tation (Shri A. P. Jaim): (a) 63,000
approximately.

(b) About 22,000. .

(c) The Centre is bearing the entire
expenditure on the rehabilitation of
«displaced persons with the exception
of expenditure on headquarters staff
and losses on loans to displaced per-
sons who were sent to Bihar before 1st
-January, 1950. which are to be borne
in the ratio of 50:50 between the
“Centre and the State.

(d) This will depend upon the pro-
gress of renabilitation in Bihar.

Suaors 1N KaMLA MARKET

*2009. Giani G. §. Musafir: (a) Will
the Minister of Rehabilitation be
pleased to state whether it is & fact
that Kamlia Market, being built out-
side Ajmere Gate, iS meant for those
bona fide displaced persons, who are
already running some business at
Delhi. but have not been allotted any
business accommodation so far?

¢b) If so, why are some shops in the
Kamla Market being sold out in open
-auction? .

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) The shops
in Kamla Market are intended for
-allotment to the displaced traders
evicted from Khari Baoli last year who
have not been allotted any  business
accommodation so far. If any shops
are left unallotted, the case of other
«displaced persons will be considered.

(b) No shops are being sold in the
Kamla Market.

YARN rOoR HYDERABAD

*2010. Shri K. Vaidya: (a) Will the
Minister of Commerce and Industry
be pleased to state what was the guota
of yarn fixed by the Government of
India for the State of Hyderabad in
1948 and whether it has been reduced
later? If so. when and to what
-extent?

(b) Are the Government of India
aware that about 75 per cent. of the
‘handlooms in the State of Hyderabad
-are lying idle for want of yarn?

(¢) Have the Government of
Hyderabad approached the Govern-
ment of India for increasing the quota
©of yarn?

(d)- If so, what action has been
taken thereon?

.
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The Minister of Commerce and
Industry (Shri Mahtab): (a) In Novem-
ber, 1948 the yarn quota of Hyderabad
State was fixed at 3,865 bales per
month. Running allocations were is-
sued on mills to enable Hyderabad -
State to get full supplies against their

- monthly quota. Due to considerable

fall in the production of fres yarn by
mills during 1950 these running allo-
cations have been revised with effect
from the 1st February. 1951 so as to
bring them in conformity with the
present production of free yarn by
mills and to enable equitable distri-
bution among the States of the sup-
plies of yarn available for internal
consumption. These revised alloca-
tions cover 68 per cent. of the yarn
quotas to each State fixed in Novem-
ber, 1948, and in the case o! Hydera-
bad State they cover 2,668 bales per
month.

(b) No, Sir.

(c) The  Textile Commissioner,
Hyderabad, approached the ‘Textile
Commissioner, Bombay, in January,
1951, requesting that yarn guota of
Hyderabad be increased. ln February,
1951, he had also asked for an ud hoc
supply of 1,000 bales of yarn.

{d) As the running allccations on
mills for the supply of yarn to the
various States were 1evised with
effect from 1st February, 1851, to
enable each State to recelve an equit-
able share out of supplies available, it
was not possible either to increase the
running allocations in favour of
Hyderabad State over and above the 68
per cent. of the quota or to make sub-
stantial ad hoc supplics to the State.
Durinz September to December 1950
deliveries of yarn to Hyderabad State
amounted to 2,164 bales per month
which formed 58 ?er cent. of its quota,
while supplies of yarn available for
internal consumption during this period
amounted to not more than 44 per cent.
of the aggregate quotas of the States.

CoTTAGE INDUSTRIES BOARD

*2011. Shri R. Khan: Will the
Minister of Commeree and Indusiry be
pleased to state the number of meet-
ings held so far of the All India
Cottage Industries Board and the
expe;:diture incurred on each Confer-
ence?

Minister
Industry (Shri Mahtab): Three meet-
ings of the Cottage Industries Board
bave so far been held. The expendi-
ture incurred in respect of each of the
meetings is given below:
1st meeting — Rs. 11.205-0-0

2nd meeting — Rs. 3,205-3-0
3rd meeting — Rs 745760
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InpEXING OF CLAIMS OF DISPLACED
PERSONS’ PROPERTY SHEETS )

*2012. Shri Sivaprakasam: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether it is a fact that there
was an unexpected receipt of applica-
tions for claims of displaced _persons’
property and the work of indexing
these property sheets in office has’be-
come unusually heavy; and

(b) if so, what steps have been
taken to ensure prompt disposal and to
avoid unnecessary delay in dealing
with their claims?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) Yes.

(b) The staff has been dcubled. It

is expected that the indexing of the
ﬁaslins will be completed d May,

Di1SEASES AMONG FACTORY LABOURERS

+2013. Shri Sivaprakasam: Will the
Minister of Labour be pleased to state:

(a) whether any research work is
carried on in fagtories to investigate
the causes of various diseases that are
generally prevalent among the
labourers; and

(b) if so, whether the findings of
these Research Officers have helped
Government and the Factories to
improve the health of the labourers?

The Minister of Labour (Shri
Jagjivan Ram): (a) Yes. Research
and investigations on certain problems
relating to health, welfare and safety
of workers and on industrial hygiene
problems have been and are being
carried out under the auspices of the
Indian Medical Research Council and
by the organisation of the Chief Ad-
viser Factories.

(b) Research and investigation work
into these problems was initiated only
about 4 years back and at present en-
quiries are limited in their scope and
are intended for the purpose of making
an appraisal of the general conditions
in factrories relating to certain prob-
lems as affecting the health, welfare
and safety of workers. The provisions
under the new Factories Act are very
comprehensive and adequately cover
the measures to be taken to safeguard
the health, welfare and safety of the
workers. In framing the Act we have
drawn freely uoon the experience of
the industrially advanced countries and

work done on occupational diseases
and problems of industrial hygiene.
‘The & of the surveys that are at
present being carried out here will, in
course of time, be widened so as to
cover investigations into problems
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which are peculiar to India and of
particular ce to industries in
the country.

Rayo~ Snk

*2014. Shri Sivaprakasam: (a) Will
the Minister of Labour be pleased to.
state whether Government are aware
of the fact that the Rayon Silk
imported from France for spinning
yarn emits a most obnoxious smell
quite injurious to the health of the
Labourers?

(b) Has any report from the Re-
search Officers from Madras State
been received to this effect?

The Minister of Labour (Shri
Jagjivan Ram): (a) In a report on the
Inquiry into the Prevalence of Byssi~
niosis in the Cotton Textile Industry in
South India carried out- under the aus-
pices of the¢ Indisn Medical Research
Council, meption has been made by the

3 that ﬁrtam complaints
of il as a result of the work on
the n were made by workers of
the Rayon Section. The Research Offi
cer suggestel that this might be due
to the presence of free Sulphuric Acid.
A sample which was received by the
Office of the Chief Adviser Factories.
was examined. but did not give any
evidence of the presence of ftree .
Sulphuric Acid. The matter has beernx
referred by the Chief Adviser Factories
to the Chief Inspector of Facfories,
Madras for a more detailed and tho-
rough investigation and results are
awaited. :

(b) The only reference received was
from the Research Officer who was.
conducting the Inquiry under the sus-
léoics c?lf the Indian Medical Research

uncil,

ALLOTMENT OF YARN 10 Mabras

*2015. Shri Venkataraman: Will the
inister of Commerce ard Industr
%lreased to state: v be

(a) whether the attention of Govern-
ment has been drawn to the editorial
in The Hindu dated 2ist February,
1951 reporting cases of starvation
deaths and suicides by the Hand-
loom weavers in Madras State:

(b) whether the hon. Minister,
during his recent visit to Madras, had
promised certain allotment of yarn to
Madras for January. February and
March, 1951;

(c) what allotment of yarn was
made for the months of January and
February, 1951; and

(d) what action do Government pro-
pose to take in the matter?

The Minister of Commeree . and

‘Industry (Shri Mahtab): (a) Yes.
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-(b) Yes.

(c) 17,451 bales of yarn were allotted
to Madras in January, 1951 and 18,801
‘bales in February, 1951. The actual
.offers made by the mills in January,
were, however, for 15,407 bales,

(d) The Government of India have
taken the following steps to meet the
. situation:

(1) Export of yarn has been totally
banned with effect from 4-1-1951.

(2) Prices of yarn have been revised
with effect from February, 1951. This
would induce the spinning and com-
posite mills to increase their produc-
tion of free yarn.

(3) (i) Provision has been made for
the import of yarn of counts 80s and
100s to the tune of Rs. 65 lakhs during
the first half of 1951; and

(ii) 66,000 bales of American cotton
have been supplied to the s mills

at subsidised rates for production of

_yarn for the handloom industry.

(4) Mills have been directed to pack
_not less than 874 per cent. of monthly
production of yarn for sale in India. -

(5) So far as the month of February
is concerned, full quota of yarn, as
.agreed upon, viz. 18,801 bales is being
_given to Madras.

YaRrx

¢2916. Shri Kannamwar: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whéther it is a fact that the
Civil Supplies Commissioner of
Madhya Pradesh has recently
approached the Government of India
to get the yarn quota to that State
increased;

(b) if so, how much quota of yarn
has been increased for Madhya
Pradesh?

The Minister of Commerce. and
Industry (Shri Mahtab): (a) No such
reference was received from the Civil
Supplies Commissioner, Madhya Pra-
.desh, but the hon. Food Minister of that
State had approached the Government
of India for an increase in their yarn
quota., although increasing supply is
being made from month to month.

(b) It has not been possible to in-
crease the yarn quota of Madhya
Pradesh having regard to the general
shortage of yarn. It is, however, ex-
pected that the yarn supply position
-will improve by the beginning of April,
1951, when it may be possible to in-
-crease yarn supplies to all the States.
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TRUSTEE COMMTTTEE

*2017. Shri B. K. Das: Will the
Prime Mlnlster‘ be pleased to refer te
paragraph B(vi) of the Indo-Pakistan
?gx{gement of the 8th April, 1950 and

(a) whether a Trustee Committee
will be formed in Bihar to take charge
,of the immovable properties of mig-
rants who have left Bihar for East
Bengal.

(b) whether any computation has
been made of the number of such
gxmnls and of the properties left by

em;

(c) whether any Bihar migrant has
:enthan): rep;tlessentatio?t to Government
or having property managed b
the Trustee Committee that may bz
formed; and

(d) whether any case has come to
the notice of Government in which the
property of the migrant has been left
umdisposed of or has been in unautho-~
rised occupation and is in need of be-
ing taken care of?

The Deputy Minister of
Affairs (Dr. Keskar): (a) Yes.

(b) to (d). Exact inform
been called for from the Gom
of Bihar and will be laid on the Table
becomes

of the House as soon as it
available.

MINTMUM WaGES OF LABOURERS IN
GLASS FACTORIZS

*2018. Shri Kammamwar: (a) Will
the Minister of Labour be pleased to
state what is the minimum wages of
labourers in glass factories in India?

(b) Is it a fact that the minimum
wages flxed by the Madhya Pradesh
Government are higher than in the
glass factories of other States?

(c) Is it a fact that owing to these
high rates of wages in Madhya Pra-
desh, the glass factory owners are
retrenching both the skilled and un-
skilled labour?

(d) What steps do Government pro-
pose to take to enforce unifarm mini-
mum rates of wages to labourers in all
the States?

The Minister of Labour (Shrl
Jagjivan Ram): (a) to (c). Informa-
tion asked for can be had only from
the State ent. It is being
collected and will be placed on the
Table of the House in due course.
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(d) The Minimum Wages Act does
not contemplate uniform rates of wages
throughout the country. On the other
hand, it recognises that there may be
variations even in different regions
within the same State. .

If, however, there is very great
diversity, such cases could be discussed
at the Central Advisory Board. This
‘will be considered after the factual data
is obtained.

FoREIGN EXCHANGE

124. Shri Meeran: (a) Will the Minis-
ter of Commerce and Industry be pleas-
<d to state whether there is any allo-
cation of foreign exchange for the
import of commodities placed on the
“O.G.L. list in the current year?

(b) What is the amount of the
foreign exchunge so far consumed for
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the import of Penicillin and Prime-
movers?

(c) What is the approximate amount
of foreign exchange earmarked for the
import of drugs?

The Minister of Commerce
Industry (Shri Mahtab): (a) Yes.

(b) Prime-movers worth Rs.
12,30,58,000 have been imported
into India during the year 1950. As
Penicillin is not specifically shown in
the Foreign Sea and Air Borne Trade
Account of India, it is regretted that
the figures regarding actual imports

ed(¢;) Rs. eight c:iores have beenfallgtt—
or import of drugs from foreign
countries for the half yearly period
January—June 1951.
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PARLIAMENT OF INDIA
Thursday, 8th March, 1951

The House met at a Quarter to Eleven
of the Clock

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12-24 A.M.

MOTION FOR ADJOURNMENT

CeENsus OPERATIONS IN P.E.P.SU. anp
PuNJagB

Mr. Speaker: I have received notice
of an adjournment motion from the
hon. Member Prof. Yashwant Rai:

“That the House be adjourned
to discuss a matter of urgent
public importance, that is, census
operations in P.EP.S.U. and Pun-
jab, where scheduled caste people
have been murdered, tortured,
looted, confined within their
houses, socially and economically
boycotted, and turned out of their
houses which have been burnt for
not calling themselves as members
of a particular religion or com-
munity and declaring a particular
language as their mother tongue.”

I should like to know what the hon.
g:.e Home Minister has to say about
is.

The Minister of Home Affairs (Shri
Rajagopalachari): On behalf of my-
self and my hon. colleague in charge
of States I wish to say that for some
time before and after the census a con-
troversy has been going on in the
Punjab and P.E.P.S.U. areas, particu-
larly on the language question. A sec-
tion of the Hindus have been asking
people to return Hindi as their mother
tongue instead of Punjabi. This has
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caused resentment among the Sikhs
with the consequence that both in
newspapers as well as in public
speeches in the Punjab strong state-
ments and counter-statements have
been made on this issue. On the 10th
February an altercation occurred
between a section of the Hindus and
the Sikhs in a village in Jullundur
district leading to a disturbance as a
result of which one person was mur-
dered. It is believed that the returns
submitted on the question of the
language have been incorrect in a
large part of the Punjab, that is, as.
to the mother tongue of the persons.
Itf?ncéqrned whether i{ is Punjabi or
indi.

It has also been reported that strong
pressure has been put on sections of
the Scheduled Castes who have regard-
ed themselves as Hindus tq return
themselves as Sikhs. Members of
these Scheduled Castes in about a
dozen villages in Jullundur are report-
ed to have moved out to neighbouring
towns and villages to escape from this
pressure. The same thing is reported
to have happened in some villages of
the Patiala and Sangrur districts of
PEPS.U. Apart from the murder
already referred to we have not re-
ceived any reports of loot, arson or
murder till yesterday. It is true, how-
ever, that Harijans in some villages
were in a state of fear, and they were
confined to their houses. The autho-
rities of the P.E.P.S.U. Government
have instructed the District authori-
ties to take every precaution to pre-
vent further disturbance or crime. It
is not generally known that the census
authorities cannot but record what is
stated to them rightly or wrongly, but
Government is likely to take steps to
have sample enquiries made in order
to facilitate a correct appraisement of
the records as made by the census
enumerators in these respects. No
one need, therefore, fear any injury
to their Interests in the matter either
of religion or of language. Those who
have taken a lot of trouble to falsify
reoords will find their attempts wholly
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in vain, because there will be oppor-
tunity to get at the true state of facts
apart from mere declarations of
parties.

That is the position as to the census
and the troubles referred to. I think,
therefore, that there is a certain
amount of exaggerated apprehension
judging from the form in which the
motion has been put. I think that
this statement of mine should satisty
the hon. Member, and 1 suggest that
he need not press it further.

Shri Sidhva (Madhya Pradesh):
r0se—

Mr. Speaker: I am concerned with
the admissibility of the motion and
not with the merits.

. Prof. Yashwant Rai (Punjab): Sir,
in view of the assurance given by the
hon. Minister of Home Affairs in his
statement, I do not press my motion.

APPROPRIATION (RAILWAYS)
No. 2 BILL

The Minister of States,Transport and
Ii.allt ways (Shri Gopalaswami): I beg
0 move: .

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the service
of the year ending on the 31st day
of March, 1952, for the purposes
of railways, be taken into con-
sideration.”

[SHRIMATI DURGABAI in the Chair]
Mr. Chairman: Motion moved:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Furrd of India for the service
of the year ending on the 31st day
of March, 1952, for the purposes
of railways, be taken into con-
sideration.”

Shri Biswanath Das (Orissa): 1
thank you very much for having given
me the chance to have my say on this
important motion which introduces a
new principle into our Budget. Before
I proceed further, let me refer to the
discussions in the Assembly—I mean
the late Central Legislative Assembly
—in September 1924 when a resolution
was carried in the said Assembly,
separating the Railway Budget from
the General Budget. In the same
resolution justification for separation
was laid down specifically in the sense
that Government should follow a comn-
tinuous Railway policy. The second
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dictum that was laid dowm in the
Resolution was that the Railways
should hereafter give a definite return
to the General Revenues on the money
expended on the Railways. Probably,,
the question -of Railway. as a utility
service was not in the mind of the
then Government. The idea then con-
ceived was that the Railways in India
should be run as a State commercial
monopoly. That was the beginning of
the separation of the Railway Budget.
This continued till now and conven-
tions after conventions have taken up
the question in a variety of ways and
the contributions of the Railways to-
wards the general finances have been
laid down. Especially in the last con-
vention it was laid down that the Rail-
ways shall contribute four per .cent.
towards the dividend and share the,
net profits between the Governmen
and itself. That in a nut-sheel brings
me.l.........

Shri Gopalaswami: May I draw the
attention of the hon. Member to the
fact that the last convention did not
stipulate that any profits that would
accrue after the payment of the four
per cent. dividend should be shared
between the Railways and General
Revenues.

Shri Biswanath Das: Whatever may
be the position, I am not very much
concerned now about the profits. I
have to place before you and also
before Parliament certain other
aspects on which I oppose this motion.

Mr. Chairman: Whatever the hon.
Member wants to submit, must be
relevant to the particular motion.

Shri Biswanath Das: Unfortunately
a novel experiment is being _propOsed
to be made in this connection. The
hon. Minister in introducing his
Budget has stated in paragraph 41 of
his speech the purposes for which the
enhanced fares are intended to be
undertaken. The Financial Commis-
sioner of the Railways in his Press
Statement on the 22nd February, 1951,
has stated that the Railways do not
require money to run the show by
enhancing fares. It is only the General
Revenues......... ...

The Minister of State for Transport
and Railways (Shri Santhamam): I
would like to know whether the points
covered during the two general dis-
(uwsrons may again be covered 4n this
Appropriation Bill.

Shri Biswanath Das: Certainly not.

Mr. Chairman: The points already
made in the long debate on the Rail-
way Budget need not be traversed
again. If the hon. Member has got
any new points which are relevant to
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the particular motion under considera-
tion, he will be allowed to have his
submission made.

Shri Biswanath Das: I have got new
points to adduce, but I cannot agree

with the logic of my hon. friend that .

the points already covered in the
general discussion need not be covered
now. I do not know what points he
refers to but this is absolutely a new
motion. This has nothing to do with
the general discussions. This is a Bill
that has come before Parliament. It
is an all-embracing one. It is absolu-
tely a new one. I do not want to
waste the time of the House, as also
Yyours and mine, in dealing with ques-
tions which have already been dealt
with, though I must admit that I was
not in the House for ten long days,
and do not know what all has been
stated already. None-the-less, I sub-
mit that the point raised by my hon.
friend has no bearing on, gor has it
any basis on the procedure that has
been followed either by Parliament or
in this House in the course of its
discussions.

Therefore, it comes to this. Jf the
statement made by the Financial Com-
missioner for Railways is correct, it
goes to show that the Railways them-
selves do not require the money for
their administration and that it is the
ways and means position of the
general revenues that has dictated the
hon. Minister of Railways to come for-
ward hefore this House for fresh taxa-
tion or for the enhancement of fares.
He goes further and says: “Not only
that I do not want it; but my position
is substantially safe and secure.” He
says, “What to speak of this increase;
we incurred a capital expenditure of
about 663 crores and we were able to
contribute 56 crores out of the current
revenues.” That goes to show the
stability, capacity, and efficiency of
our administration. This brings before
the House one fact namely that the
present enhancement of fares has
been dictated by the Finance Ministry
or the Government for the purpose of
general revenues. Therefore, a very
important question comes before the
House and I think it unfair to this
House to give this Bill a free passage,
without deep thinking over this im-
portant issue whether you are going
to make a State commercial concerned
a hand-maid of the Finance Ministry,
and thus convert a commercial State
monopoly concern,—not a utility con-
cern—into a vehicle of taxation. A
decision_on this question by the House
I1s very important and necessary. It is
such an important question that to
give this Bill a free passage without
discussion will bring in very serious
complications in the future. What are
the complications? We have taken to
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the idea of nationalisation of all the
existing important industries in this
country. That is our programme; that
is at least the programme and policy
of the Congress Party which is the
majority party.

Dr. Deshmukh (Madhya Pradesh):
Held in abeyance now.

Shri Biswanath Das: I am coming
to that. It has been held in abeyance
for ten years now for the time being.
Even in the course of these ten years,
important steps have been taken in
tha§ direction. Not only that. We are the
majority shareholders in many of the
important essential concerns, over and
above the fact that we have started
a number of organisations of a com-
mercial nature. Is it the idea of Gov-
ernment that all these concerns in
which we are full owners or in which
we are majority shareholders should
be converted into vehicles of taxation,
if and when the Finance Ministry
wants it so? That is the important
question on which a discussion and a
clear vote of this House is necessary.

I come again to the Convention. We
have had Conventions. What are
Conventions? Conventions are prac-
tically Select Committees of the House.
The House appoints a Committee; it
reviews the whole position and work-
ing of certain commercial institution
and then it places certain recommenda-
tions before the House. The House
discusses them and then passes a reso-
lution. Are all these to be given the
go by because the hon. Minister of
Railways wants to take a definite step
different from the decisions of the
House?

Last Convention laid down certain
principles. In the first place, it stated
that every citizen of India shall be a
shareholder in this commercial con-
cern, namely, it conceded the idea that
it shall be a commercial concern and
that it shall give certain dividends, a
certain sum of money, let me say to
satisfy my hon. friends on the Treasury
Benches, by way of profits. For my
part, I am not satisfied with the small
money that has been fixed in the Con-
vention. Because, to me there cannot
be two positions. Either you must
have a utility concern or a commercial
concern. If it is a commercial con-
cern, I ask why should the dividend be
a small sum® A private conce™ ™ays
so much r.. “y way of Income-tax
which the Railways do not pay. There-
fore, if the Railways pay seven or eight
crores, it is no consolation. On the
other hand, if it is a utility concern,
it is otherwise. I have got my own
objections to call the Railway adminis-
tration and the Railway organisation
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as yet a utility service. I am not pre-
pared to call it a utility service. But,
that is a different question.

Having stated my reactions to this
statement of the Financial Commis-
sioner for Railways, I invite your
attention and the attention of the
House to para. 41 of the speech of the
hon. Minijster, which brings in a
curious ideology -on finance. I must
frankly confess that since the days of
Kautilya, I have never seen such an
exposition of financial expnsition as I
find in para. 41. Neither in the public
finance of Kautilya, nor in that of
Sanjava much less in that of Kanuka
do I find a similar brilliant financial
exposition. The peculiar finance pos-
tulation about which I complain is this.
The hon. Minister says, I am reading
portions from para. 41:

“It might be pointed out that we
shall not in actuality be spending
immediately the additional funds
that we raise.”

That is, the enhanced fares that are
going to be levied are not immediately
:_equire_d by the Railway administra-
on.

“But those revenues will go into
our earmarked funds and be held
to our credit; they will also earn
interest from General revenues un-
til the latter are in a position to
release them for expenditure in
future. Until they are made so
available, they will serve to fortify
the ways and means position of the
Government, and Railways should
feel proud of the assistance they
are able to render te General
finance.”

It takes my breath away to read
these curious and peculiar principles
of finance Taid down by my hon. friend
the Minister of Railways. My hon.
friend here says, revolutionary; I wish
they were.

This literally means, if it is rightly
understood and if the people are made
to understand it correctly, that the
Railways want to be the money-
lenders of the Government of India.
That is what it reduces itself to.
Therefore it is that this enhancement
of fares is effected and money is being
raised. We could thus enhance the
fares because the Railways are a mono-
poly. There is no other system of rail-
ways except that of the Government
of India and so the Government of
India with all the prestige and all the
power and influeace of a Government
could raise the money irrespective of
whether there is need and a public
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opinion behind it. Therefore enhapce-
ment of fares is done and even the
fares of third class passengers are
raised. Why? Because the Govern-

. ment of India want to be a mahajan

and want to lend money to be return-
ed when the ways and meags position
becomes better. I would beg my hon.
friend the Railway Minister to quote
to me—my knowledge and my sources
of information are few and far between
—an authority or a parallel for this
sort of financing and budgeting. ‘This,
I consider, is too big a pill for the hon.
Members of this House and the coun-
try to swallow. It is unfair to the
hon. Members and to the country, with-
out a clear decision of the House re-
garding the change of position that we
have been hitherto taking, both in
practice and in principle.

What are the implications? If you
really want to be the mahajan of the
Government of India, I mean money-
lender—we call money-lenders by the
name of mahajan which wmeans big
people, and it is unfortunate that in
this age we should call them the big
people or mahajans—

Mr. Chairman: The hon. Member
may please resume his seat.

The difficulty of the hon. Member
seems to be that he was not present
here in the House when the debate
started on the Railway Budget. There-
fore he is making the same points
which have been repeatedly made and
to which the hon. Minister has also
given his answers. In the light of
those replies, it would be better if the
hon. Member would throw some fresh
light on the points, if he has got any.

Shri Biswanath Das: I am on new
questions.

Let me invite the attention of the
hon. Minister to the vast stock of
money that we have already got on
hand. We have, as closing balance
about Rs. 150 crores of rupees avail-
able to help this money-lending busi-
ness of the Railway Ministry. The
Railway depreciation fund has a clos-
ing balance of Rs. 119-37 crores for
1950-1951 which will be the opening
balance for 1951-1952, even without
this enhanced taxation. The railway
revenue reserve fund has Rs, 12:79
crores and the railway development
fund 18-78 crores. And so all told; we
have, without any recourse to this
enhanced taxation as closing balance
for 1950-1951 or the opening balance
for 1951-1952, a sum of Rs. 150-94
crores. I do not know whether the
Railway Ministers have explained why
without drawing out of this money
for improving the ways and means
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position they have resorted to en-
hancement of the fares.

I would like also to submit that this
.position is illegal and need I say also
ultra vires? Why? Let me refer to
the relevant portion of the Constitu-
tion. In the first place I refer to
article' 112, This article speaks of only
financial statement—the annual finan-
cial statement. It says that the
annual financial statement shall be
placed before the House and that has
bheen done. It speaks of estimates
ot expenal ure and also ot estimates of
revenue. I consider that the word
“expenditure” means and implies not
money to be used for money-lending
but for its own needs.

Mr. Chairman: Which article is being
referred to?

Shri Biswanath Das: I am referring
to article 112 (2) and I submit that
the word “expenditure” in this article
means and implies money which is
required for immediate use, immediate
use in the year for the activities for
which it is intended. And I claim that
according to either the terms of the
statement issued to the press corres-
pondents by the Financial Commis-
sioner for Railways or according to
the terms of paragraph 41 of the
speech of the hon. Minister of Rail-
ways, this expenditure that is con-
templated is not expenditure which is
contemplated under article 112 (2).

I come to article 112 (2) (b). Here
again the same is repeated when it
speaks of “expenditure proposed to be
made from the Consolidated Fund of
India”. But these will be in respect
of items which are non-charged.

Mr. Chairman: Article 112 (2) (b)
contemplates “other expenditure”.

Shri Biswanath Das: Yes, that is
what I submit. This other expendi-
ture means—charged or non-charged.

Then T come to the Appropriation
Bill. This Bill should contain only
money adopted by Parliament. And
this has been done now.

Then I come to article 115—Supple-
mentary, additional or excess grants.
I refer to these only to show that in
the Constitution they have laid down
and provided for a variety of ways
for getting money appropriated by the
executive authority and no money shall
be spent without such appropriation.
You cannot go beyond what has been
laid down in the Constitution for find-
ing various ways of getting appropria-
tions. There must be the appropria-
tion Bill and that has been complied
with, And there is the provision for
supplementary demands. But what
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has been done in this particular case?
The Constitution has performed

difficult task of providing and devising
in detail the various ways by which
money could be levied, ¢ollected and
app:('!opnated out of the Consolidated

I am referring to article 119 which

empowers Parliament to make its own
rules of procedure in financial matters.
These rules are also important in
themselves inasmuch as they have
their implications. Under article 267
even the Contingency Fund would not
be possible without a specific mention
regarding the scope connected with the
fund, leaving the rest of it to Parlia-
ment. You have got two ways, viz.,
the one that is laid down in the Con-
stitution and the other is the power
that is given to Parliament to legis-
late. Over and above what has been
laid down in the Constitution, Parlia-
ment has powers in regard to the
appropriation of money. Under
articles 269 and 270 the Constitution
provides various cases of taxation levy
and distribution. No such levy of
taxation. distribution or allocation
could be made unless there is a pro-
vision in the Constitution or Parlia-
ment giving you the power for the
same. I am sorry I had to go through
the .whole course to place before the
House the necessity of either follow-
i Constitution or taking to legis-
ation; in order to authorise Parlia-
ment so that new ways and means
could be found, if the general ways
and means position of Government
had to be provided from other sources
by other methods and means.

There is also another course open.
Until the Parliament authorises, the
President is given power to make
rules. I claim that no rules have
been framed by the President in this
regard for such appropriation or for
levying taxation, collection and appro-
priation in the manner that is being
proposed. This brings me to this fact,
that the Constitution has laid down
certain ways and means position for
the executive Government.........

Mr. Chairman: The hon. Member
can continue his speech after Lunch.

The House then adjourned for
Lunch till Hal* Past Two of the Clock.

The House re-assembled after Lunch
at Half-Past Two of the Clock.

[PanDpIT THAKUR DAs BHARGAvVA in the
Chair] .

Shri Biswanath Das: I was speakin%
with reference to certain articles o
the Constitution and as to how a
definite ways and means procedu;e has
been laid down in it for appropriation,

\
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collection and levy of taxation. My
submission in this regard is that it is
left to the Railways to make an out-
nght‘ grant to the general revenues or
by ‘increasing dividend, if they so
desire, in the name of profits, but on
no account they ought and could give
a loan to the general revenues as is
proposed in the speech of the hon.
Minister. In this connection I will
only refer to article 299 wherein it is
stated that. contracts to be made for
any loan have to be expressed and
executed in the name of the Presi-
dent. Would it be and is it reason-
able to expect that the President will
borrow and that from himself? There-
fore I appeal to the hon. Railway
Minister not to put himself and the
execulive to that awkward and unfor-
tunate position.

Let me here refer to the Chambers
Dictionary with regard to the rean-
ing of the word “fees”.

Shri Santhamam: The hon. Member
forgets that there is no reference to
the Railway Budget in the Constitu-
tion at all.

Shri Biswanath Das: I know it—it
is not necessary to remind me on that
point—and yet we are having a Rail-
way Budget. It is a part of the Con-
solidated Fund and practically a minor
show of the General Budget. There-
fore, there is no meaning in inviting
my attention to it.

The Chambers Dictionary defines
“fee” as price paid for sarvices. If
you reler to the Encyclopedia there
it is stated that where fees are charg-
ed or levied there is a direct relation
to the service rendered. I would
request you and the House to consider
what further benefits you have confer-
red .on the user of the Railways to
call upon him to pay more fees than
he has been paying for the services
rendered. In this view of the ques-
tion it is unfair to call upon the Rail-
way users to pay higher fees because
you want to be a money-lender,
because you want to help the ways
and means position of the general
revenues. The straight course is
direct taxation if you can face the
electorate, if you have the support of
the Legislature and of the people for
such taxation. That is and ought to
be the proper course. Think of the
repercussions of such enhancement of
fees on the consumer where the State
is the only monopolist that produces
the article concerned. You are going
to have the Sindri fertilizer factory.
If you go on applying this principle
what will happen to economy of pro-
duction? What is going to be the
effect on the internal economy or on
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the agricultural economy of the coun-
try? A position such as this may be
possible, is possible, in a communistic’
state economy where the state is prac-
tically the sole. authority in which
responsibility vests for production,
transport and distribution of all the
commodities. There, there is no other
go but to have recourse to such a
method. But in a mixed economy and
private enterprises, I subniit, the -
course undertaken is not only harm-
ful to the country and its people but
is also harmful to the industry itself.
If my hon. friend had taken to a pro-
gressive way even in this backward
trend I would have followed him. But
has he done so? No. What is the
justification for this increase? This is
the fourth enhancement that we are
having. The Britishers had two en-
hancement—once they enhanced the
fares and then they levied a sur-
c¢harge. Later we ourselves introduc-
ed an enhancement in 1948. This is
the fourth enhancement, with this
difference that while in 1941 you Bad
a justification in that you were apply-
ing the principles of taxation progres-
sively in its entiretv shiftins the burden
from the poor to the rich. Here your
justification is it is a regressive pro-
cess. You are shifting the burden not
from the poor to the rich but shiftin,
in the regressive way, from the ric
to the poor. My hon. friend had an
illustrious and brilliant career as an
official. I know of his reputation in
Madras and elsewhere. I have admi-
ration for him and personally speak-
ing I have affection for him for the
little good that he was able to do me
when I had to face four prosecutions
in Madras launched by the then Minis-
try. Therefore, let not my criticism
be taken otherwise. I have nothing
personal against him. I have only
admiration for the brilliant career that
he had. But I must plead with him
and say that he has never faced an
election. You are having the biggest
election known tn history, to be faced
by most of the hon. Members in the
year of grace of 1951. You have a
Budget presented by one of the civi-
lians of India—I mean my hon. friend
Shri Gopalaswami Ayyangar—and
supported and accepted by another
civilian—civilian does not mean
1.C.S—whose talents are admired.
With all my admiration. I must say
that these gentlemen have not. faced
an election. I do not know whether
they would—I would be glad if they
could with a Budget such as this.
appeal to the hon. Members of this
House to keep all these in view in
giving their support to the Appropria-
tion Bill.

While I speak. I speak with great
concern. While I speak, I speak not
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with emotion but with a feeling of
disappointment. hardly expected
that on the eve of the elections with-
out any justification and without any
cause my hon. friend would come with
“new experiments and theories just as
my hon. friend the Minister of Finance
has come with his new thesis and
principles. These are weighty objec-
tions and I claim that the House has
a duty to consider these aspects with
the responsibility that it commands.

Mr. Chairman: I must make one
point absolutely clear. There is no
doubt that the hon. Mr. Speaker and
Mr. Deputy-Speaker have ruled that
on a motion of this nature hon. Mem-
kers can speak and I do not want to
interfere with the right of hon. Mem-
bers to speak. All the same, the
“"House must remember that we have
devoted fairly good time to the con-
sideration of these very questions. I
would therefore like that a convention
should develop that those matters
which the House has discussed before
should not be the subject matter of
discussion again. The House is fully
aware that no amendment can be mov-
ed in this Bill. In view of that, I
would request hon: Members not to
take up the time of the House in
discussing matters which have already
been discussed T would request them
to be brief, hecause we have other
legislative work also.

Shri J. R. Kapoor (Uttar Pradesh):
It gives me very great pleasure to
accord _my wholehearted support to
this Railway Appropriation Bill,
because it relates to the expenditure
of a Ministry which has done admir-
ably well during the last two years.
Its achievements have been great, only
next if T may say so to the achieve-
ments of the States Ministry under
the great leadership of the late Sardar
Patel. The achievements of the States
Ministry have, of course, been un-
paralelled and today it is a matter
of great regret to us that we do not
have amidst us the great Sardar Patel.
But. as I have said next to the
achievements of the States Ministry
are the achievements of the Railway
Ministry during the last two years and
we certainly feel proud about it, and
the hon. Minister and his gallant
lieutenant the hon. Minister of State
may also well feel proud of it and
deserve our congratulations.

There has been all round improve-
ment in the Railway administration.
course, there is much scope for
greater improvement, but that should
not blind us to the fact that the im-
provement has been considerable and
een visible all around. There has
been less congestion in traffic. There
have been better amenities provided
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to the passengers particularly to the
third class passengers—why should I
say particularly—mainly to the third
class passengers. A good deal of
criticism has been levelled against the
Railway administration for- more
amenities not having been provided
and for their lapses also. I admit that
so far as first and second class passen-
gers are concerned, their amenities
have been reduced, but then I for one
would make no grievance of it. We
cannot blow hot and cold in the same
breath. If we want more amenities
for third class passengers, certainly
the amount that used to be spent on
first class passengers and second class
passengers must diminish to be divert-
ed to third class passengers. There-
fore, it is a step in the right direction
that more and more attention is being
paid to the amenities of third class
passengers. There are now more fans
in third class passenger coaches—par-
ticularly ladies compartments—than
before. As for corruption, there is
very much less of it now. When I
talked to some business men, they told
me that they have to pay now only
Rs. five where previously they had to
pay Rs. 100 or 200 per wagon. For-
merly, it was not that they used to pay
but they had to pay.

Shri Sidhva (Madhya Pradesh):
Sometimes Rs. 500.

Shri J. R. Kapoor: Yes Rs. 500 also.
I asked the business men why they
should pay Rs. five per wagon. They
told me that they have almost got
into the habit of paying something to
the railway servants. They almost
pleaded on behalf of them, saying that
the railway staff should get something
for doing something. If they pay
Rs. five willingly, the fault is not much
of the railway people, but of the
business men themselves.

Shri Sidhva: My hon. friend may
not know that for every parcel booked
two annas are paid to the railway
people even today

Shri J. R. Kapoor: Sometimes it is
two annas; sometimes it is four annas.
But the business men do not mind.
They say that it is a trifling sum and
in return for it they get certain ameni-
ties. Some such excuse they gave me.
I have often pleaded with them to
stop this practice. This is the moral
level to which our business men have
descended. My point is that there is
less in the nature extortion. Again,
there is greater civility on the part of
the railway staff.

As I am on_this point, I may take
this opportunity of expressing my
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appreciation of the very prompt
manner in which Members of the Rail-
way Board respond to the communi-
cations of Members of Parliament. I
had several occasions to bring certain
grievances of the public to the notice
of the Transport Member and I would
like to place on record my apprecia-
tion of the prompt manner in which
those questions were looked into. I

hope that this efficiency will continue '

to be maintained.

My hon. friend Mr. Biswanath Das
made a novel point. He said that this
Appropriation Bill is ultra vires of the
Constitution. I wonder whether he
was serious when speaking like that.
Of course, he did not say anything sub-
stantial in support of his contention.
This Bill has been brought before the
House under article 114 of the Consti-
tution which lays down that as soon as
possible after the grants have been
passed, an Appropriation Bill shall be
brought before the House for its adop-
tion. This Bill does nothing more than
that. We had passed the grants yester-
day and now today a mere formality is
undergone through this Bill. Under
artcile 114 we are being asked to pass
this Bill. T dec not know how it is ultra
vires at all.

Reference was made by my hon.
friend Shri Das to article 112 of the
Constitution according to which he
thought that the financial statement
should have contained only expendi-
ture and according to him expendi-
ture means immediate expenditure
and not—by implication he meant—
deferred expenditure. I would draw
my hon. friend’s attention to article
112 of the Constitution wherein he
will find that not only expenditure is
to be shown, but receipts have also
to be shown. If receipts are shown,
there should be a corresponding entry
on the expenditure side. There must
be some item which should cover the

* surplus which accrues out of the
revenue side. Again, I submit, ex-
penditure should not necessarily mean
immediate expenditure, but expendi-
ture which will have to be incurred
at a later date as well. All the money
which will b= now with the exche-
quer. and which may be utilised for
the general purpose of the State in
the shape of a loan from the railway
fund. all this will ultimately be spent
over the railway. It is only deferred
expenditure and there seems to_be no
justification for raising any legal point
of the nature that has been done by
my hon. friend.

Not only that. My view is that the
general exchequer should have bene-
fited to a greater extent from the rail-
way revenues. In the first place the
railway revenues are treated separate-
1y. That is one thing. But then the
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interest of the country is one un-
divided whole. Therefore, if we
utilise the revenues from a particular
activity of Government for the benefit
of the country as a whole, there should
be absoluately no legitimate grievance.
But, here, what we are doing is that
we_are not utilising the surplus of the
railway for our own purpose, but we
are only taking a loan from it, as it
were. But then my view is that
the railways should have contri-
buted outright more handsomely to
the general exchequer. Why? My
reasons are that railways are not
merely a utility concern, but also a
commercial concern. They should be
treated as a utility cum commercial
concern. No commercial concern can
be devoid of utility. Therefore, I sub-
mit that the railways if they are to"
be treated both as a utility and com-
mercial concern should be run on com-
mercial lines, not ignoring the fact, of
course, that utility must be the primary
consideration. When we come to consi~
der the question as to what should be
contributed by the railways to the
general exchequer, we must see that
they contribute not only something in
the shape of dividend as return for
the capital invested but also contri-
bute to the general exchequer some-
thing in the shape of income-tax also.
If these railways were merely private
limited concerns, what would have
been the position? If there were
profits accruing to these concerns,
Government would have got income-
tax therefrom. The shareholders, per-
sons who had invested their money
would also have been entitled to a
reasonable amount of dividend. What
do we do here? Here Government in
one form is the proprietor—it is the
shareholder—and in the other form it
is the Government of the State. As
the proprietor of the concern, it is
certainly entitled to a reasonable re-
turn on the capital invested. But we
are giving the Government only a
dividend of four per cent. That is not
a very big dividend. Many industrial
concerns give that much and more
dividend to their shareholders. So,
four per cent. is not much too big a
dividend. Over and above that, I ask
in all earnestness, is it unreasonable
for us to expect that railways should
contribute to the general exchequer as
much amount as would have accrued
to it in the shape of income-tax if this
concern were run as a private limited
concern?

We are on the road to nationalise
our industry. This railway industry
is the biggest nationalised industry
today. We have to set a very good
example. If we do not prove through
this one great nationalised industry
of our country that it can bring very
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substrmtial profits to the exchequer

an8 can also be run efficiently. we shali _

be setting a very bad example and
we shall be retarding the process of
nationalisation of the industry in the
- country. After all why do we want
nationalisation? Among other reasons,
we want industries to be nationalised
because we want the profits accruing
therefrom for the general exchequer.
They should not go to the private in-
dividuals. Therefore, if we show to
the country that a nationalised indus-
try does not mean additional financial
gain to the exchequer much of the
case for nationalisation of industry
goes away. I, therefore, submit that
we should consider this question very
earnestly and Seriously as to whether
we should not ask the railways to
contribute to the general exchequer
something over and above this four
per cent. Instead of objecting to the
general exchequer drawing some
advantage from the surplus funds of
the railways we should wholehearted-
ly advocate that the railways should
contribute yet more to the general
exchequer.

We are sanctioning these huge sums
under the Railway Appropriation Bill
in the hope and belief that though
they have done very well indeed in
the last few years, they will do much
better in the years to come. The hon.
the Railway Minister gave us an assur-
ance the other day while concluding
his speech that the railways have done
better last year than the year before
and” they will continue to do better
in future. May I make a few sugges-
tions for his consideration, so that, if
he cares to adopt these suggestions,
be may be able to fulfil his promise
much more easily. The first sugges-
tion is that there must be greater con-
tact between the Ministry and the
general public. Both the hon. Minis-
ters of Reilways and more particular-
ly the Minister of State and the mem-
bers of the Railway Board should tour
extensively and come in contact with
the general public. The hon. Mr.
Santhanam set a very good example
the year before by going on extensive
tours. I think during the current year
he could not perhaps find time to have
extensive tours, as he had the year
before. His extensive tours the year
before had a very useful and whole-
some effect. The personal -contact
between the Minister and the general
public, between a member of the Rail-
way Board and senior officials of Rail-
ways and the general public, particu-
larly the commercial public, tends to
resolve many a difficult problem on
the spot which otherwise would take
very long to solve, -or which some-
times remain unsolved altogether. 1
“know from my personal experience—
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experience gained on the occasion of
some meetings convened by the hon.
Minister—that this personal contact
has produced very good results. At
my own place, Agra, I can say that
ever since the visit of the hon. Minis-
ter of State more than a year and half
ago, I do not find people coming
before me with many grievances, par-
ticularly of any serious type, and the
few grievances that they have brought
to my notice, I am glad to say, could
be resolved almost in no time by re-
presentation to the Railway Board.

5 P.M.

The second suggestion that I have
to make is they must do their duty by
the refugees. It is a sacred duty
which they must perform, and per-
form it quickly and efficiently. There
are yet I understand a number of cases
of unpaid claims of railway contrac-®
tors. ~ Those claims have been lving
unpaid for a very long time. Long
correspondence has been going on
between the Railway Minisiry and the
Pakistan Government, but that is
hardly any consolation to the displac-
ed persons. This correspondance may
go on ad infinitum, I do not mind, bat
so far as these poor displaced persuns
are concerned they must be paid imme-
dictely such sums &s appear to the
Railway Ministry to be due to the
dicpiaced persons.

Then I would urge very earnestly
on the two hon. Railway Ministers
that they must do something positive
and definite and effective in the
matter of providing work for the dis-
rlaced railway vendors. I shall say
no more on this subject, for it should
be obvious and patent enough to them
that the hardships of these displaced
vendors are great and that they
deserve their immediate attention.

The next suggestion I have to make
is that technical men in the railways
should not be employed on non-
technical jobs. I raised this point
once previously also, but I am sorry
tc find that practically no attention
has been paid to it. We are already
short of technical men, engineers and
such others. and I see no reason why
highly qualified technical men like
engineers should be absorbed in posts
like Stores-in-Charge which do not
require any technical skill.

One more suggestion is with regard
to economy in fuel. I do not want to
repeat the suggestions which have
been already made by many Mem-
bers, but I have one specific sugges-
tion to make in this connection. A
good deal of coal is stolen away from
the railway engines and the method
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of stealing it away is something like
this. Near about industrial towns the
trains, and more particularly goods
trains, are slowed down and coal is
thrown out of engine on either side of
the stations. This obviously is done
in co-operation and in collusion with
- the driver, guard and the persons who
steal the coal. After the coal is
thrown out it is removed by these
persons in collaboration with the
drivers and guards. And very often
big quantities of this coal are sold in
the black market to the factories. I
would therefore suggest that some
special guard should be put up by the
Railways on either side of the line
near stations in big industrial towns
so that this huge quantity of coal that

is stolen away may be preserved for ;

real railway use.

Dr. Deshmukh: Coal sold in the

black market will be the blackest
market ! .

Shrl J. R. Kapoor: There is one more

- point to which I would like to refer,
which perhaps may not be very palat-
able to the two hon. Ministers. I will
be glad if I am told that the reference
to this point is not unpalatable to
them. I have been having a griev-
ance on that score, and that is with
regard to the treatment that they have
meted out to Hindi on the railways.
It almost seems—it may he unconsci-
ously—but it does appear to me that
almost an_ attempt is being made to
hold up Hindi to ridicule. It is now
our State language and I see no
reason why due attention should not
be paid to it. But I say it is being
held up to ridicule because wherever
you go you will find Hindi spellings
80 incorrectly written and Hindi ex-
pressions so wrongly used on sign
boag‘ds with the result that people
begin to think that if this is the sort
of mis-spelt Hindi, if this is the sort
of ridiculous Hindi that is going to be
used, we better not have Hindi. I had
made constructive suggestions on this
subject to the Railway Ministry, but
am constrained to say that these
suggestions far from being heeded to—
I did not find the Railway Ministry
applying their mind at all to the sub-
Ject and almost an attempt was made
more than once

Shri Santhamam: I remember once
Mr. Kapoor undertook upon himself
to give Hindi terms for ‘vegetarian’
and ‘non-vegetarian’. but we are still
waiting for them to come from him.

Shri J. R. Kapoor: That is exactly
my grievance that so little attention
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is paid by the Railway Ministry that
they do not care to know things. Not
only did I give Hindi versions of these
expressions along with my friend
Pandit Balkrishna Sharma long ago
but I gave to the G.1.P. Railway a long
list of Hindi versions of English des-
criptions of signboards.

Shri Sidhva: What are these?

Shri J. R. Kapoor: It extended to
over forty or fifty pages. What I am
constrained to say is that they were
not adopted. I have no grievance
that the. versions I gave were not .
adopted but some suitable expressions
should have been adopted. 1 once
gave out the suggestion that either an
expert—a special officer—should be
apponited by the Railway Ministry to
frame suitable Hindi expressions or
even a Committee of the Members of
this House might be appointed to draw
up suitable Hindi expressions.

Some Hon.
committee !

Shri J. R. Kapoor: Even that sug-
gestion has not been accepted so far
with the result that we find ridiculous
expressions on the railway signboards.
It is necessary that we should have
one uniform set of Hindi expressions.
But what we find is that in one Rail-
way you have musafir khana, in the
other Railway yatralaya or something
like that and somewhere else you. find
some other thing. Once in Bhopal I
found that for targhar we had

Members: A one-man

Mr. Chairman: Order, order. I do
not want to interrupt the hon. Mem-
ber, but I see that the point he is
making is very very remotely relevant
to the Bill which is before the House.
I would request him kindly to con-
clude his speech. He has taken an
abnormal amount of time over this
matter and I would request him to
conclude his remarks soon.

Shri J. R. Kapoor: I will act accord-
I ventured to
take this point because I thought that
the expenditure that we sanction or a
part of it should be well and propgrly_
spent over finding out suitable Hindi
expressions. Any way, I do not wish
to rub’ this point any more. Not only
is it unpalatable to the hon. Ministers
but I now find it is not very agreeable
to the Chair either.

Shri Sidhva: This is not agreeable
to the House.

Shri J. R. Kapoor: I am sure it could
not be very much disagreeable to the
House though it may be disagreeable
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to my hon. friend, Mr. Sidhva,- who
holds his own views on this matter
and which I have known very long.

I would not take up any more of
the time of the House except to say
that capital expenditure which can be
easily avoided should not be incurred.
Not only should it be deferred but it
may be given up once and for all. I
say this with particular reference to
the question of the building up of a
new Central Station at Agra. That
station is absolutely unnecessary.
Though the Railway Board has ex-
pressed that it has deferred the con-
sideration of this question, I would
very much wish that it should express
itself definitely on the question and

say that they shall not have the Agra -

Central Station. There are already a
number of stations there and they are
serving the public very well. The
station Raja-ki-Mandi needs consider-
ab}e improvement and may well be
shifted over only a few yards towards
Delhi side but there is absolutely no
necessity for incurring a huge expen-
diture over the big Agra Central
Station. There is one more reason for
which I am urging this point. It is
!:hat the final decision on the subject
is considerably holding up the prog-
ress of Agra Improvement Trust and
once we know definitely that the pro-
ject has been given up, it will help
us to have a good design and master
plan for the improvement of Agra. I
would request earnestly the Ministry
to definitely say to us that this idea
of having a Central Station which will
involve an expenditure of many crores
of rupees has been definitely given up
once and for all

. I have nothing more to add except-
ing on one thing, and even though
it may be a slight repetition, I want
to take a couple of seconds over it.
An important point was raised by my
hon. friend, Mr. Alagesan the other
day in respect of which I had also
given a cut motion, though, of course,
I did not move it. It related to the
question of policy as to whether senior
responsible members of the Railway
or even of the Government for the
matter of that, should be permitted
while yet in service to carry on nego-
tiations with private concerns for new
appointments after their retirement
either prematurely or after attaining
the age of superannuation. I do not
wish to labour this point because it
had been so very ably put before the
House by my hon. friend Mr. Alage-
san. But it is a very important point
and a matter of very great policy. In
the fair name of the officers them-
selves, in the fair name of the Gov-
ernment itself, I think it is time now
that the Government should take a
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definite decision on this subject. I
for one would suggest that it should
be made a definite rule that persons
who are still in service should not
carry on any negotiations for employ-
ment, with any private firm, before-
their retirement. Even after the re-
tirement a substantial time must
elapse between the time of their re-
tirement and the time that they take
up the other job. It is a matter of
policy and I earnestly request the
Government to give their serious con-
sideration to it. With these remarks
I support this Appropriation Bill
wholeheartedly.

Shri Gopalaswami: I do not think
I shall follow the example of the
speakers who have preceded me in
this debate on the Appropriation Bill.
I should like to say one word as re-
gards the last point that my hon.
friend, Mr. Kapoor tried to make. I
had no opportunity to deal with Mr.
Alagesan’s speech because yesterday,
I had no time, nor is it possible for
me to deal with it at length now. Let
me assure the House that in regard
to the particular officer to whom their
observations seem to have been
directed.........

Shri J. R. Kapoor: My observations
are not directed to any particular
officer.

Shri Gopalaswami: It arises out of
a particular officer’s case; no doubt
the two hon. Members stated the
general considerations which should
be kept in view. There are very well-
considered rules on this subject apply-
ing to Government servants in regar
to that particular matter, rules _whlch
are calculated to ensure the avoidance

. of whatever evils the two hor. Mem-

bers wish to avoid in the particplar
case out of which these observations
have arisen. I am here to tell the
House that all those rules were’strict-
ly and rigidly conformed to, so that
hon. Members may rest satisfied that
there are not only rules on the subject
which are of the healthiest descrip-
tion. but they have been followed in
entirety in the particular case.

Shri Sidhva: May I ask whether
there are any rules by which an officer -
in service can also negotiate with pri-
vate firms?

Shri Gopalaswami: There are no-
rules to that effect, but if he has to-
negotiate, he has got to get the per-
mission of those in authority. If he
gets that permission, he is perfectly-
entitled to do so.
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A number of points have been rais-
ed in the course of the three or four
speeches, to which we have listened.
I think you drew the attention of hon.
Members to the irrelevancy of certain
of the points, which they raised. 1
am sure that you restricted yourself
only to certain points. With regard
to many other points also, you must
have felt that they were equally irrele-
vant to the particular debate. If I
proceed to answer every one of the
points that were raised, that would
mean a tacit admission on my part
that those points were relevant to the
debate. Therefore, I do not propose
to deal with them.

There is, however, one matter about
which my hon. friend, Mr. Biswanath
Das with great emotion, particularly
about his relations with me and so on,
thought that I had gone astray after
all these years of public work behind
me, that I was trying the experiment
on principles and so on. It is a pity
that he was not present during the
six day debate that we had on the
Railway Budget. If he had listened
to that debate, he would have found-
that every one of the points he raised
had been satisfactorily dealt with
either by myself or by other hon.
Members of the House. There are
however one or two points which he
did raise. One was that he thought
that the Railway Budget in certain
of it~ n<mects was wl*rq vires of the
Constitution. It would take a long
time to deal with this matter at some
length and expound the Constitution
to this House. I can only assure him
and hon. Members in the House that
if it so happens that a writ is applied
for against Parliament for having
voted this Railway Budget as it is,
apart from the legality or the appro-
priateness of such an application for
a writ, I may here assure the House
that I shall go to court and success-
fully defend myself and Parliament.

With regard to another point there
zvas one thing which rather appealed
0 Me............

Shri Biswanath Das: On a point of
personal explanation.........

Shri Gopalaswami: There is no
uestion of personal explanation.

ere was one thing about which I
was rather cut up when he mentioned
that. He seemed to feel.........

Shri J. R. Kapoor: Is it not the
privilege of an hon. Member of this
House that when he wishes to offer a
personal explanation, any hon. Mem-
ber who is on his legs must yield?
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Mr. Chairman: The hon. Minister is
not giving way and there is no
occasion for personal explanation at
all in this case.

Shri Gopalaswami: I was referring
to a somewhat emotional point which
my hon. friend, Mr. Bisywanath Das
raised. He seemed to be under the
fear that possibly his voting for this
Appropriation Bill might jeopardise
his chances or -the chances of other
candidates at the coming General
Elections. I would tell him that this
particular Budget is not going to
jeopardise anybody’s chances. If this
Budget is properly interpreted to the
electors and if the electors have
followed the debates in this House, as
they surely have done, I should rather
think that the hon. Members who
support this Budget will have a
thumping success at the Elections.

Shri Sondhi (Punjab): Do not go to
that length.

Shri Gopalaswami: My hon. friend,
Mr. Jaspat Roy Kapoor raised another
large question about the income-tax
payable on Railway income. That is
a very large issue. I am willing to
join hands with him at the proper
time; but certainly that is not relevant
to the present occasion because we
are only passing the Appropriation
Bill. The proper time when he could
have raised that issue was when we
passed the Convention last year. If
he wants.........

Shri J. R. Kapoor: I raised it then
also.

Shri Gopalaswami: ......... to reopen
that so far as this very important
question is concerned, he is welcome
to do so and I am willing to give
battle to him.

Shri Sidhva: Four per cent. is more
than enough.

Shri Biswanath Das: On a point of
personal explanation. My hon. friend
spoke of a writ. Would he also
advance me my expenses? I will try.
Secondly. he spoke of my chances. I
am not the least afraid of my chances.
I can come if I ever care to come
despite this Budget being smashing.

Mr. Chairman: There is no point of
personal explanation in this at all.

Shri Gopalaswami: So far as I am
concerned, I realise............ :

Mr. Chairman: Now, I shall proceed
to put the motion to the House.

The question is:

“That the Bill to authorise pay-
ment and appropriation of certain

’
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sums from and out of the Consoli-
dated Fund of India for the service
of the year ending on the 31st day
of March, 1952, for the purposes
of railways, be taken into con-
sideration.”

The mo'gion was adopted.
Clauses 1 to 3 were added to the
Bill.

The Schedule was added to the
Bill.

The Title and the Enacting Formula
were added to the Bill.

Shri Gopalaswami: I beg to move:
“That the Bill be passed.”
Mr. Chairman: The question is:
“That the Bill be passed.”
The motion was adopted.

TAXATION ON INCOME (INVESTI-
GATION COMMISSION AMEND-
MENT BILL.

The Minister of State for Finance
(Shri Tyagi): I beg to move:

“That the Bill further to amend
the Taxation on Income (Investi-
gation Commission) Act, 1947, be
taken into cosideration.”

The Bill is in the hands of hon.
Members. There is no change in any
of the principles of the Bill or in the
policy underlying the Bill. The only
ptt!e change that is sought to be made
is in regard to the time limit.

_Shri Kamath (Madhya Pradesh): A
little louder, as when you were this
side. I cannot hear.

Shri Tyagi: I am at a little distance
from my hon. friend, and so he is not
hearing.

Shri Kamath: I am the loser.

Shri, Tyagi: The only amendment
suggested is that in sub-section (3) of
section 4 of the Taxation on Income
(Investigation Commission) Act, 1947,
for the words and figures “may extend
its term of appointment for any period
upto the 31st day of March 1951”, the
words “may, if it thinks fit, extend
its term of appointment from time to
time” be substituted.

At this stage, I do not think I have
much to say. It has been a practice
in this House for Members from the
Gpvemment Benches, when they move
Bills, to take into account either the

8 MARCH 1951

(Investigation Commission) 4145
Amendment Bill
lobby talk or the Press comments on
the principles of the Bills, and discuss
in advance the objections which were
raised either in the lobby or in the
Press. I do not want to make any
such forecast. I do not know what
would be the type of criticism against
this small change in the Act.

Shri Sondhi (Punjab): Small?

Shri Tyagi: Of course, it is small.

I think most of what I have to say
has been stated in the Statement of
Objects and Reasons. I am glad that
as far as the Statement of Objects and
Reasons for this Bill is concerned, it
is practically complete. It gives a
complete picture of what the Commis-
sion has done, and the change that is
being sought, to be made has been
fully explained, and my work has be-
come very easy. Even then, to such
of the hon. Members who have not
read it or who want to have a fresh
knowledge of the work of this Com-
mission and the results, I would just
quote one or two figures.

The House will recollect that the
original Act was passed in the Budget
session of 1947. It was at the end of
1947 that the Commission was appoint-
ed and it started work in 1948. It
took practically one full year for them
to investigate the two functions that
were allotted to the Commission. One
function was to examine the present
law of Income-tax and suggest to Gov-
ernment changes in the law and im-
proved methods so that there may be
the least chance of evasion of tax in
the country. They had to report to us
on the evidence that they obtained.
They have made a very good report.
That report has been published and
perhaps it is in the hands of hon.
Members. Government is drafting a
Bill on the lines of the recommenda-
tions made by the Commission and
some of the recommendations are
under active consideration of Govern-
ment. I hope that before this session
is over, we shall probably be in a
position to place before the House the
new Bill.

Shri Sondhi: Bull or Bill?

Shri Tyagi: I said Bill: my hon.
friend has taken it to be bull.

The whole of 1948 was devoted by
the Commission to the investigation
of the existing law, procedure of
assessment, etc. They did not devote
themselves fully to the other function
that was assigned to them, namely of
investigating evasion of Income-tax,
etc. That work could not be started
immediately after the Commission was
appointed because, for that work also,
some important preliminaries had to
be undergone. For instance there was
the work of selecting the officers of
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-the Income-tax Department and deput-
ing them to various places, and then
there was the work of contacting the
agencies like the railway booking offices.
Registrars of Joint Stock Companies
Banks, Insurance Companies and so on
from where clues could be had or
proofs collected of the evasions and
the manner in which these evasions
were made. These contacts had to be
established. The Commission devoted
.enough time and _attention to this
-work of establishing these contacts
with these agencies which were their
sources of information. Practically
the whole year was devoted to this
fact-finding work and the work of
.organizing the machinery.

There is the general criticism in the
papers that so much time has been
spent and only few cases could be
examined by the Commission. And
people ask, what has the Commission
been doing? Why such a small num-
ber of cases has been invesfigated?
There is that !!:u;i:l of cﬂtigmr? It !:
only by way o ving a short answe!
to ¥hat kind of criticism that I sub-
mit that time was taken up because
the Commission wanted to carry out
in right earnest and in all seriousness
the work which was allotted to them.

An Hon. Member: When did they
start that?

Shri Tyagl: They started actual
work at the end of 1948.

[SHRIMATI DURGABAI in the Chair]

And then it was not a sort of cur-
sory investigation or proceedings that
the Commission carried out. In fact,
as the whole House knows, the‘Com-
mission is composed of experienced
persons with very high reputation in
the whole country. They are respon-
sible persons. I am not here to dﬂmd
the Commission against any criticism.
For there can be no genuine criticism.

In the Statement of Objects and
Reasons are given the number of cases
disposed of either on investigation or
settlement.

Dr. Deshmukh (Madhya Pradesh):
Somebody else has given; you have
yet to give.

Shri Tyaghk: That is right. What-
ever someone else has given I give.
I should be sorry if my hon. friend
takes objection to that, but he must
be accustomed to take from me also.

1 have here with me further ﬂgmgs
of cases settled on a settlement basis
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and up to the 20th February the num-
ber of such cases is 388 and the
concealed income involved is
Rs. 12,08,43,374 and I shall give the
amount of tax -involved also. I may
inform the House that there are two
types of cases. In one type the parties
themselves come out and confess their
hidden incomes, though it is not a
complete confession, generally. Even
after this confession, the Commission
takes up the papers and examines
them and if in the course of such
examination further amounts are
found out, then there are further con-
fessions—not by force, of course, but
they are voluntary confessions, frank
voluntary confessions. And then the
final figure of assessment is arrived
at. In such cases, although they are
decided more quickly, as there is less
of fact-finding, still it takes some time
as the confessions are not always com-
plete or in one instalment. Every-
time they seem to be rather halting
in their attitude even in confession.
Even so, it is good that they come out
and confess as it makes the work easy
and this gave the persons concerned
also some dignity in the eye of the
nation. Well, such cases are termed
as settled cases and the other type is
called the investigated cases. Even in
the former cases, the money finally
decided to be recovered is not realised
immediately. The Commission makes
a sort of compromise and realises the
amount in easy and .small instalments.
That is another reason why the assess-
ed income-tax could not be immedi-
ately realised. The total assessment
involved in settled cases comes to
Rs. 4,70.15,452/15/- up to the 28th of
February, 1951.

Shri Hussain Imam (Bihar): Will
he please repeat the figure?

Shri Tyagi: Up to the 28th of Febru-
ary. 1951 the assessment on settled
cases is Rs. 4,70,15,452/15/-.

. Pandit Thakur Das Bhargava (Pun-
jab): It will be very convenient if the
hon. Minister could give year by year
the figure of amounts which have geen
so far realised.

Shri Tyagi: Well, this is the income-
tax due to be realised from the cases
which were settled. Besides these
there are the investigated cases and
the sum to be realised in their case
is Rs. 2,37,00,000. The total sum to
be realised is between Rs. seven to
eight crores. Out of this amount only
Rs. 90 lakhs have been realised. When
we compare this assessed tax with the
sum actually realised, it-shocks not
only hon. Members of Parliament but



4148 Tazxation on Income

even the public at large, and they ask
why the amount is not realised tor(:h'-
with. Well, the House will realise
that this money is not hidden in a
lump-sum in a pit _as thieves hide
their treasures under the ground
which could be dug out and taken.

Shri Sidhva (Madhya Pradesh):
Then where is it?

Shri Tyagi: This money is being
used in various’ ways. It has been
used in buying shares in some cases,
by binami transactions, or invested in
some industry or in some trade. In
most of the cases, the money has been
put into some. .business or industry,
may be not in the name of the assessee
but in the name of some other person
or concern or in some nick-name.

Shri Sidhva: Did you recover tax on
that?

Shri Tyagi: That money wherever it
is employed must bring in tax. If it
::rings income then it brings income-
ax......

Shri Sidhva: Then you have no case.

Shri Tyagi: Supposing my friend
Mr. Sidhva has one crore which has
not been taxed or tax has been evaded
for one year, he may pass on that
money to another man, and next year
if the money earns income the tax will
have to be paid, but it does not mean
that Mr. Sidhva will be exonerated of
the tax due on him. If tax is evaded
for five or six years, then it would
be a loss to the Government. (Inter-
ruptions.) I would request my friends
to treat me as their own still. So the
money is not mostly lying quite idle,
m a treasure chest or in a pond where
it can be impounded. It has to be
found out. Those persons who had
hidden this income did not know that
a day would come when they would
have to vomit it out all of a sudden.
They have spread the money over in
such a manner that even if they of
their own accord want to bring all this
money together so that they can pay
the tax to which they have been
assessed they cannot do it. unless they
absolutely ruin themselves or sell
themselves. Nobody wants to sell
himself so cheap. So it is not easy to
bring to the Government treasury in
lump-sum all the income-tax to which
one has been assessed by the Investi-
gation Commission. Even in the case
of ordinary income-tax Government
find it very difficult to make the full
realisations in lump-sums. So there
are lapses and balances every year.
Therefore I request the House not to
criticise me on account of this big gap
between the assessed income-tax and
realised tax. ’
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I might also inform the House that
over and above the 388 cases which
have been reported by the Commis-~
sion there are about 227 other cases,
which I put under the category of
socially-important cases. They are
important cases and some of them
might be quite sensational too......

Shri Hussain Imam: May we know
some of the names?

Shri Tyagi: The cases must be re-
ported to me- first. I have only got
the information, not the report.

Shri Sidhva: What is meant by
‘socially-important’?

Shri Tyagi: Socially important cases
mean such cases which pertain to
parties which are socially well known
in the country. Very soon I shall be
in a position to give their names to
the House. I am expecting to receive
them as finalised by the Commission
at any rate before the end of this
year and all these cases will be before
the House.

Shri Hussain Imam: Calendar year
or financial year?

Shri Tyagi: Some of these persons
have alre admitted very substan-
tial concealment of income.

Shri Sidhva: Let us know their
names.

Shri Tyagi: It is not possible for me
to give the names: I have not got
them. My colleagues in the Cabinet,
myself and the Commission are fully
satisfied that whatever best could be
done towards the realisation of these
balances has been done. What best
could be done in terminating the cases
has been done and the Commission is
doing very satisfactory work. That is
the opinion on this side of the House
and I hope the other side agrees too.

I have already given some of the
reasons for the delay. There are
some other reasons for the redress of
which I have come before the House.
It is our belief that much of the delay
has been caused because a date had
been fixed for the Commission’s life.
The assessees tnink that if they could
delay till the last date of the life of
the Commission, then the Commission
will be no more and none will have
a right to investigate their income.
Therefore there has been a tendency
on the part of assessees to delay the
proceedings of the Commission. One
of my hon. friends here suggested that
when we extend the life of this Com-
mission we might fix a date. We have
already before us the bitter experience
of fixing a date. When a date is
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known the assessees iry to reach that
date somehow or other without feel-
ing the pinch of the Commission. If
we now fix another date 1. means that
we will be giving them another chance.
They will somehow or other make
delays and try to prolong the proceed-
ings before the Commission. There-
fore I do not want to have any date
fixed, and I would request the House
to give power to Government to fix
the date as and when they think
necessary. Whenever they think that
the Commission is not necessary, they
will terminate it. Government does
not want to waste public money. If
the Commission does not earn any-
thing, what is the use of keeping the
Commission? Therefore the sugges-
tion is that we do not fix a specific
date, but leave it to the discrefion of
the Government. Then the assessees
will know that by following such
delaying tactics they will not make
themselves safe from the hands of the
Commission.

I have nothing more to say, except
a word to the assessees. If they want
to take advantage of this occasion
they can come forward and confess
before the Commission. The assessees
are being treated most respectfully and
no hardship is imposed on them.
Their cases are tried in such a manner
as it is done in a High Court. Even
after the decision of the Commission
the assessees can take legal points to
High Courts for purposes of clarifica-
tion. They have the fullest freedom
which a citizen of this country could
have to go on resisting taxation. We
do not want to curtail their liberties
but my only appeal to them is that
since ultimately they have to pay the
tax due to Government it is better
that they confess to the Commission
their concealed incomes. The prac-
tice of the Commission has been
to asséss to the extent of only
665 per cent. such of those who
confess: otherwise it is up to 92 per
cent. Besides they are given the
facility of payment in msta}ment&
Under these circumstances if the
House gives an extension to the life
of the Commission in the manner we
have suggested, it will act as a moral
deterrent on those assessees: they w1_ll
then come forward and confess their
concealed incomes, thus making our
task easy.

Mr. Chairman: Motion moved:

“That the Bill further to_amend
the Taxation on Income (Investi-
gation Commission) Act, 1947, be
taken into consideration.”

Shri Kamath: On a point of clari-
fication, may I know whether among

N
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e disposed of cases are the four cases
mentioned i_n the resignation letter of
the then Finance Minister Mr. Shan-
mukham Chetty, and in connection

with which he resigned two and a half
years ago?

Shri Tyagi: Those cases probably
have not been disposed of. During
the course of the debate I will get
exact information which I will give
to the House. If Members surprise:
me with questions I will have to take-
time for getting the material to reply.

Pandit M. B. Bhargava (Ajmer):
What is the total expenditure incu.l)'-
red by Government so far on this
Commission?

Pandit Thakur Das Bhargava: The
geialxsed income-tax may also be stat-

Hon. Members: That is Rs. 90 lakhs.

Mr. Chairman: I think the hon.
Minister could give the figure about
the expenditure incurred so far. He
gan also state the amount realised so
ar.

Shri Tyagi: I have already stated
that we have collected Rs. 90 lakhs
and I hope the House will not treat
this occasion as a question hour.

Pandit Thakur Das Bhargava: We
have listened to the speech of the hon.
Minister with rapt attention. . Two
questions were addressed to the hon.
Minister very pertinently: one was
what has been the expenditure over
this Commission, and the second was
with regard to ‘the realised income.
The first question relating to the ex-
penditure incurred over this Commis-
sion is most pertinent and I do not
think the hon. Minister has not been
furnished with this _information. I
would beg of him, if the information
is not with him, kindly to furnish it
to the-House as soon as possible.

When in 1946 or in 1947 this Bill
was introduced in the House, those of
us who were then Members will re-
member that these three Bills together
were regarded just like atom bombs
in the commercial world of India. As
a matter of fact, the Bill before us
was divided into two parts: one part
related to finding out how the evasion
of tax took place and whether the
ordinary law was adequate to prevgnt
evasion and secondly, some specific
cases were to be inquired into. The
real object was to realise money from
tax evaders. At that time when the
sponsor of the Bill, the hon. Mr.
Liaquat Ali Khan, made his speech
he was not clear in his mind as to
how this Commission would work.
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He only said he wanted to know how
many people in this country had
grown rich so suddenly. He said he
could not understand how titles to
large properties passed and how trans-
actions involving lakhs of rupees took
place. That was the reason given by
him. At the time when this Bill was
debated for the first time in this
House, I submitted that this was a
still-born piece of legislation. In fact,
the original Bill, as it was placed
before us, was of such a nature
that it was impossible to work
it. But my statement was not
accepted at the time and for a
year or so the Bill remained a dead
letter. Nothing absolutely was done
because the Bill was wholly unwork-
able. Ultimately in 1948 it was realis-
ed that unless and uptil the Commis-
sion was given more powers of
investigation it would not be able to
work. And in 1948 certain amend-
ments were placed before this House.
They were of a very drastic nature.
In the first place the original idea of
the Bill was that it was the Govern-
ment who would first of all make
investigation and then if satisfied that
evasion had taken place would refer
the cases to the Commission. Then
and then alone could the Government
refer the cases to the Commission.
But actually this did not take place.
Government did not make any enquiry
but referred the cases direct to ‘he
Commission. Therefore, a Bill was
brought to legalise this action. Also,
the powers of the Commission with
regard to referred cases were greatly
enhanced and they were given power
to investigate cases which came to their
notice during the investigation of
referred cases. With regard to those
powers the Government of India be-
came almost functus officio. They
could not withdraw some of the cases
from the Commission.

The House will remember that I put
a question to the hon. Finance Minis-
ter of the time in regard to the num-
ber of cases which they contemplated
to investigate. In fact. I very vigor-
ously attacked the Bill because I
thought the Commission was given
powers of such a drastic nature that
it would produce great uneasiness in
the country. To allay my fears the
hon. Finance Minister stood up and
said that I need not feel afraid and
that at the most only a dozen cases
will come before the Commission.
That was the statement made in this
House by the hon. Finance Minister.

An Hon. Member: When?

Pandit Thakur Das Bhargava: Pro
.bably it was in 1948 This is not the
first time that I am bringing this
matter before the House. I quoted
351PSD
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from the speech of the hon. Finance
Minister when that last amending Bill
came before the House. Now that
that promise stands violated I do not
know how we can confide in the state-
ments of the hon. Ministers when
those statements made in this House
are not stuck to. Instead of a dozen
cases we have got 1,390 cases before
the Commission.

The Deputy Minister for Food and
Agricultnre (Shri Thirumala Rao):
Is it the hon. Member’s contention
that if more evaders are detected they
should be let free?

Pandit Thakur Das Bhargava: What
I am submitting is that when an hon.
Minister makes a statement before this
House he should make a statement
which he wishes to stand by. He
should not make statements as
occasions arise and give them the go-
by later. I do not think the hon.
Minister is defending this sort of a
practice. If it were allowed it would
introduce such an amount of uncer-
tainty in this House and people will
begin to have so much lack of con-
fidence in statements of hon. Ministers
that I think it would be an evil of the
greatest magnitude. When I speak on
this Bill I am always accused of repre-
senting the tax-evaders. I have with-
stood that accusation. I do not mind
if I am thought like that but if the
insinuation.........

Shri Tyagi: Will my hon. friend
clarify where lies the breach of the
promise? In what manner was the
promise broken?

Pandit Thakur Das Bhargava: If my
hon. friend just keeps his soul in
patience I am coming to that. As a
matter of fact, my hon. friend has
perhaps forgotten that when the
amending Bill was introduced for the
second time, very great exception was
taken in this House so far as the amend-
ments were concerned. The amend-
ments sought to make the Commis-
sion the complainant, the investigator
and the judge, all three combined in
one. That was the great point of
attack which was taken up by me in
this House and it was in reply to that
the hon. Finance Minister said that as
a matter of fact it would be confined
only to twelve cases. Is it clear now?
Does my hon. friend contend that the
hon. Finance Minister should not have
made that statement, or having made
it should not the entire Government
stand by it? That is my question, I
submit that Government have got
absolute right to proceed against those
people who have evaded income-tax,
but the point of attack is that we
want the ordinary law of the land
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should be made use of and persons
proceeded against under the ordinary
law. Who was at fault in 1947—and
gven now—in not proceeding under the
Income-tax laws? How do these
cvasions take place? This is not a
question asked by me today—it is a
quesion which was asked by an hon.
Member of the House—who was then
an ordinary Member like my friend
Mr. Tyagi. It was the hon. Shri Sri
Prakasa who put this question to the
hon. Mr. Liaquat Ali Khan. He asked
“How did you bring this Bjll? Has
the ordinary law failed?” Ard I am
putting the very same question to the
hon. Minister in charge of this Bill.

4 PM.

Does my hon. friend contend that
the ordinary law of the land is not
cnough to catch the tax evaders and
recover the tax from them? My con-
tention is that the ordinary law of the
land has not been taken full advan-
tage of and the entire conception
behind this Commission was mis-
chievous. When the ordinary law is
sufficient, why should we prostitute
the law of this country by giving un-
heard of powers to this Commission,
which one hon. Member described as
‘Star Chamber methods’? My hon.
friend Mr. Tyagi stated that these per-
sons have been treated in a respectable
fashion. They are allowed to go to the
High Court, he said. They are allowed
to have lawyers, he said. 1 have read
the two reports for 1949 and 1950
giving a list of the tax evaders. It is
like Miss Mayo’s story. Miss Mayo
spoke of physical wrecks. In these
two reports, you read of moral
wrecks. I do not see any reason why
these persons should be respectfully
treated. Does the hon. Minister only
want to realise the taxes from them
and otherwise treat them respectfully?
I would have liked that according to
the law of the land thest persons
should have been put in prison. They
should not have been treated in this
way—being permitted to go to the
High Court in their Rolls Royces. This
is not the way of dealing with persons
who are guilty of gross crimes. They
should have been sent to jail. Under
the ordinary law, power is given to
certain courts to fine them. Why
should not these persons be fined to
the extent they can be fined under the
ordinary law? The way in which you
treat these tax evaders encourages
them to evade taxes. Instead of put-
ting the blame on those who oppose the
Bill, I would rather say that it is they
who allow these people to roam ubout
and also treat them respectfully—-it is
such people who are really responsible
for this tax evasion. Afher going
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through these two reports, I am not
convinced about the utility of the con-
tinuance of this Commission. It is
true that they have amassed material
which may be useful. I do not want
to say that their work should be
finished at once, but I have no hesita-
tion in saying that.it is very wrong to
give them this carte blanche and also
give them an indefinite lease of life.
It is true that some persons may be
hoping that on the 31st March 1951
this Commission will cease and their
necks would be out of the noose, but
ultimately this Commission has to go.
I do not know, how long it can go on.
Unless you dispense with the Commis-
sion; this law will be perpetuated.
The whole thing was expected to be
finished by 1950. It was extended up
to 1951. But the position according to
the ‘Government was that on the 3lst
March 1951 these cases would have
been finished. But what do we find? -
Judging from the number of cases
which yet remain to be decided, I

_think the whole thing is not going to

be finished even in five years at the
rate at which we are going. The con-
tinuance of this Commission is pro-
ducing more evil in this country that
it seeks to remedy.

It has been said by -the hon.
Minister that the realisations are not
good and the reason given is that the
tax evader has not put his money in
a pit or pond for him to put it before
the Commission. At the time when
this Bill was brought, I remember one
of the hon. Members said that they
would be able to realise something like
Rs. 500 to 600 crores and Government
were thinking of realising even a
greater amount. At that time, 1 pre-
dicted that in the first instance this
Bill would not work. That was at the
introduction stage. Then in 1948 when
the amendments were being considered,
I submitted that the Bill would work
but that the Commission should be
divided into two parts—one an investi-
gation part and another an assessment .
part—and I wanted more powers to
be given to the investigation side, so
that everything which it was possible
to unearth could be unearthed. At the
same time, I submitted that if you
went on with this Commission, you
would not be able to get a good amount
of money. I stick to that opinion even
now. What, after all, is the amount
of money that we have realised? What
is the proportion between the amount
realised and the amount spent on the
Commission?

Shri Tyagi: The total expenditure
on the Commission is Rs. 20,51,040.
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Shri S. N. Sinha (Bihar): Is it for
one year or for the full period of four
years? -

Shri Tyagi: That is the entire
amount spent on the Commission so

far.

Pandit Thakur Das Bhargava: So,
over Rs. 20 lakhs have been spent on
the Commission and Rs. 90 lakhs have
been realised. In the balance, you
have to take other things also. Those
are that the country’s system of income-
tax has been prostituted to an un-
recognisable extent. The officers have
been invested with arbitrary powers
and I shudder to think what will
happen to us if these powers were to
be assimilated in our judicial system.
Then again, dishonesty has been in-
creased a good deal. Capital has be-
come more shy and if all these years
the Commission would not have been
in existence I have no doubt that we
would have got much more by way
of taxation than we have now got
through this Commission. What is
this Rs. 90 lakhs?

Shri Tyagi: That taxation has not
been seized. It is realised in the other
corner. This is normal taxation.

Pandit Thakur Das Bhargava: I am
extremely sorry that the hon. Minister
chooses not to understand me. If all
the money which these persons had,
which "was underground and which
had been invested in diamonds worth
Rs. 2,000 a tola, if this money had not
been withheld from this market and
invested in the industries of this coun-
try, the amount of income tax realised
would have been much more than has
been the case as a result of the efforts
of this Commission. At present, the
capital has become shy and all our in-
dustr,;es/an,d trades are-being .starved.
Every day we are hearing that the
Government of India is floating a loan,
but that the  loan is . not. being sub-
scribed.  If " only ,you consider the
entiré  circynitances . ' that happened
during and .after the. war, you will
come to the conclusion that it was a

mistake to_have appointed a Commise,
henever & case’ -

sion“of thi$ nature.
goes before the Commission, what
happens? They go through the account

books of the past ten yeazfﬁnl kpow -
M

some hon. Members . say. _ ..should
not a thief who committed theft ten
vears ago be caught now and sent to
Jail. That is ’entirely a different
Matter. What I want to ask is why
Was not the income of ten years back
collected till how. No income-tax officer
ever iissued "any notice to them:; they
were mever called: their accounts were
not theeked! With what face can one
ask them to produce accounts of ten

e
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years so that you may charge income-
tax now? Is it fair, is it just? Many
of the people who had huge incomes in
1940 have now become paupers. How
are youy going to realise the amount
due from them now? My humble sub-
mission, therefore, is that even now if
the Government only allowed business-
men to put their money in business on
certain terms, Government’s loans
would have been subscribed in full.

More than that these persons who
come within the clutches of this
Income-tax Commission feel very bad-
ly. Even the murderer is 10 be hanged
according to certain procedure. Even
the murderer of Mahatma Gandhi was
tried according to the ordinary law of
the land. The height of civilisation in
a particular country is judged by the
manner in which it treats its criminals.

What have you done in this Com-
mission? Unheard of powers have
been given to the Commission. A High

Court Judge has been made the hang-
man himself; he is the plaintiff, he is
the judge—he is everything. My hon

friend the Minister says that these
persons do not come before the Com-
mission. Does the House know what
are the powers of this Commission? If
an assessee is summoned before the
Commission, and in the course of two
days they put two thousand questions
to him, and yet, if in respect of one
question he says that he does not
want to answer, the Commission can
put an indefinite amount of fine on him:
his entire property can be confiscated.
This is your present law and yet you
say people refuse to come before you.
If people refuse to appear the Com-
mission has got the power to make any
order which they please. These are
the powers given here. I am not for
one moment disputing the fact that
when you have put a date, that is,
31st March 1951, people may be run-
ning away from such a Commission.
Wisdom has dawned on you after
four . years. Why did you put that
limit in 1948? Does it not happen that
in regard to every measure you put a
date? y humble submission is that.
after~all the" patiénce of the country
must:-not’ be tired out. You have been
invested with these' powers for such a
long time: !you have utilised these
powers. " -You have found out that the
exercise-of these arbitrary powers ‘can- *
not milch money from persons who da_«
not ‘want to pay. Now what is*hap: +
pening? We find from the repeort -of

the Commission—copies of-which have .
been kindly supplied: . to .-us-"by the-
Ministry of Finance—that some of these

tax dodgers- are alienating their pro:

perties—they: are -transferring them tc

other people: So, 'they want more,
power. so that these people could be

roped in. They)» want more power—

as in’ America—so that Banks may be
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asked to supply all information. Is it
realised what is the eflect of all these
laws upon the industry, upon the trade
of this country? After all there are
several ways of doing a thing. If you
proceed in this manner, it is possible
ou may be able to realise, a crore or
wo, or say at the most ten crores. But
do you realise the harm that you cause
by this means? I do not for a moment
mean to say that these tax evaders
should not be brought to S
rather want that the manner in which
they should be brought to book should
be certainly different. I want each of
them should be proceeded against
under the criminal law and sent to jail.
No sort of quarter should be given to
them. But at the same time it is idle
to think that by the civil process of
realising the tax you will be able to
realise the amount or teach them a
lesson.

Now, what happens. I have been a
practitioner in the law courts for a
very long time. I know that in this
country there was not much of forgery.
But since this Commission has come
into existence, since the income-tax
courts have begun to look at matters
in this manner every day even ordi-
nary income-tax assessees have begun
to keep two sets of books. Every day
these books are written and produced
before the income-tax officers. What
are you coming to? Your system is
bad; your income-tax officers are not
sympathetic towards the public. They
do not realise the difficulties of the
public. When an assessee appears
before the authorities, he thinks that
he has to save himself from a tyrant.
The income-tax officer in his turn
thinks that he should mulct the
assessee. It is the duty of every
citizen of this country to pay the taxes
honestly and any person who does not
pay is certainly a traitor to the coun-
try. But at the same time it is the
duty of the Finance Ministry and the
Income-tax officers to behave symgathe-
tically and charge what is due. Accord-
ing to me there is such a rich harvest
in the whole of India that the income-
tax of this country can at least be
increased by at least 25 per cent.—I
am putting a very modest figure. If
there is a good and efficient machinery
the harvest is there. But there is r:’c:‘-
body to reap it. (Shri Ramaswa
Naigu' Does ‘i)t rot, or is it being stolen?)
1 am sorry I am not able to hear my
hon. friend. You have not got trained
income-tax officers, they do not work
well; they do not know their business.
In cities like Bombay and Calcutta
even a Dbetel-seller has got taxable
income. But those people are not
taxed,
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According to me, your income-tax
can be increased by at least 25 per
cent. if you have got an efficient
machinery. But the difficulty is that
you focus your attention on this Com-
mission. You invest them with these:
powers and you do not care for the
rest.

This is not all. I know how the
income-tax cases are decided. There
is an officer called the Assistant Incame-
tax Commissioner, who is a real judi-
cial officer. It is he who decides cases:
rightly. But there is another who acts
like a ghost. He calls the income-tax
officer, settles with him in regard to
big cases what is to be the assessment
behind the back of the assessee and
the income-tax officer who is a sub-
ordinate has to carry out his orders.
This is the manner in which you
want to work your machinery. How
can' you inspire confidence?

Shri Tyagi: Is it about any parti-
cular officer?

Pandit Thakur Das Bhargava: I am
not in the habit of talking about parti-
cular officers. It is about the systems
and the machinery that I am complain--
ing. I am only pointing out that the:
income-tax law as you have got it even:
now is sufficient to pursue the tax:
evaders and realise the tax from them.
But the difficulty is after having sat
over the matter tor full ten years, you
want to rake up old cases of 1942 and
1943. Does my hon. friend know that
even now the arrears in his Depart-
ment are so large that cases of :he
past five or six years are still pending
and assessment has mot taken place?
My humble submission is that the
whole machinery of the department is
—I do mot want to say rotton—not pro-
perly looked after. Since my hon.
friend is there, to look after this, let
us hope he will overhaul the whole
machinery and leave this Commission
to be taken charge of by his senior col-
league. Such an arrangement will be:
very good for us as well as for the:
Income-tax Department. Both will be:
benefitted. We want to pay taxes:
rightly and we want that Income-tax:
officers should behave rightly by the:
assessees.

I have digressed a bit from my
point. I was submitting that in all
conscience if you want that the people
may live quietly after the attainment
of Swaraj, (An Hon. Member: Where
is Swaraj?) if you want that the com-
mercial community may heave a sigh
of relief, if you want that the con-
cealed treasures which you imagine
are still with them should be ploughed
back into industries, it is time you
look into the matter of the Commission
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also. I have been a very bad critic
of this Income-tax Commission. Not
because I do not want .hat the money
should be realised 1rom these persons.
Not that I want that these persons may
rest in peace and may devour all their
ill-gotten wealth. 1 am fully anxious
that the money that they have got
.+ should come into the market, it should
not be beneficial for them to conceal
that money which they have got. But
is it not true that many persons have
seni their money abroad? Is it rot
true that many persons have got thgu‘
money still in the pond or in the pit?
Previously, before the States were
merged with us, many persons just
sent their money to the States. Now
that they have come with us this game
is no longer open. All the same they
take good care to see that the money
does not come in the market. It will
be very beneficial for wus that this
money should come to the market.
After all these four years and more I
am in favour of a general amnesty for
others. I do not want that the big
social important tax dodgers about
whom my hon. friend was talking
should not vomit out, in his own words,
what they have got. But if we give
these powers and allow the exercise
of these powers by the Commission
for a long time, all these Income-tax
officers will be, I should say, so
corrupted with this power that it will
be difficult for you to continue to
have an efficient source to ensure the
exercise of normal powers of the
Income-tax Officers in regard to the
cases of mass assessees.

I do not want to go further into this
matter, nor is it my business now to
tell the House how strongly I feel in
this matter of the Commission, because
after all I am also agreeable to give
one year more to this Commission, not
because I consider it right to give it
but I consider it expedient to gwe'lt.
Since they have taken so much pains
and given so much thought and used
so much of the money of this country
—they have got officials all over—they
should be allowed their way for one
year more.

I cannot close my speech without
referring to the efforts of this Com-
misston in regard to the other work
which they have been pleased to do.
They sent suggestions to the Ministry
some of which came before us in the
form of a Bill previously. and I under-
stand another Bill is coming. All these
efforts made by this Commission are
worthy of praise. The suggestions
which they have given for tightening
some of the laws so that tax evasion
may not take place in future. will
come before us and we will bestow
upon them the care that they deserve.
I am thankful to the Commission for
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all that. 1 am not finding fault with
the Commission. It is only the will
of this Government, and if the Govern-
ment takes it into its head to use the
Commission this way the Commission
is not to blame. .I want tg complain
against the imagination of those who
think that through this way they will
be able to eftect the purpose which.
they and many of us have in common.
We are in common in thinking that
these persons should not escape and
that they should disgorge themselves:
and give all that is due to us. We are
all at one on that matter. But I object
to the manner in which it is done.
You will not succeed in the manner
in which you are pursuing in this
matter. You will never succeed. In
regard to the settlement for which my
hon. friend takes so much credit, it was
because we suggested so many times
that provision for settlement be made
that it was so made, but even in regard
to these settlements it has not been a
very successful affair. Even if you get
all the crores of rupees it is not worth
the trouble you have taken. We must
realize the circumstances. When there
is an atmosphere in which many
persons have taken to committing
crimes and the Government of the day
was itself supine in preventing crime,
it is a time when amnesty is the last
word. I would beg of this Govern-
ment to consider and review from this
point -of view the circumstances after
one year. After that you must consider
that in regard to evasion of incomes,
say, up till at least 1947, all the “un-
referred” cases are dropped. With
regard to the rest of the cases you ran
even now proceed under section 34,
ask them to file returns and if they
fail to do so you can certainly prose-
cute them and send them to jail. I
want that such persons should be sent
to jail and that all the money due
from them should be realized by way
of fines and not through this ~Com-
mission.

Prof. K. T. Shah (Bihar): I heard
the hon. Minister who sponsored the
Bill with great interest, and parti-
cularly his remark that we should still
continue to treat him as one of our
own, presumably on this side. I felt,
however, when I heard of his appoint-
ment as a Minister of State in the
Ministry of Finance that we had lost
from this side a fearless soldier and a
stalwart fighter, but I have yet to watch
how he shapes as a Commander on the
other side. It is because of this that
I have not offered my congratulations
vet to the hon. Mr. Tyagi and trust
that I would _be iustified hereafter,
after appreciating his work, to do so.
Today, however, I am not in a position
to oﬂf'ell' tllllose ggngrat:éations. Lest
any  false hopes raised, may I ‘say
that the performance I have witnessed
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so far does not encourage me to pre-
pare my those congratulations, which,
I trust, one day I may be honestly
able to present to him who has been,
out of the Hduse and privately, a very
dear friend of mine.

" Shri Sondhi: That is not his baby.

Prof. K. T. Shah: I know. But as
he has adopted it he must stand by
it. The law of adoption prevails in
this country even more stronglx than
elsewhere, and I trust the hon. Minister
will not be offended if I say that,
having adopted the baby. he should
take care to see that it is not exposed
to very grave faults.

Shri Tyagi: I am willing to adopt
the father as well.

Prof. K. T. Shah: Well, adoption of
father is not according to law, but if’
you choose a respeclable person I
shall not object.

In this connection, while speaking
on this Bill may I point out that I have
ventured to give notice of an amend-
ment that I trust will come up for con-
sideration in due course? At the same
time, for the moment I cannot_help
feeling that there is great force in ell
the arguments that my hon. friend
Pandit Thakurdas Bhargava has just
urged. It is very unfortunate that we
should have had to adopt such a
measure, to pass a special low, and set
up a special body for what is obviously
a happening against the law. Therefore
it gives the suggestion that we are
compromising with fraud, that we are
accepting those who have deceived the.
Government, defrauded the exchequer
and we are treating them even as some-
thing creditable, something . praise-
worthy, when they come forwatd under
the tool of this law ta settle the case,
so to say, out of court and compromise
on a much smaller sum perhaps than
may be due from them on-a strict, infers
pretation and application of the law.

It may perhaps be within the recol-.
lection of many hon. Members of this
House that on the accasion. when in
1948 this Bill was presented before the
House, I had occasion to mention, that
very substantial . ' personages had
managed to escape from being included
in the list of cases.that were to be
referred to the Commission. Those at
that time were not mentioned but the
subsequent events that led actually to
the resignation of the then Finance
Minister. and sponsor of the Bill could .
not be unknown to the Members of |
this House and therefore, I need say no ..
more than add that even the so-cz .
socially respected people that the hon.
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Minister referred to will still, I hope,
be inclnded and made to disgorge that
which they have kept away from the
treasury and which are its just dues.
While very high estimates were made
of the - likely crores of which this

exchequer had been defrauded by these

tax evaders—and people had not been
afraid to put the estimate at Rs. 100
rrores, 500 to 800 crores of rupees
nerhaps—I plead guilty myself to the
suggestion that according to my own
ralculation too, the amount ought to
have been much higher than the
answers to several questions in this
House on the subject have disclosed it
to be. I had occasion in those years,
particularly in the three years, to make
some calculations ' about the trans-
actions, for instance, in the city of
Bombay in the three or four very
highly organized exchanges, like that
of the Stock Exchange, that of the
Bullion Exchange, that of the Cotton
Exchange, the Seeds Exchange and so
on and I merely calculated the amounts
of price rises or differences from time
to time from settlement to settlement
and I came to the conclusion that the
amounts which escaped taxation must
“e very considerable indeed. In my
own opinion, it could not have been
less than Rs. 500 crores. According to
the answers as I have just mentioned,
which were given in this House to
guestions on the subject, it seems that
not mere than Rs. 96 crores or perhaps
Rs. 100 crores was the total income,
according to these investigations,
estimated as liable to taxation, and
the likely taxation to be obtained from
that, would be about Rs. 50 crores or
somewhere near that. This may not
seem to be too large a sum which. would..
necessitate putting on our statute book.
a piece of legislation that will for,ever,
stand as a monument, of our desire to
out ‘un .with fraud, and of our being
compelled to compromise with deceit
and _loss of revenue nf the kind that
has “o¢curred. . ' ,

I am not satisfied, speaking for my-
self, with the estimates that the Com-
mission have made for reaching every-
body who_ought to have been brought
within the net. I am also not sure
that the nearly 1,400 cases that are-
said to have been referred are all that
should have been referred. In. fact,
according to the information I .had at
that time, at the commencement of
their operations the Commission seem
to .hawe. .circularized almost every
director of every company, of any im-
pogtance in the leading cities of
Bombav or Calcutta, and called upon
the aid even of banks to produce state-
ments of accounts or estimates of
their assessable income. These, I fear,
did not however materialize to the
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extent that the Commission might have
anticipated, or others enthusiastic like
myselt might have calculated.

Be that as it may, whether or not
the number is as much as has been
reterred to or less, the point that was
made by my hon. triend, Pandit
Bhargava requires really very serious
consideration. If a Minister solemnly
tells the House that the total number
of cases to be referred would be a
dozen or 30 or somewhere of that size,
and eventually we find that the cases
sought to be brought within the com-
pass of this measure come to as many
as 1,400 then I think the House has
good cause to enquire about the
accuracy of the Ministerial information
but which convention holds we cannot
question. I am not sure myself
whether that -particular figure was
mentioned by the then Finance Minister
as a sort of an assurance from Govern-
ment, whether it was implied that no
more than the number stated would be
brought before this semi-tribunal but
even if it was a mere obiter dictum, if
it was a passing suggestion, a reply on
the spot to a question suddenly put,
even then I think that this dispropor-
tion suggested by the total number
revealed as necessary to be referred to
the Commission and that same number
then estimated by a responsible
Minister is too large to be ignored.

I should not be understood to say
that we should stand by the number
mentioned by the then Finance Minister
or that the people who have been subse-
quently found to have avoided taxation
should be excused. I am not saying
that. All I am sayirg is that those who
are in charge of the administration of
our finances, those Ministers who are
responsible for placing before us
dependable information, seem not to
be equal to the mark and at least in
this case they have given us informa-
tion which is perfectly misleading.
That in itself is a serious matter.

The Minister of State for Transport
and Railways (Shri Santhanam): I
suggest that when such remarks are
being made, the original reference also
must be cited for the benefit of the
House. 1 remember to have been a
member of the Select- Committee in
1948 and at that time neither I nor
any member of the Select Committee
had the least knowledge that the
number of cases to be referred was
to be limited. I remember that we
put the date as the 30th June 1948 in
order to give full facilities to the Gov-
ernment of India to search all cases
and refer them to the Commission and
so I think it is not fair to suggest about
something which happened in 1948. I
do not exactly remember this. We
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must be more precise before genperal
charges are brought.

Pandit Thakur Das Bhargava: This
maiter did not happen in the Select
Committee. It was on the floor of this
House that the assurance was given.

Shri Santhanam: I would like to
know whether it was on the final read-
ing after coming from the Select Com-
mittee. I do not know whether it was
in the opening speech or when it was
passed by this House. Was it the
intention of the House or was it the
understanding of this Parliament that
only so many cases would be referred?
At least that was not the intention of
;lhe amending Bill which we passed

ere. -

Mr. Chairman: I think the hon.
Member was referring to the speech
of the then Finance Minister.

Shri Sidhva: That is a fact.

Prof. K. T. Shah: I for myself am
not against the actual reference being
called upon and I am sure Pandit
‘Thakurdas Bhargava will be in a posi-
tion to quote the exact words later on.
The principle mentioned by the hon.
ivir. Santhanam is perfectly sound and
1 entirely agree with him that when
remarks of this character are made,
actual reference should be placed betfore
the House. As perhaps he would re-
collect and you would recollect, only a
few minutes ago, I said, for my part
I do not myself recollect whether it
was in the nature of a solemn assur-
ance given to the House or an impli-
cation that no more than this could be
done or whether it was an obiter
dictum. But I hope the House will
agree with me that this disparity here
disclosed is very considerable and
ought to set people to furious think-
ing. That is all I ask you. I also add
that it is not my intention—certainly I
have never stood for those concerns—
that those who have cheated ‘the
exchequer should escape scot free.

However, the evil of tax evasion is
by no means 'a new one. Particularly
so in this country, where, in the past,
at any rate, under an alien Govern-
ment, a hated foreign imperialism, it
was held almest like a virtue, like a
point of honour for people to avoid
paying to the outsider any more than
what one would compulsorily be made
to pay. This evasion has, thanks to
the period of the war and the laxity
that came during it, increased very
substantially. It may be within the
recollection of many hon. Members of
this House that I was responsible to
bring forward a private Member’s Bill
here in this House suggesting the
maximum penalty of law for those who
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were found guilty of such evasion or
black-marketing. It was not more
ithan perhaps twelve months ago that
‘that Bill was before the House. The
then hon. Finance Minister gave an
.assurance that a suitable measure
‘would be brought forward, though not
.accepting exactly the maximum punish-
.ment as I had recommended in my Bill,
but so increasing the punishment on
tax evaders, and also utilising the
various devices of social opprobriun
and ostracism and social disapproval,
that the authors of such cheating would
think twice ovclore they indulge in
these practices. The happenings since
then, however, do not encourage me to
feel that those words are being
carried out. We still find very highly
placed personalities bestowing their
countenance upon those who, in the
public mind, are really suspected of
having evaded taxation on a very
large scale, and who still shine as
ornaments of society, and the socially
respectable class of which the hon.
‘Minister spoke while he was moving
the consideration of the Bill. We
should make up our minds to see that
‘we shall visit with the utmost vigour
all our displeasure. and that society
will not tolerate such pests or anti-
social enemies.

Avoiding taxes and cheating the
public is such an enormous thing that
no punishment, whether it takes the
form of social disapproval or of legal
penalty could be too great. Then and
then only, we would be safe from the
ravages of such anti-social elements.
1 for one would have no hesitation in
prescribing even the maximum punish-
ment under the law, the death penalty
if necessary. for those who have been
tried and found guilty of such offences.
That however, is a matter still await-
ing decision at the hands of Govern-
ment whether the penalty should take
the form suggested in my Bill or the
form that the hon. Minister had pro-
mised us.

What I want now to say, however,
is that evasion of taxation still con-
tinues. It has been facilitated in a
manner by the weakness, laxity. and
insufficiency of the machinery for col-
lection. That was referred to also in
the speech of my hon. friend Pandit
Thakur Das Bhargava. There was dur-
ing the war years a growing laxity of
control: there was during the war years
a rapidly increasing taxable amount,
which was concealed and which there-
fore could not be assessed. More than
that, there was. inability on the part
of the Government machinery to send
out the forms, to serve notices, to make
assessments as diligently and efficiently
as was possible before the war, and
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as could be desired. A good part of
the trained and experienced personnel
was taken away for rationing work; a
good part of the trained and expei‘ienced
staff had to be diverted to the other
newly created War Departments of
the day. hat is an expianation, not
a justification, I admit. But, still, here
is one explanation which shows that
for years together, many assessees or
would-be assessees did not receive at
all the notice that is usually their due,
and which has to be served, according
10 the promise given by an earlier
Finance Minister, upon the assesseces,
who were at that time in existence at
that time on the rolls, and who thouzh
not served with those forms, were by
public notification required to submit
their forms.

The failure or laxity to serve notices
on the assessees that might be, for
years together, from 1945-46, to my _
knowledge, right up to perhaps 1948-49,
accumulated a large amount of likely
dues from likely assessees, which,
however, in the years of depression
that followed after the war or owing
to a sort pf panic that followed the
Budget of 1947-48, either went under-
ground or in some other form escaped.
I am now not able to say how much of
that income has been concealed and is
still awaiting to be made available for
taxation and how much of that has
changed hands or has been converted
into forms which it would be impossible
to bring under taxation. But, what-
ever that may be, the fact, I think,
will have to be faced that a consider-
able amount of income which was in its
origin. at the time when it first accru-
ed, liable to taxation. has. for the rea-
sons that I have spoken about, escaped
heineg nroverly taxed. I am not say-
ing that the intention to evade was not
there, I am only saying that the
failure of the machinery or weak-
ness of the machinery, for what-
ever reason it might have come about,
was also helpful and was a contri-
butory cause in making this evasion
more easy. You are now waking up:
vou are getting aware for a variety of
reasons that there is or should be such
an income which has. in the first
instance. escaned taxation and that we
must now devise means bv which that
emecealed income or evaded tax could
be collected.

Now, some figures have been plac-d
before the House. to show what the
extent of the evaded income is. the
extent of work done in the vear or
two or three yvears that the Commis-
sinn has been in existence and what
we could exvoect if the life of the Com-
mission is extended in the manner sug-
gested by this amending Bill. It is
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obvious that out of something like 1390
cases, even according to the latest
figures given by the hon. Minister,
about 388 cases only have been in-
vestigated or settled, that is just about
a quarter of the total. The hon.
Member who spoke before me was
perfectly justified in saying that at this
rate, the Commission may not be able
to finish its work and will not escape
the difficulties and consequences for
perhaps the next five or seven or ten
years. The difficulties of the Commis-
sion are indicated in their first report.
Their present report also lays
emphasis on the inherent difficulties
and hardships in carrying out its
work. There must, therefore, be
found some way for expediting the
work, if we are to continue the life of
this body. I for one am not convinc-
ed that it would be right and proper
to give an extension of the kind that
the hon. Minister demands in his
amending Bill. That almost makes it
a perennial and perpetual corporation
or body which. apart from anything
else, will constitute a stigma on the
name of this country. I do not wish
to let it be said for eternity that
we should have a body like this,
obviously, professedly, admittedly, in-
tended to scrutinise and search for
offenders and iry to collect taxes
from evaded income. If at all, and
I agree 1t‘is, necessary to extend the
life of this body, I should take the
utmost precaution possible to see that
it does not have, at least without the
authority of Parliament, a longer
durathn than is indispensable, and
that simultaneous attempts be made.
steps be taken to see to it that its
work is expedited and results achiev-
ed as soon as may be practicable.

I have therefore suggested, and I
would earnestly invite the hon. Minis-
ter to consider it, that the life period
of this body should be fixed at a cer-
tain maximum. My hon. friend
Pandit Thakur Das Bhargava has sug-
gested eight years. He too, however.
much he may dislike the Commission
and the method of its work, is not
against giving some extension of life
to it, if anly because we have to face
actual facts. And under the actual
acts, we would be doing more harm
than good if we bring the life of this
‘body ~ suddenly to an end. That
shouh? not be. I would suggest, when
he time' comes- for amendments, that
the life should not be extended beyond
two years, at least by the Central
Government. If even then, an exten-
Slon becomes necessary, let us have
@nother opportunity in this House to
consider ‘the desirability and th
necessity for ‘giving a further peri
of life to this body. But here and
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now at this very moment to give a
sort of carte blanche regarding this
juestion, as the amending Bill seeks
to do, is highly undesirable and I trust
Government would accept the sugges-
tion that the life of the Commission
shoculd not be indefinitely extended
from time to time as the Bill requires.

Further, it is not enough merely to
fix a period for the operation of this
Commission. That might lead and
very likely toc, to a feeling in the
minds of the would-be assessees, that
dilatory tactics might help, that reluc-
tance to bring forward the accounts
or disclose their earnings might help,
and the attempt to challenge and defy
the Commission to do their worst or
the Government o do their worst
might continue, and they may also
use influence in very high quarters to
see to it that cither their names are
withdrawn—though I think now that is
not legally possible or to see to it
that their business affairs are con-
cluded as quietly as may be. Now,
in order that this difficulty may not
occur, in order that further cxtension
of time should not lead to increased
laxity in the administration of the
Commission, I should very much wish
that some steps he taken. some posi-
tive injunction be given to the Com-
mission to so arrange its work, so
order the various assessees in the
several groups that, at any rate, the
most important and the tall poppies
are brought under the axe and their
cases are disposed of not later than
one year from the date of the present
extension. The House will be in a
position to judge whether, after that
experiment, it would be worth while
continuing the work of this Commis-
sion and if further powers or further
incentives are necessary for the
Commission, as in one of their reports
they have suggested, if the House
approves, the same may be given.
But for the present, however, for us
to say that the life of the Commission
should be extended as the Central
Government may think fit, from time
to time, is an invitation not only to
the perpetuation of such a body which
I regard is a stigma on the Statute
Book, but it is also, in my judgment,
putting an undesirable power in the
‘hands of the .Central Government,
both to favour those who may be its
supporters or favourites from the pgint
of view of party capital or voting,
and to penalise those who might be
against them. I would, therefore, not
laave the power to the Central Gov-
ernment in ,any case. I would like
to reserve this power to this House.
At some stage, in. my opinion, not
later than two . years, this legislation
must come up for review, and further
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extension may be given if it is consi-
dered necessary by the House tl;en.
For my part I cannot help expressing
that at the end of two years at any
yate, from now, it would not be neces-
sary for us to extend the life of this
Commission. [ hope we will amend
our ordinary income-tax law and im-
prove our income-tax collecting
machinery in such a way that the
need for such continuance may not
be there. -

The method by which we can im-
prove the machinery has been
suggested also in the report of the
Commission itself, and I think it may
not be out of place to refer at least
to one device by which we may be
able, perhaps to increase collection
and the disposing of these cases.
The suggestion has been put forward
that rewards may be offered to those
who would help the Commission to
unravel the secrets, to disclose the
various devious ways in which the
work of the Commission is hampered
and the dilatory tactics, or the defeat-
ing tactics, the frustrating tactics of
the would-be tax-payers succeed.
For my part, when I first read this
suggestion, I felt a little repugnant,
because that would mean setting up
a racé of informers, those who would
carry tales, those who would even
indulge in blackmailing and thereby
perhaps bring more harm and greater
demoralisation in the country than
would otherwise be the case. I felt
that rather than secure a few more
rupees for the treasury by the help of
such informers. by such blackmailers,
if I may say so, it would be just as
well for us to write off this as a bad
debt and make up our minds that we
must turn over a new leaf and start
afresh. On the contrary, however,
reading over the authorities that have
prevailed in our country from time
immemorial, particularly the Artha
Shastra of Kautilya which I had occa-
sion recently to study again, I feel
that it is not utterly impossible or
inadvisable to think of this device
more seriously. After all, the secrets
are not easy for the layman or merely
judicially trained people to unravel
as easily as those seasoned in the
business might be able to do.

;ﬁl{ri Sondhi: Set a thief to catch

a thief.

Prof. K. T. Shah: I said that once
and the House took objection. I am
not going to walk into the trap. Well,
this suggestion has been made by the
Commission themselves and we have
also the very high and respectable
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authorities who think that we may
give effect to this if you really desire
that this evil should end. There is,
as I have already said, considerable
danger in resorting to this as it is
a double-edged weapon. It may be
poisoned and it must only be used
under expert advice and with the
greatest care to see that it is not
misused. There is something to be
said for it on very high and unimpea-
chable ground and on the practice in
this country and the practice else-
where also, in modern times as well
as in olden days. Those who have
eluded the tax gatherer or have
evaded payment or have concealed
their income, they are liable to be
punished. It is a sort of punishment,
if you like, on the evader if from his
amount you pay the informer. I am
sorry to have to use the word. Per-
haps that would be inevitable. You
may camouflage it by some more
polite expression, but in essence, the
function would be that of an infor-
mer. I am aware, and I repeat that
there is the danger to which this sort
of informer service is open. But if
it is a fact that if you reward those
who give substantial legal evidence
or substantial clues against people of
this kind, you are able to wunravel
these secrets and devices, then I think
it would not be so wholly condemna-
ble to have recourse, under proper
safeguards to such expedient as this,
to such a device as this.

Mr. Chairman: It is now five
o'clock. I would likec 1o know
whether the hon. Member is likely to
finish soon.

Prof. K. T. Shah: I am afraid I
will require about ten to fifteen
minutes more.

Mr. Chairman: The hon. Member
has already taken a sufficiently long
time.

Prof. K. T. Shah: But the subject
matter is also of sufficient importance.
1 do not intervene so frequently in
the debates here. I trust in view of
the importance of the subject and
verhaps in view of what I have said,
you will permit me to continue to-
morrow.

Mr. Chairman: Before the House
adjourns for the day.I would like to
give an opportunity to the hon.
Minister. as he wants to clear up
some misunderstanding.

5 P.M.

Shri Tyagi: A reference was made
to the commitment of the Finance
Minister that only a few cases were
to be tak:n if the amending Bill was
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passed. In order that the misunder- small man would be harassed. I

standing

may not create much

mischief overnight, I want to read
the relevant passage from his speech:

“It is not possible for me to
say how many, but it will be a
comparatively small number and
I personally would be glad even
if a dozen of them could be
brought to book. So no appre-
‘hension need be entertained
that an honest, innocent or poor
man or the middle class man will
be Sﬁlb'jected to any harassment
at all.’

That was his commitment.

Pandit Thakur Das Bhargava: May

I request the hon. Minister to
~three or four lines above that?
Teads like this:

read

It

might give him the most catego-
rical assurance that it is our inten-
tion to place before the Commis-
sion only a few selected cases
relating to the very top men in
the business.”

Further on he says.

“It is not possible for me to say
how many, but it will be a com-
paratively small number and I
personally would be glad even if
a dozen of them could be brought
to book.”

The wording is “glad even if a
dozen.”

Shri Tyagi: I gladly own
marks. There is nothing wrong.

the re-

The House then adjourned till a
Quarter to Eleven of the Clock on

“My friend Pandit Thakur Das
Friday the 9th March, 1951.

Bhargava thought that every





